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INTllODuctlON 

t, Ibe CbairmaD of tbe Committee on GoverDmeDt AssaraDceI. as 
autborised by tbe Committee. do preseDt OD tbelr behalf this Bilhteenth 
Roport of tbe Committee on GoverDment Alsuranco,. 

2. The Committee (1988-89) were constituted on Jano 20, 1988. 

3. The Committee (1988-89) at thefr litaiDls hold on 18 July. 
29 AUlalt. 20 September and 11 October, 1988 considered requests from 
the Miaiatries for dropping of alsaraneet and eztensionl of time for Imple-
mentation of allaranc.s. AI their sittin, bold on 8 May, 1989, the 
Committee conlidered and adopted thil draft Eighteeotb Report 

4. Tbe minutel of tb, .forel.i4 littinSI of tho Committee form par' 
of tho Reporl. 

S. The conclulionl/obiervatioDl of the Committee are contained in 
the succeedin, ch.pter •. 

NBW DBLHI' 
May 9,1989 

4 Ya',aklul, 1911 (S) 

PROP. NAI.AIN CHAND PARASHAR, 
Ciullrman, 

Commltt', on GO'I"nm,nt Alluranc,s 



CHAPTER.I 

REQUEST FOR DROPPING OF ASSURANCE-ACCEPTBD 

Demand of Com~rclQl Yehlcles 

On 2S AUlst. 1987. Sarvashri CbiDtamani Jeal aDd Mohanbbai Patel, 
M.P. addressed the follow in, Starred QuestioD No. 420 to the Miai.Cer of 
Indu.try: 

"(a) the name. of the compaaie. wbich are manufaclurln, cOlDmercial 
vehicles In tbe country and tbeir anaual productioo; 

(b) wbether the demand of commorclal vehicles iD the couatry il 
decreasiD, year after year; 

(c) if so, the reaSODI tberefor; 

(d) wbether tbere it a dcmaad of Indiaa commercill vobloJea·iD forel,D 
countries; Ind 

(e) if se, wbat steps are bein, taken iD thll direction 1" 

2. ID reply to the above question, tbe Miailtor of ladultry (Sbri J 
Venlala Rao) laid a statemeDt on the table of tbe House wbicb stat.d a. 
follows: 

"(a) Tbe names of the major oo.mercial vehicle. manufacturers 
in tbe country and tbeir production durin, 1916-87 are indio 
cated below: 

SI 
No. 

Name of the Manufacturer 

2 

1. MIs TELCO 

2. MI. Albok Leyland Ltd. 

3. MIs Hin~u.tan Motora Ltd. 

4. MIs Mahlndra .t: Mablndra Ltd. 

Production 

3 

49242 
15138 

2031 

10423 



2 

2 

S· M./~ Buja~ rCJ!lp() ~t~. 
6. MIs Standard Motor Product of 

India Ltd. 

7. MIs DeM-Toyata Ltd. 

8: MJI ~WIt~1\i M~zda p~. 
9. MIs Eicher Motoll Ltd. 

lQ: M/~ AII~X~ N.iss,,~ L~. 

II. MIs Maruti Iddoyol Ltd. 

3 

13249 

2292 

2714 

160~ 

1143 

1149 

2118S 

(b) &: (c) The sale of commercial vehicles iJ, IQ~~ Wb~, le~s t~p J"h-
eipated on account of their bigh cost of production resulting in bi,b prices 
al well as the improved performance of Railways. 

(d~ II (e)lIhe IndiaD Commercial Velltcles menur-ctureB have already 
entered in to tbe export market· Government is providing a variety of 
incentives for O.Qcour~,!n. ~JI,port ~~qducti9n includin •. ~nanCillll\li~ fiscal 
incentivel reduction o(input COlts and technological upgradation." 

3. Dllripg tbe c'p'u~e of ,uppleJllentaries on the 8bov~ q~estion Shri 
P. NamlYal wanted to know: ' 

"wbether Government had received any complaint about the 
higher chargel of'pricK for the chassis of 'Pata Yehicles parti-
cUlarly by a deal.r in Jammu a: K,allbmir v.alley. He further 
wanted to know tbe action tak"n in the mataar if the aforesaid 
was true Illd who'h~.r U_~ Q~ver~~ent would look in to it if 
i~ 1MS not 110." 

4. In leply the Minister of State in the Ministry of Industry (Sbri M. 
Arunaehalm) stated as followl : 

"We have not received any complaint If any co 'Bplaint il there. 
we will look in to it." 

S. Tbe above reply to tbe supplementary queltion . was treated as on 
assurance by the Lok Sabha Secretariatalld tho· Miailltrll.of RarJiamentary 
Affair!'. n~ IIISU rance was require~ ~o be hpplfm~p~e4 b~ t~e Mi~istry of 
Industry by 24 November. 1987. 



6. The Ministry ot 'Paifiamenii'y AffliirsvlJe tlielr ti.o. Not. No. 
VIII·2/lnd. (13) SQ·420-LSI87 c1attJ I"t lanus,y, i9b bid tbereafter for 
w.rled ttle r~ltCft ef* MIJlistrt ofl"11atr, fGf +be d~iflllIf tbe 
.1IU~.bce ft tbe nmowi'ifg wtbt#ft8V : 

"In tbis context. it i. stated that the answer "We bave not 
received any complaint" is specific. Similarly. the otber part 
of the answer is subjective in the sense fhat If such complaint 
ill brought to tbe notice of the Government tbat will be 
looked in to. It is tbul relt tbat this anlwer may Dot be 
considered as an as~arance. Furtber. no such compaint baa 
been receh-ed in thi. Ministry till date." 

7. Tbe request of the Ministry of Industry was considered by tbe 
Committee at their sitting beld on 5 May. 1988. It wa. decided by tbe 
Committee that Sbri p. Namgyal (iD reply to wbo.e supplementary tho 
assurance was given and wbo was a member of tbe Committee) mlgbt be 
reque.ted to lDdicllte tbe detail. of tbo case or case referred to by him in 
his supplementary question. 

8. As Shri Namgyal bad since been appoilUed as Doputy Minister 
Surface Transport, tbe Private Secretary to the Deputy Minister wa. 
requested to enquire from tbe Minister tbe detail. of the caSe or case. 
referred to by bim iD hi. supplementary question. He bad replied (vld~ 

his U.O. Note dated 29 Juoe.1988) as follow. ; 

". have brought tbe contents of your U.O. to tbe Dotice of my 
Minister. Tbe positioD of tbe case i. that in 1986 wben tbere 
was a temporarY ,borta,e of T,M.B. truck and tipper cballi,. 
tbe Hon' ble Mini_ter bad recei9td a number of verbal com· 
plaints against tbe dealer of tbe company tbat tbey were 
cbarging full cost of tbe chauis and tbe advance of mancy 
paid at tbe time of bookiag was Dot beiD, adJuited by tbe 
dealer at tbe time of the delivery. Subsequently, In maay 
case. the advancc mODey bad not been refunded to tb. buyen 
from tbe Ladakb re,lon. Probably. .ome-one took up tile 
case witb tbe manufacturer in 1987 and al a result, tbe dealer 
returDed tbe advance mODeY to lOme of tbo buyerl aDd tb.r. 
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after DO complaint hal been received in thil resard. AI sucb 
there is no Deed to pur&ure tbe matter any furtber." 

~. I • .tew 01 t~e polltl08 .lE,talaed bJ Shrt Namualla ~II office U.O. 
Note No. 67/DM/SFT/8S dated 19 JUDe 1988. tbe C .. mlttee .eelde tbat tbe 
assuraDce be drop,ed. 



REQUESTS FOR DROPPINQ OF ASSURANCES·Nor ACCEPTED 

(I) 

ProposQI/or Qdditional berth at Paradip Port 

10. On 20 AUlust, 1987, Shrimati Jayanti Patn.it, M.P. addresled tbe 
following Unstarred Question, No. 3963 to tbe Minister of Surface 
Tranlport : 

"(a) wbether there il any proposal for providing additional berth 
at Paradip Port of facilitating transport of Coal from Orilla 
to power statIons io South; aDd 

(b) if so. the details thereot ?" 

11. In reply to the above question, tbe Minister for Surface Trans' 
port (Sbri Rajesh PUot) staled as tollows : 

"(a) A proposal il under consideration for settinl up a mechani· 
sed coal band ling facility at Paradip Port for tranlport of coal 
to the Super Thermal Power Station at Bnnore (Nortb of 
Madras). 

(b) tbe details will be known after the detailed Projoct Report Is 
prepared, " 

12. Tbe above reply to the question was treated al an aSiurance by 
tbe Lok Sabba Secretariat aDd the Miniltry of Parliamentary AfI'lirs. The 
aSlurance was required to be implemented by tbe Miniltry of Surface 
Tranlport by 19 November. 1987. 

13. The Ministry of Parliamentary Affairs vide their U·O· Note No· 
VIII·2/ST (6) USQ. 3963·LS/87 dated 14 April, 1988 forwarded tbe requetl 
o( tbe Ministry of Surface Traosport for tbe droppinl of Ibe assuraDce OD 
the (oUowinl aroundl : 

"Seventb Five Year Plan does not proyide for tbe cOD.truction of 
lucb an additional heartb at Paradip. However, propo .. 1 to 

s 



tbi, effect have been made but it may Dot be possible to take 
a decision on it in the immediate futurt. Tbe reasons for tbe 
.ame are given below: 

Baled on tbe s.tudy madebytltetr RITES, it was fouad 
that rail· cum-sea mode i. the most economical made for trans-
port of coal from Telchar mines (Orissa) to Ennore, where a 
new Tbermal Power Station is proposed to be put up by 
Tamil Ned. Electricity Beercl. This coal transportation 
between Telchar mine'S and tbe Thermal S'atioD would be 
dODe first by tail to the loadiul port of Par.dip Ilad tbereafter 
by t:oi&tal .hip'pinl to a·uew Stlltellite Port Il't Ennore wbicb 
has been proposed to the North of the existing Madr .. Pert. 
It bas been decided to entrust tbe preparation of tbe Detailed 
Project Report to the Dutcb uftdet tbe Dutch Technical 
Assistance Progra1nme. The terttls bf reference for this 
Detailed Feasibility Report bas also been finalised and for-
warded to tbem in the montb of November, 1987 for their 
scrutiny and for initiating preliminary steps. Ihis Ministry 
ba. already approached tbe Committee of tbe Public Invest-
ment Board seeking first staae clearance for formally com-
missioning tbe DPR· The investment decision on tbe project 
wiD be taftftordy after the feasibility report had been 
received and cenaidered by tbe GoverDDlent. There is no 
prcmSiOD ita tbe VUth Five Year Plan f-or this scheme at 
present. It is. anticipated that tbe project will be ripe for an 
investment decision only by about June, 1989 presuming that 
the Prtljtc't fa ibcladeil Itt tbe Se'tdtli Plait b, tbe Planning 
Commission ... 

14. The M.inistry of Surface TraDsport also r~quested fot eltctlsion 
of time till the decisioD by tbe Committee on tbeir request for dropping. 

IS. Tbe Committee considered the request ot the Ministry of swriee 
TrsJisport f6t the dibflPiflg of CIIe &sS1haac:e at tlleir sittiDg laeld OD 18 July, 
199'8 ttrd dectded aot 1!Ie 8c:cede to tIM rtilU*st of the Ministry for droppioa 
tte ...... *~h.-e· Tb. ctecisioo of tbe Committee was accordingly cODveyed 
to tbe M'oistry. 

16. Tbe Ministry have DOW requested tot extensi01l ortimo upto 
30 June, 1989 to implement the assurance and the i.suranee is yet to be 
fulfilled. 
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17. The Commltt,e arc aqba,py tbat e~ea "fter a lapee of about two 
y."rl,. DO f:on crete outcome of tbe ,rojlOlal for ,ro~ldlDI addltloDal beartlt at 
fara~!p ~()t·t h.~ e~er,ed. The Dqtt lub~ltted to tbe ComQllttee lor drop-
P~D~ of tbe assarance jqdlcatH that tlte MIDIItry bas Ilot beeD dealiDI wltlt 
tbe matter with tbe requir.d zeal and urleqcy. The wh()Ie approach leeml 
to be lackadalll.al. The Committee recommfDded tbat tile MIDlmy _aid 
make "~cere aDd ~xpedltloql atte~p.I to Implem,Dt tbe a"III!Dce wltboat 
fqr~"f:r 'Pili of tl~e. 

18. The Committec are also a""" ~~PJ tile maDDer ID wblc" tb, 
MIDistry couched tbelr request lor extensloD of time whrela they IOUJbt tl., 
tp fulfil tbe ~"5urance till ~ ~fcililo~ wal ta~e .. by tbe ~~ .. ~!ttee ~D Iltelr 
r'CJ~e8t for tbe ~rqp.R'''1 "f t~~ ~'8I1raa~e. W~"e ~"k'il. t~, req~st for 
~xteDslon of time, fbe Committee feel tb,t tbe Mlalltry Ibould "~e l"leated 
a ,peclic time frame by wblcb tbey would be ~bI' to lallli til, aalarnee 
laltead of puttiDI It ~.Iuely wbich lin. aD Impr .. lloD of a perfnetory 
~efrolcb aad calual attitude, 

(tl) 

Approval for medium and mqjCJr iu/gatiof) p,rQj~(}I' i. Orissa 

l~. On C) Qece.m~er. 1~87. Shrt Chillh,~aDi Jel'!a, M.P. addreslect the 
fpllpWil1i Un~t!lrrca Qqeatipq No. 4$,77 tq tb~ ~,qilter ()f Water RelOur-
ces: 

(Q) tile t(lUI Ilrea Qf land v,-bich ~-Ytl b~CJI br.ouabt uDder irriga-
ti9~ sp far; 

(c) ~hetb"r tbe State 90~cro~ent of ()~~Sl!~ bas lent their pro-
posals to establish more irrigatiOD projects in Orilsa; aDd 

(d) if S0, tbe details thereof and the actioD takeo by OoYerament 
thereon ?" 

20. In reply to tbe above question. the Miollter of State for Textiles 
and Water Resources (Shri Ram Niwu Mlrdba) Itated .1 follows: 

"(a) & (b) the irrigation potential created upto end of 1985-86 is 
about 267 m bl., Ihe correlpondioB utillsution beiD82 53 
m ha 
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(c) &: Cd) project reports of 18 major and medium projectl have 
been received for clearence. Clarification!! on tbe observations 
made by the Central appraisiog alencies or the Advisory 
Committee are awaited from tbe State Government in tbe 
case of 13 projects w bile tbe other 5 project reports are in 
different staaes of examination." 

21. The above reply to parts (c) .t: Cd) of tbe question was treated as 
an assurance by the Lok Sabha Secretariat and the Ministry of Parliamen-
tary Affairs. The assurance was required to be implemented by the Ministry 
of Water Resources by 8 March, 1988. 

22. The Ministry of Parliamentary Affairs vide their U·O. Noto No. 
lX/WR (7) USQ·4877-LS/87, dated IS March, 1988 forwarded request of 
the Ministry of Water Resources for the dropping of tbe assurance on tbe 
follo .. inl arouods : 

"The States are required to prepare project reports in accordance 
with the guidelines issued for this purpose and tbe project 
reports are sent to Central Water Commission for scrutiny 
from tecboo·economic angle. It is observed tbat project 
reports submitted by the State Governments are not formula-
ted fully according to the guidelines, resultinl in protracted 
correspondence and discu\sions to obtain clarifications. 
Settlement of observations made by Centre is dependent upon 
the priority assigned by the State Government to tbis work. 
Projects are also required to be cleared at tbe Centre by other 
Ministrie. like Environment and Forests. Agriculture. etc. 
and data deficiency impedes tbis process. WbiJe efforts are 
being made to minimise tbe time taken in clearance of tbese 
projects. it is not practicable to ensu re clearance within a 
pre-determined time·frame in view of the position explained 
above. It Is, therefore. requested tbat reply liven to parts 
(c) and (d) of tbe above mentioned question whicb merely 
presents the factual position may not be treated as an assu-
rance and be deleted from the list of aasurancel ... 

23. The CommiUe. considered tbe request of tbe Miniltry of Water 
Resources for the dropping of the assurance at their sittina hel d on 18 July. 
1988 and decided not to accede to the request of the Ministry for dropping 
tbe assurance. Tbe decision or tbe Committee was n4,;cordingly conveyed 
to tbe Mini.try. 
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24. The Ministry have now requested for extension or time upto 9 
March. 1989 to implement the a8suran~. However, the assuraDeo is yo. 
to be fulfilled. 

25. Tbe Committee do not appreciate tbe reasonlDI a'flDCe' by tlae 
MIDI.tIY of Water Resonrces tbat tbelr reply merely pretlented tbe factaal 
pGlilion and a •• acb alaht Dot be treated as an a.sarance. Tbe Committee 
wl.b to pOIDt ODt that It I. tbe excloslye prerolatlve 0' tbe Committee to 
decide wbetber a reply of tbe Minister cODldtate' aD u •• raDce or DOt and 
It I. Dot for the MIDlstry to question the decl.loD of the Committee. la the 
1.ltlDt case. tbe reply to tbe qUOIdoD constitutes a clear 1.lanDce In' tlae 
Committee dOllre tbat tbe Mlnlltry .bould ImplemeDt It at the elrllest. The 
Committee mggelt that the .atter shoald be takeD up at the hllbelt 1 ... 1 
wltb tbe GovemmeDt of Orl •• a to ful81 tbe a"araaee wltboat aDY fartber 
•• Iay. 

( iii) 

National Programme for drug t.sting 

26. On 26 November. 1987, Dr. B.L. Shailesh, M.P. addre8lod the 
followiDI Unltarred Question No. 3106 to the Miniltor of Hoaltb IDd 
Family Welfare. 

"(a) whether Government have mooted I national prolrammo for 
drug testing to be launcbed in tbe Eiabtb Plan and to provide 
an inrrastructural base for implementing drug control 
measures; 

(b) if 10, whether any framework jn this behalf has been prepared 
or is being prepared: the role to be assigned to the State 
Government nnd Central Laboratoriel like the Ceotral Ora, 
Research Institute, Lucknow. Hafl'kine Institute, Bombay and 
others in tbill programme; and 

(c) its broad features?" 

27. In reply to tho above question, tho Mini.ter of State In tbe 
Miniltry of Health and Family Welfare (Kumari Saroj Khaparde) stated u 
follow. : 

"(a) to (c) Propolals for tbe Eighth Fi" Year Plaa haYo not yet 
been drawn up." 
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18. The above teply to the questloD w.~ trelted ., In "urlDce by 
the tok Sabha Secretariat and the Milltltry of Pat'1ilmellt&ry Alain- The 
assurance was required to be implemented by the Mini.try of He6f.1i aDd 
Family Welfare by 25 February, 1988. 

19. The Minittry of P~liamentary Affairs ,Id, their U.O. Note N!D. 
IX/HFW (6) USQ. 3 06-LS/87 dl&cd 1) Ma" 191& forwarded tbe requttt 
of •• e Mhiistty of H.alth and Family Welfare for the droppiDI ofahe 
... uranco on tbo foJlowiD. aroundl : 

"Since the term of tlae Seventh Fin Vear Plao will expire i. 
Marcb. 1990 aDd propoaall for Bithtb Fin Year Plan (1990-
95) will be drewo' up lome time in lite Otlt year, It ii aat 
po.sible a& tbi. ltale to fulfil tbe Pluaaee." 

30. The Committee considered tbe request of the Ministry of Health 
and Family Welfure for the dropping of the aSiurance at tbeir sitting held 
on 18 July. 1988 and decided not to accede to tbe reque" of tbe Mlnlltry 
for dropping tbe aenrance. The decision of"~ Co_ittee was accordiD,ly 
conveyed to tbe Ministry. 

31. The Mlnt.try hnve now requeated fOT extension M time upto ~O 
March, 1989 to implement tbe asturance. However, tbe as!Ur&~ is yet to 
be fulfilled. 

31. n. Co ..... ltte. are DOt ooovlacld of the pouoels on "blcb tile 
M ...... ry lied approae"" the Co .... ttee for tlte clro,pI. 01 tbe aSI.raoce. 
Sioce tbe exercise III now 00 for tbe formulatioD of tbe E .... tb Flv. Year PlaD, 
tbe Ministry should make etrorts to ful81 tbe assunoce at tbls appropriate 
boar loste" of reqa,stiDI for tbe eire' .... of the ulorace. Suell a reqaest 
for droppi ... tbe a.laraDce cl.rly iacllcates tbe DOD-serioui attitude adopted 
by tile Mioistry in fal81110s tbe soleDlo auuruel linD by tile MIDDter OD 
tbe 800r of the House. 

(it ) 

High Court bench at Hubli 

33. On 9 December. 1987, Sbri V. Krishna Rao, M.P. addressed tbe 
folloWing Unstarred Queation No. 4904 to tbe Mini~ter 01 Law aod 
Justice. 

"(a) wbether thcre is a demand for setting up of a High Court 
bench at Hubli; and 
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(b) if 10. tbe reactic!! of Government thereto 7" 

34. In reply to the above question, the Minister of State in the 
Miniltry of Law and JUltice (Shri H.R. Bhardwaj) Itated as followl : 

"(a)" (b),: Yes, Sir. The JaswaDI SiD,h ComD1illion was asked 
to examiDe the demand but it could DOt do 80. The recom-
mendations of the laswaat Siagh Commissioa on the general 
question ofb .. iD.Beacbes at BI8h Courts aW8y from their 
pt'incipal seats ·were referred to the State Government in 
Ooto8or. 1986 for coMideri8l-tbe matter of oacablishment of 
aBe.ooh at Hllbli -Dhar.at lathe li8ht ef thlle recommen~ 
datiooa in r-onluka&iea with tbe j(arnataka Bilk Court. The 
•• ply of the ilale Gov.camOllt ,iviD, their "lew I has Dot 10 
far been r.cei\led~" 

35. The above reply to the question wa. treated as an assurance by 
tbe LoJcSabba Secrret.,i.,aad til: WiJliaUy of '.u,ija~eQ&ary Affairs. The 
_waDOC w&lreqqir06 ~ ~ implolDe~c4 by &!Iae MiDiltry of Law and 
ltMtiot.oy 8.Mar.ch,1988. 

36. The Ministry of P.rliamentar)' Affairs vide ~be.ir U.O. Note No. 
lX/LJ (10) USQ-4.o4 .. LS/87 .dated 11 May, 1988 forwarded abe request of 
the Ministry of Law and lustice for th .... ppiot of tIM · ..... f6lnCC on tb. 
followinl ground. : 

"The Chief Minilter of fC.aroataU had BeDt .. propoaal in AUJust. 
19f1l for eftIb1labment of a .eaell oftlae Karaatakl Hip 
Court at Hubli-Dharwar. The State Goverameat were 
requested in September, 1981 for some 'basic i.formatloD for 
fUrther conlideration of the proposal. Partial information 
was received in September, 1983 but full requi.ite information 
was awaited from the State Government. The proposal W&9 

included in the enlarged terms of reference of the l .... aat 
Singh Commission in December, 1983. 

Tbe laSwlnt Slnlb Commissiop submitted its Report on 
30.4.85. While the COOl.miaaion examined and r~ported on 
the proposals for establishment of Bencbes of Allahabad. 
Madbya Pradesh and MaeSras High COllrt and allo OD me 
gODeral question of blvin. Bencbes of Hi.Bb Courts away from 
thoir principal seats, hoould Dot eumiDI Ind report OD ebe 
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specific proposal of the Government of Karnataka for estab-
lishment of a Beocb of the Karnatata DiSb Court at HubU-
Dbarwar. 

The recommendations of the Jaswant Singb Commission 
on tbe general question of bavins Bencbes of Higb Courts 
away from their principal seats were referred to the Goyero-
ment of Karnataka in October. 1986 for consid.rinll the 
matter of establishment of a Bench at Hubh-Dharwar in the 
light of those recommendations in consultation with tbe 
Karnataka Higb Court. Reply of tbe Stllte Government 
living their views has still not been received. No action can 
be taken by the Oovernmeot of India in tbis regard unlels a 
specific and complete propolal is received flom the Govern-
ment of Karnataka. 

As mentioned above. the Government of Karnataka have 
not sent their views and comments 00 the recommendationl 
of tbe Jaswant Singb Commission eveo after about a year and 
a half. There is no action pendiog on tbe part of the Central 
Government. Tbe reply given to the Lok Sabba Unstarred 
Question No. 41}04 on 9.12.87 was also noe intended to 
constitute an assurance." 

37. The Committee considered tbe request of the Miniltry of Law 
and Justice for tbe dropping of tbe allurance at their stlting held on 18 
July. 1988 and decided not to accede to tbe request of the Ministry for 
droppiol the a.surance. Tbe decision of the Committee was accordiolly 
co ... yed to the Ministry. 

38. Tbe Ministry have oow requested for extension of time upto 9 
Juoe. 1989 to implement the aSlLurance and the aSlurance is yet to be 
fulfilled. 

39. Thc Committee note that there il an attempt on the pa,t of the 
Mloiltry to wrigKle out of the assuraDce ItatlDg tbat DO actioD II peadiDg OD 
th. part of the CeDtral GOYerDmeDt thul IblftiDI the OD" OD tbe State 
Go'f8ruaeDt. Tbe Committee are uDable to comprehend the logic beblDCI tbe 
request of the MIDIItry tbat ID a .. uraDce of ImmeDle public "Importaace 
IIIoald be dropped a. tbe ~lew. of the State Go~erDmeDt are Dot forthcom .... 
10 tbe matter. Tbe MiDiltry would do well to seek fartber exteoaloD of time 
ratber tbaD maklDg reqDests for dropping the a .. araRee. From ~he wordJaa 



of tb. reqaest of the Mlal'try for the dropplal 01 the a .. araace, the Com-
mittee are at a los, to know whether or Dot the .. atter wa, takea ap at the 
hllh .. I.vel. They recommead that the matter be take. ap at tbe hlp_t 
leYel with tbe State Government aDd IIDcere .1I'.rts ,lIoalel be mlde tG 
ImplemeDt tbe I.arlnce. 

(v) 

New Level crossing device 

40. On 3 December, 1987, Sarvashri V. Sreenivasa Plasad and B.N. 
Nanje Gowda M· t's addressed the following Starred Queltion No. 403 
to tho MIDiltor of Railways. 

"(a) wbether the Northern Railway has started field trials of a 
unique device which will help bring down IUbstantially the 
number of accidents at railway crossings tbrou&hout tho 
country; . 

(b) if 10. tbe details of the new device includiog itl cOlt; 

(c) the outcome of tbe triall aod when it i8 likely to be introdu-
ced; and 

(d) whether there is any plao to equip aU level croSlin'l witb 
such device 7" 

41. In replJ to the above queltioo. tbe Minister of RailwaYI (Sbr! 
Madba",ao SciDdia) stated as follows: 

"(a) frial of an indilenoully developed solar powered train 
actuated warning device to .iYe audioviloal warnln, to road 
users before negotiatiog level crolsins. is UAder way on tbe 
Northern Railway. 

(b) A solar-powered radio transmitter locatod 2-3 Kms., frem tbo 
leYel crossing lenles the paisa Ie of tbe train and 6uhel tho 
information to a receiver at tbe level crossing. actuati.., 
audio-visual warning system rur the road-usen. The appro-
ximate cost of tbe system under trial is about Rs. 2.S lath, 
per level crOSSin,. 

(c) &It (d) Thi. sy.tem is .till under trial. Introduction of the 
IYltem on a permanent basis can ooly h" considered after t_ 
results of the trial arc evaluated" 
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42. The above reply .to ,parta .(c).and (d) of tbe Qlltstion Wlt$ rr~"'te~ 
u·ln •• ur.ance bytbe Lot Sabba Secretariat and tbe Miuislry of Pari',·' 
1QeDtar)' Affairs. The a!Suraact was required to be implemented .by the 
Yiu&ry of Railway. by 2 March, 1918. 

43. The Ministry of Parliamentary Affairs vide their U.O. Note Net. 
IX/Rly. (8) SQ·403·LS/87 dated 18 Febuary, 1988, forward~d request of the 
Ministry of Railways for the dropping of the assurance on the following 
Irounds: 

"The reply given to palts (c) and (d) of question do •• not 
constitute or intended to be an assurance. Tbe DOW s)'ltom 
is still under trial anJ there are a lot .r &cething pr.obllme 
which are to be attended to and remedial meaSUfes to be 
devised. In view of thill, a specific schedule ClltDOt be kept 
for introduction ortbis IYlitem. As alreldy indicated in tbe 
reply to tbe question the introduction of the system on 
permanent basis can only be considered after.he result. of 
tbe trial are evaluated and found to be acceptable." 

44. The Committee conllidered the requeat of the Ministry of Rail-
ways for the dropping of the aSlurance at their liitting held on 18 July, 
1988 and decided not to the reque.t of the Ministry for dropping the 
•• auraoo.. Tbe decision of the Committee was accordingly conveyed to 
tbe Mini,try. 

45. The ,Ministry have requelted for eltension of time upto 3 Decem-
ber, 1989 to implement the assurance and the 8S1urance is yet to be 
fulfilled. 

lI6. Tile CoamalUM are unlla,PJ to Dote tblt the Minlltry of Rill· 
.., ..... 1O.lIt tltt dro"'11 of the ... urlnee whicb info"e' tbe quntioo 
of .. fety of procloul bamln life Ind property. The preclle date wben tbe 
d."lce WIS IDtroduced OD tbe Nortbern Ranway on a tri.1 bl,i, i. Dot kDown 
to til. Com.l .... but ." .. if 1M date of r.pl, i. wblcb USUl'1UlCC wa. 
IIv.n t. tidieD u ltartlatpoiat •• trial .... t ... and I half year period 
..... .,..d ... ..al the Ministry are BOt able to anaUy e"llult. tbe elleacy 
of 1M dltlce. TIle trial CIIlDot 10 on ladeDnltel, Ind aOII,..I. lad 
...... UOD ..... to be accordiq to ..... lICb.dulc. ID tbe ablenet of a., 
clear Indlcltlon to tbat effect, tb. Committee have 00 IlterDatl"e except to 
conclude tbat tbe decision makine process is Dot onll fauUy but allO 
I ..... r .. c. • ...... n of "Ital I.,.'a.o. lik. tills. the Committee expect 
die o...nu.e.t to act with pro.ploe .. aDd 190rt the implemeDtadoa of the 
I .. uraaee to the Hoase la tbe tnt week of tile aest ",.sio •• 
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TouriaM dev"tlpm6llt of Golconda Fort 

47. On 28 August, 1987, SlIrf V·S. Krishna Iyer, M·P. addrOiaed the 
following UDstlrred Qaelltion No· 5330 to the MiDilter of Tourism: 

"(8) whether there il any pr.oposal before Union Government to 
develop the world famous Golconda Fort to attract tourists; 

(b) if so, the details of the p'topolall: and 

(c) it so, the total am(lUD t to be spent during the current year 1" 

48. In r~pty to tbe above question. tbe then Midistet of Stife iD ~ 
MiDistry of Tourism (Sh. Jagdish Tytler) atated RI follow. : 

.. 'tlte Certtral Mlj7fltry of Tu1Wtlnt bat receiYdd a prOJilOlal fcom 
the Oo~ttrMedt or Adrt Pl'ICfesti for deYelepGn' of 
Oatconda Fort. Thd Pl'GfJO'MH taelWdet Ia8d aCCl'lilitilJll, 
devetopmedt of tOld', devtl ... et of a bffd ... ..." 
cam~iDg groudd, tour'ift cotta,es. CdltfeteuCie e'lltre etc •• 
Centr,,1 Ministty of1'outism 11111 nsfped fo tile Toft .. d 
CountrY Plannina Otgani.8floD th jolt tJf pr.,tratlea of a 
Master Plan. Further actioD reprding development of 
tourfsm intra.trU'e!ure win ~ taltt'ft accord 1ft, to !lte r_comm-
endations of tbe Master PYla.'! 

49. The above reply to the Question walli treated al an aSlurue. by 
the Lok Sabha Secretariat and the Ministry of Parliamentary Affairl. Tbe 
assurance was required to be implemmted by the Ministry of Tourism by 
27 November, 1987. 

!,o. The Ministry of Parliamentary Affairs vid~ tbeir U·O· Note No. 
Vrtt-2 (3) USQ 5330·LS/87 dated t 8 F~brua1"Y, 198B forward.d requell 
of the Ministry of tourilm for the droppiD, of tbe allurlDoe OD tile 
following grounds: 

'·U it felt tbat tbe AIs1l1'aace cited pert. iBID, to tbe UIW.r to the 
Parliament QUCltioa doa aot comtitule an al8uraacc lince 
the Tourism Minister haa stated lbat further actioD for 
ptovidiaa Touri.m infrutr.clure will be taken accordiD, te-
tbe recommendationl of 1M M8Iter Pia.. It was also alated 
that the preparation of Maslet Plan ha. beeD anigned to tbe 
Town and Country Plaooias Orgaaiaatioo and tbe report is 
It ill awaited." . 
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51. The Ministry of Tourflm allo requested for ~xteDsion of time till 
the decision of tbe Committee ('0 their request for droppiDg of tbe 
allurance. 

52. The Committee considered the reqest of the Miniltry of Tourism 
for the droppiDg of tbe assurance at their sitting beld on 18 July, 1988 and 
decided not to accede to the request of the Miniltry for droppinl tbe 
a"urance. Tbe decilion of tbe Committee was accordingly conveyed to 
the Ministry. 

53, The Ministry have now requested for extension of time upto 28 
May, 1989 to implement tbe alsurance and tbe aSluranco is yet to be 
fulfill.d. 

54. Tbe Committee rearet to obien, tbat tbe rea.onlnl of tbe Mlniltry 
of Toarllm that tbe repl, clOOl not constltate aD anaraDce .IDce farther acdoD 
for provldllll tourllm IDfr •• tructare will be takeD accordlDI to tbe recom.· 
.... tIOD. of tlte ma.ter plaD nd report OD tbe Ma.ter PlaD Is .dll awaited. 
1* the dew of tbe Committee. tbe reply Is a clear-cat a .. uraace aacl t.e 
Mlnl.try of Toarllm caauot alt In Jud,ement over tbe decision of tbe 
Committee aDd iDstead sboald make .adeavoar to Implement tbe anaraDce. 

55. Wblle alreelDI to tbe reqae.t of tbe MiDi.try for exteD.ioD of d ... 
apto 28 May, 1989 to ImplemeDt tbe assaraDce, tbe Committee do hope aDcI 
tra.t that Government would report tbe ImplemeDtatlon of tbe a.suraDce b, 
tbat clate. 

(vii) 

Seismological studies of Narmada Sagar Project 

56. On 1 December. 1987, Shri Mullappally Ramachandran, M.P. 
add resiled tbe following Unstarred Question No. 3729 to tbe Mini,ter of 
Bnlrgy : 

"(I) whether seismological studies are made in all calel before 
finally lanctioning Hydel Power Projects; 

(b) whether the World Bank: bad insisted upon furtber lel.molo-
lieal studies before tbey could decide upon financlni tbe 
Narmada Sagar Project: 

(e) if so tbe realons for tbe same: 
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(d) wbetber tbe furtber aeismololical study was made in tbe 
relion of the Narmada SlLIar Projoc:t; if 10, by wbom and the 
fiDdinll tbereof; and 

(e) whether tbe World Bank aid was mad. available for tbe said 
project; if 10, the elteDt tbereof 1" 

S7. In reply to the above queltion, tbe tben Minister of State In tbe 
Department of Power (Sbrimati SushiJa Rohatg!) stated as follows: 

"(a) Yes, Sir. 

(b) No. Sir. 

(c) Does not arise. 

(d) Further seismolo,lcal ~tudiea were conducted by tbe Depart-
ment of Earthquake Engineering, University of Roorkee. at 
the instance of the Dam Review Panel whicb was conltituted 
on tbe advice of the World Bank. Based on these studiel, 
tbe Dam Revfew Panel bas luglested aome dlsign parameterl 
to be adopted. whicb bave been incorporated. 

(0) Narmada Sagar Project has been posed for World Bank 
assistance, bnC loan nelotiationl are yee to be held," 

58. The above reply to part (e) of tbe question wat tr .. ted .1 an 
aDurance by tbe Lok Sabba Secretariat and the Miniatry of ParUame ... " 
Affairs· The alSllranCe waa required to be implemented by the Ministry 
of Ener,y by 29 February, 1988. 

59. The Ministry of Parliamentary Affairs vide tbeir U.O. Note No. 
IXIBngy (33) USQ. 3729·[:.1)/87 dated 4 April, 1988 forwarded request of 
tbe MiDiltry of Ener,y for the dropping of the as.urance on the 101l0"iDI 
aroDDdl :-

"The Narmada Sagar Project is still in the pipeiJne for World 
Bank auistaDco for whicb tbe Bank million visited the 
Project during January. 1988 to prepare it for possible 
reappraisal In March/April. 198&. Tbis would be lollowed 
by a bumour of discussions to son out various iSluea involved 
in it· Further, tbe details about the aid would also be knOWD 
only after the cODclusion of negotiations witb the BaDk, 
approval by the Board of Directors of the Buk, sipiD, 01 
tbe AgreeMent aDd tbe lOin hal heeD declared to be eWeclive. 



In view of this it II ~'()t ~os.tble to fulin the as'suranee within 
tbe prescribed n~it or iIlree moillb.. Moreove'l'. the various 
actions culminating in the imp1e'DleDtatton of the Assurance 
are beyond the control of tbis Department and are dependent 
upon the World Bani taking a view in the maUer," 

60. The Committee cODlidered the requelt of the Ministry of E'-f,y 
for the dropplD8 of the aSlurancc at their sitting held on 29 Auaust, 1988 
and decided not to accede to the requel' of the Minlltry for dropping the 
assurance. The decision of the Committee wal accordlagly conveyed to 
the Ministry. 

61. Tbe Ministry have now requested for extension of time upto 1 
December. 1989 to implement the assurance and .. a .. DI'atI~ is ·'it to be 
fulfilled. 

12. the Comillfttee ti'e .. cOD,leceli 'Or flirt rea.on. ad' .... ced by tbe 
Mlnlttry 01 tacrKY for tbe IIrop""1 of die •••• taite. The Committee 
.ppreclate tbe f.ct tbat 10 the iletur. 61 tiarn._ cedalo matters In,ol'e 
prolooled negcJtladon •• nd 10 .O'cli ca ••• tbe Mlalstry .boolil reqa •• t tbe 
Committee for more time for the talSlment of tle .... araace la.te.d 01 
.JltlUlcb1lt .... Its "repplac wlalcb r."_ ala. 4_ of ...... '.r.nlt. on tbe 
,.rt of tbe MiDMtry to take 61ap to tlaelr IotlcaJ co.clasioa. The Co-
mmittee de.ire that GovernmeDt sbould implement tbe .s.ar.nce daring tbe 
nut .... of Lot S.bIaa ' ...... 1 •• til. up .... t. ,proar'" made In tbe 
lIUIM.r. 

lmplemems of suggestions by 'Nalional Convention on Water 

63· On 2 DCl:ember, 19157. Sbri Chiotamaai Jeoa, M.P. addressed 
tbe folTowlng Uostarre-d Question No. 8M9 to the Miniiter oC Water 
Resources: 

"(a) whetber the National Convention on Water was h.ld r.Mt!1 
in New Delbi; and 

'(b) if so. ftc detalPs of rhe ~ t,ken ~ tm.,.meD't the suggesti-
ons ma(fe in the con'ention 1" 

~. ItS reply to the .bon qucntoo, die Mtabtctl' of ~\Uto for Textiles 
aDd Werter Relources, (Sbri Ram Niwa. Wrdba) ita ted as follow. : 

"(a) & (b) The Brst National Water Convention, which was a 
cooperative dJort of Gov.rnment department.. Public 
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SMtor _""We ... " p~1 ~,,~qs ~~'&iPt~s, 
",as je'~ in ~,,,,",, 19$7 ,Il' Nellr Qol,bi, JP p.rpv"",, a 
C~IJ f~ ~ ~j:i.14t. iQ c:QIl~ .. ed Aliacip!ilJoC. {or 
~I •• ~f if4ps ,~" '~4'v~~ aN ~~"IDC~ of 
,J(", ~ow~e.. ~te ".v~",G.lUf IP" Q'~GPQ~ora"d 
agencies will co~ lQ' Mlu.1PD8' "Ma .. tv *11;" ~nn· 
tion for implementation." 

65· The above reply to tbe question was treated as an a~surance by 
the Lolc Sabha Secretariat an' ,t4e trU" ... tFJ of Parliamentary AtI'airs. The 
assurance was required to be impltmented by the MiDistry of Water 
Resources by 1 March. 1988. 

66. The Ministr) of Parliamentary Affairs vld'! their U.O. Nott bfo. 
lXlWR (6) USQ 3809-LS/87, dated 18 March, 1988 forwarded request of 
the Ministry of Water Resources for the droppiol of the assurance on the 
following grounds: 

"The convention was a cooperative etrou of Government Depart-
mql4. ~ "'~'P4' ~i"»,, pr,topip.Q&l jps&it"tionB and 
alsociatious in concerned disciplines for exchanae of ideal on 
devel0plIl •• t ,H4 tnHaJDIDIIM of "''''r aelOlirce. The 
recommcndatioQ ma4e at the Convention can be kepe in view 
by State Governments and other concerned orptllsations for 
taking lucb action a. deemed appropriate In tile liaht of the 
National Water Pcaliey ftk:Ib .... ""0 jl,d before tbe 
Parliament. The .coD)lQ_d_~joQs of ~Jle Conv.eQtion haYe 
already been circulated. No further action by way of 
iaaplcmCD&atiD.oI .......... i'IlHI"'Y·" 

67. The Committee considered the request of the Ministry of Water 
Resources for the droppIng of tbe assuraocc at tlleir .kltll, held OD 29 
A.ugust, 1988 and decld.d not to accele to. roquell of the Mini.try for 
dropptnl the asluranco· fto decision of the Committee "'.1 accordinaly 
conveyed to the Ministry . 

.e. The Nioiltt, bve .. .., r ....... for ."..ioaeltille .. pto 2 
Mar .... 1m t.i ...... t tbe ..... ace- HowM_, ........... » ~t 
to be IwMilled. 

e. TIle eommlttee de,rle.te tile ..... r la widell tile MbUtrJ of .... t._ .... , ........ r ......-' ................. , .... nace . 
.... lr ................ _ ..... ,.....J .............. te .... 
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ilolile by laylol i It.tement Inclieadnl tbe actloD taken by the concerDed 
Go,emmeDt departmentl and otber organisations. It is unfortunate tbat 
tbl. ba. not beeu dODe as yet altbougb tbe Mlnlatry aoallat este.lloa oaty 
upto 2 Marcb, 1989. Tbe Committee would urge UPOD tbe Mlnlatry to do 
tbe aeedful without furtber delay and report tbe Implementation of tbe 
auaraace la tbe belnalal of tbe aext sesaloa. 

(ix) 

Import of gold 

70. On 11 December, 1987, Shri Swami Prasad Sinlh, M.P. 
addressed tbe following Unatarred Question No. 5527 to the Miaister of 
Finance: 

"(0) whether requests from some quarter6 have been received for 
import of lold; 

(b) if so, the details of these requests; 

(c) in what context these requests have beon made; 

(d) the decision taken by Government on these rrquelts; 

(e) whetber import of laid will affect trelent rise in the price of 
801d; 

(f) If la, tho detaUs thereof; and 

<a> if not, the reasons tberefor 1" 

71. In reply to tbe above question 'he Minister of State in the Minis-
try of Financo (Shri B.K. Gadhvj) stated as follows: 

"(a) to <I) Sualeltionl have been received by GovernmeDt from 
time to time regarding import of aold. Tho&o luueltioD, 
bave been referred to the Workin, Group OD Gold Policy .el 
up by the Government whose report is awaited." 

72, The above reply to the ,queation wal treated as an asaDruce by 
tile LokSabba Secretariat and tbe Millis")' of Parliamentary Affaire. The 
a.uranee was required to be impl:mented by the Ministry of Fiaaaco ,,, 
10 March, 1988. 

73· l'he Miaiatry ofParliameatary Affairs 'ide their U.o. Note 
No. Ix/FiD. (90) USQ. 5S27.LS/87, dated 12 Ma,. 1988 forwllCled feCI". 



bf tbe Ministry of Finance for tbe droppinl of the auurance on the 
following grounds ;. 

"The question, luggestions regarding import of ,old ha'e been 
referred to tbe Working Group 00 Gold Policy set up bJ tbo 
Gov.rDment. Tbe terms of tbe Workio, Group bal been 
extended upto 31st May, 1988. Procelsing and finaliBation 
of Government's decisions on tbe recommendationl of the 
Working Group will take some time after the receipt of the 
report. Tbe reply bas been trellted as an aliDr.nce by tbe 
Lok Sabba. 1t may t-e mentioned bere tbat a similar reply 
given on a similar question on 1.8.86 in Lot Sabba bad lIot 
been treated as an assurance by the Committee on Goyorn· 
ment Assurances of Lok Sabha." 

74. Tbe.Committee considered the request of tbe Ministry of Finan-
ce for tbe droppinll oftbe alsurance at tbeir .Ittin. beld on 29 August, 1988 
and decided Dot to accede to the request of the Ministry ror droppinl the 
.ssur.nce. Tbe decision of the Committee was accordingly conveyed to 
tbe Ministry. 

75· Tbe Ministry has requested for extenllon of time upto 10 April, 
1989 to implement the a •• uraoce. However, tbe a,lurance il yet to be 
fulfilled. 

76. Tbe Com_Ittee .re DOt eGD,IDc:ed "Ith tbe plea lakeD It, the Gonn-
... t to drop tbe .... raace. Tbe Com_ttee d .. lre thlt tile reJOI1 of tile 
W.ktIIl Groa, OR Gold Policy .boald be cot espedlt.d ... Itt rec:ea ..... 
• tIOD. cOD.idereel •• earl, •• poulble. 

(s:) 

[nc/uslon of' Tant" commu,,'ty I" the LI.t of Schedul,d ClUte, 

77. On 19 Marcb, 1986, Sbri C.P. Thakur, M.P. addrelled the folio-
wia. Starred Question No. 341 to tbe Mini.t.r of Welfare: 

"(a) whetber Government have received repretentationl to treat 
'1'lnti' (Tatwa) Community u synonym of 'Pan', which i. iD 
the list of Scbeduled Cutes ia Bibar; 

(b) whether Union GoverDment have invited the commeatl o( 
State Government o( Bibar iD this roaard; lad 



{c) the dale bywhloll tlte decleiOD il mely to 1Ie tenn ~ytJoi04 
Government in thil regard 7" 

78. In reply to the above question, the MIDilter of Sta~iD the MiDis" 
try of Welfare (Dr. Rajendra Kumari Bajpal) Itated al follows: 

"(a-) • (b) Yel, ,Sir. 

(0) The propoul to iodude 'Tapti' (T_twa) If s)uonym of 'Pan' 
w.bich is iCl thl Iiae of Scbc4uled Cu'e. iu Bihar is beiog 
copaiderod .10". witb .igUlar other propaaaJl.in the contut 
of the propoa.d cQmprehenlive revision of tl¥ list of Schedu' 
lid Clltos lad Schedu.led Tribes in ""U5uUation with the 
concerned State Go"u11Jllent/U~iop Tenitory Administration 
including the Government of Bihar and the Registrar General 
of India. At lb" ttaP. it i. aQt po.sible 10 io4ioate tile date 
by wbic:b tIJ,t propoI.1 for ,UJ,O QOmprcbe~8iv. re'Visipn I1f ~e 
IwtB of Scheduled Ca'," aDd Scheduled Tribes wou14 be 
6_1104· 

Further, amendment in the existing list or Scheduled 
;Caates and ''''lIlod Tribes eatl be deae oBI, through an 
Act of hIt_CDt ill.,. ... or Afti .. 341(2) alld ~c:n .f(be 
Constitution." 

19. 1'" ebcwe npI, to pHt ~CI)of tbt .. ....u.a was tr,aiM .. an 
_ •• _ .... tM Lek 'aItba§IIU •• t ad the Mia_, .. P.,liam .... y 
.... t~ .. _... ft& ,"4tUi •• '0 Ie •• 1IIDcnJtd ,b, "lao ......"y 
ofWel'aro by 18 June, 1986 

80. The Ministry of Paliamablry Affairs vide their U.O. Note No. 
V/W (19) SQ 348·LS/86 dated 8 April, 1987. forwarded the request of the 
Miuis&ry d Welfare fortbc ,dr.ppiq ,.,f ,he .. aurauc .. &III foUowin. 
arounds : 

"In the ltatemeot "owlel Cbe &IIaraDee pea, &M rotloeliIW test 
of the answer given by the Mini, tor of Welfare has Dot been 
iDcluded : 

Furth." .mea.... ill tile exlating Jilts of Scheduled 
Castes and Scheduled Tribes can be dOBe only through an act 
.,. ParHameat in"iew .r ArUdCII 141 (2) .~ M~ (2) of tb. 
C.oottitatkMl. 



Par. (c) of tlte .. wet .. tho ~e"'ioa Wdol~ be comp-
te'" oal, "itll addition of the ar ...... id sub-par.. It would 
me"", Imply thn aD, aDfelld8aeDt ja the etktinglilta can 
!ltQ~ ~ d01le oaly tlrGUlh ID Act of ParH ..... " hence DO 
dmeifmits iD OOIlt1l1t etf tile Partiellleat', judedictioD caD, 
tI .. is, h .,eeifiod: It, tbe Adlbiliiltratin MlldlJlf)'. Further, 
tl!e Cabiaet N.te 0'It tile cOIIllfth.rdatlVe mili,D of the List 
Gf Scb.duled Ca. lad Scheduled TttbIB 0*' bien submitted 
alltl is at ptl8.M udder conthler.tma bf t'e Group of 
MhrillltWn ... 

B·I. 'tne Committee conlidered tbe abov~ requelt of tbo Ministry for 
tllo dropping of assurance at their sittiDI held 00 14 July, 1~87 aDd took 
tbe followiDg decisions which were commuDicated to the Ministry. 

"The 'CO'mtt\~hee fl'ot'ed that the t~l;e8 otttie Minister of Welfare 
to the original queftion a8 w!!1 as hi 1'eI~~ to a lupple-
me'l'l'taty cleatTy itJ'cfic:at'ed (foVtni'd'ledt'l ItI~OD to brin. 
forward a comJ)rehen'sive bm 'after tttht, Iwr6 account the 
~atiou-g r~pres'tnfatiOns fOt re\'isl~il of th Ifttt 6f Scheduled 
Castes aft.! Scheduled \'t1tles. The CdUuilfttte aleo noted that 
th~ matter wi'S 'Pretl'e'ntly uft'der cooldereHoft d( tbe Group of 
Mtilts'ters. ftl view of this potidoD, t't Co •• ittee did Dot 
He any reatart to *cc:ttfe to tbtl tt'qUt!8t 6f tile Minlltry for 
the drop-ptG'l of tbt "'1WrI~· A..,-eelb. to ". ~que5t of the 
Ministry for extension of time for ~hMlentatioD of 
aSlurance by 31 Nonmber, 1987, the Committee desired 
that OOVCTftment sfroul4! 'fX~e dielr """.10 .. to 
cntU're im",f'mtmatiO'D of t~e ......... M widrin die .x .... dMt 
time gl"8fttt'l! for fbe PG1'~. Tire C~ee fuftHt ...... ' 
that ,rout) of Minb'fer& ft~1 al CmDet &e ...... , 
appriled of their laid recommendationl.'· 

82. the Ministry of 'arnalDeefary Affair. vide th'etr 0.0. Noft- No. 
VrW (19) SQ 348-LS/83 dated 1"6 December, 1987 toY',..rded thlot1lw 
requcst of the Ministry of Welfare for the dropping of the assurance. nw 
.ouads were a8 follow I : 

··'Fb. ~ac.tiOD of compreheDsive reVlSloa of tbe lith oC 
Scheduled CHka .ad Schoduled Tribes was placed before the 
Cabiaot 00 the 2S July. 1986. Tile Cabinet referred it to t'be 
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Group of Ministers for detailed examinatiou of various pro· 
posals included tberein. The Group of Ministers has 10 far 
held seven meetings and may tak~ a few more meetingl to 
finalile all tbe proposal I. At thil Itllc it il difficult to indicate 
80y time limit by which the Group of Ministers would be 
able to finalile all the proposall. Aft~r the Group of Minis-
ters given their reeommendations in relpect of all the PIO-
po sail it will be placed before the Cabinet for a final decilion. 
The Ministry of Law and JUltice will then be requelted 10 
prepare Bill which will be Introduced in Parliament. It would. 
thus, be leen that it is difficult to anticipate the time limit by 
which the whole process of finalilation of all the proposals il 
to be completed. Even after tbe Bill is introduced in the 
Parliament, it will be referred to a Joint Select Committee. 
as happened in the past. 

For instance. the Scheduled Caltes and Scheduled Tribes 
Orders (Amendment) Bill, 1967 was referred to a joint Select 
Committee which took two years in submitting their report. 
Simiiarly in 1978, wben this Bill was again introduced in the 
Lok Sabba, it wal referred to a Joint Select Committee and 
that Committee could not finali5c its report even after lakins 
one year's time and the Bill aventually lapsed on the dissolu-
tion of the Lok Sabha in 1979. The past experience, there-
fore, shows that it cannot be possible to precisely fix any time 
limit within which the whole matter would be finalised and 
the Bill enacted." 

83. Tbe Committee considered the request of the Ministry of Welfare 
for the droppinl of the assurance at tbeir sitting beld on 2~ August, 19~8 
and decided not to accede to the request of the Ministry for dropping tbe 
alluraace. The decision of the Committee was accordinaly con,eyed to tbe 
Ministry. 

84. The Ministry have nOW requested for extension of time upto 12 
June, 1989 to implement tbe assurance and the Il&surance ia yet to be 
fulBlled· 

85. The Committee beUen that the GoYernment mult haye receiYecl 
reprnentationl not only from Bihar but from other States also for iDel .. loa 
of lOme communities lu the lists of Scbeduled Caltes aad Scbeduled Tribes. 
n. Ministry Ihould, tberefore, brlug forward urgeatly a comprehenl". 
legislation for revision of tbe lists of Sche4uled Castes and Sc:be.ule4 Tribes. 
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Tlte Co.akt •• ,.rtller obi ..... tllat It I. at a ... ear1 for tile Mlalltry to 
.atldpate tile ....... Ia wiliell tile P.rU ... t weald UIE. to COIIIld.r til. BIU 
... .... It • ena .. for tile _.,pial of tilt .-auac •• II ODCI til. BUll • 
...... tile Pull .... at, GOMrDmeat caD r.port die .. ,a--tadOD of tile 
........ ce. 

(xi) 

Mawe offoreignfunds 

86. On 25 November, 1987. 8bri JapDDath Patoaik, M.P. .ddr .... d 
tbe rollowiDg Starred Queltion No. 272 to tbe Minister of Home Main :-

"Ca) whether the event. 10 the lut two yeara bave cl.arly 
established that the foreilO fUDd. flo WiD, iDto tb. COUDtry 
olteDlibly for tbe promotioD of religioul, locial aad .ucb 
other prolramme. of the voluDtary aaIDet .. are flDdln, their 
way to fioaDce terrori.t. and otber .nti·a.tlonal a"tivltl.; 
and 

(b) if so. the steps GovetDment propOie to take to etr~ .. y 
control and regulate the flow of lucb foreip r.act .... 

17. ID reply to the above question, the MiDister of Home AfI'alr' 
(8bri Buta Siolb) stated as followl : 

"(a) aod (b) There is DO definite information that foreign coattl-
bution received by the voluntary agencies are bein, used for 
lucb purposes. However, Rome ameadlDents to tbe Forel,a 
Contribution (Regulation) Act, 1976 are under coolideratioD 
with a view to matin, it more effective." 

88. The above reply to the questioD W&l treated a. aD ... uraDce by 
tbe Lot Sabba Secretariat and the Ministry 01 Parliamentary Main. ne 
allurance waa required to be implemented by the Mini.try of Home Aft'ain 
by 24 Pebruary. 1988. 

89. The Ministry of Parliamentary Affair. Yidt tbeir 1:1.0. Note No. 
IX/HA (25) SQ. 272·18/87, dated 11 March. 1988 forwarded requelt of the 
MiDiatry of Home Affairs for the droppiDJ ot the .lIuranee oa the 
rollowio, afounds : 

.. fbe Ministry had ooly moaot to iDdlcate tbe lotentlon •.• pproacb 
aod a811ieay of the Go.ernlDeo' to plu, certaio lacuoae fa the 



Porelta ceettlbtltiMlt (R.eaulltlea) A.ct, 1'76 by alltflldlDg tbe 
tame .~ tbat cllaacq or Its mitm".IIC'mtalmited. The MIDi .. 
try do DOt cODlider tblt tN. "atelDeDt 1IID01lOts to • ~_. 
h wob'd be appreciated that _ the proaeIf .• f'miDliDg .. 
amendments in such cnactmentt does take tim-.k II DOl 
possible to fulfil tbe .. surlncc within a particular time 
frame." 

90. The Committee OOIllidored tbe requC8t of the Ministry of Home 
Affairs for the dropping of tbe assurance at their sitting held OD 20 Septem-
bCSt, ]988 and decided Dot to accede to the request of the MiniStry for 
cfropj,ing the assurance. 

91. The decision of the Committee wa. accordilsly con,eyed to the 
MinIstry . 

. 92 The MlotttrJ have r~quellted foreltteosioa 01 time upto 24 May. 
1989 to iaplemc.nt the a.urance and the assurance is yet to be fulfilled. 

93, Tbe Committee feel unbappy to note tbat tbe MIDlstry tried to .It 
.. · ..... eat 011 tbelr .. ltlOilm t'.'DI the r.,ly of tbeMlal"er of Home 
Alralrs as .. ......... The COIII_'tee .. " _relly .,., empbaslze tbe 
Import.Dee of tbe m.tter requiring tbe attentioD of tbe GoverDment OD top 
lt1foHty C .. erDllleDt .... 1. therefere. brtlll forw_d DeCIIUt')' letilladon to 
amend the Foreign Contribution (Regulatlo.) Act, 19'76, wltlloat aa, fardler 
delay. In fullilment of the commitment to tbe Hoale in rr,ly to tbe aforesaid 
4aeltlon. 

(III) 

Teachers' participation itt Qction ,Ion. of New Education Policy 

94. On 26 Novembor. 1987, Slui Aziz Qureshi. M.P. addreaaed the 
followiag UDstaned Que&tioD No. 2920 to the Minister or Hu ... RlKourec 
DeTetopmcnt: 

"(8) the special provisions made in regard to teachers' participa-
tion intbe act on plan of Nat;onal Education Polf.cy; 

(b) whether there i8 aoy proposal te give more representation to 
teachers in NCERT and UOC as per tbese apecial p~vitions; 

(c) whether there is provisioD of special p.rticipetioa of school 
te"bers iD the Natioaal L.ovw Com_laee of the National 



!; 
Telchen Welfare Or"anisltion and the details of propo' 
nIl; 

(d) whetber tnobe ..... d i ••• ructorlwiU be..,. more repr •• en· 
taeion in tbe Natioaal T.achen andlMuuOlora TraiDiDI 
Council; and 

(e) Tbo action takoa &0 ID&kt the TOAQbell . Traiaia. Council a 
atatacory ,body 7" 

95. In reply to die abo.e qucS&ioa, tbe Mmiater of State in tbe 
IHpartmeats of Education aDd Culture ill the Miniltr)' of Human Resource 
o.VolopmODt (Sbrhuti Kriaho. Salli) stilted as follows: 

"(a) The National Policy of Education, 1986 recogDiaes the Cent-
ral role of teachers 'in tbe educltional procesl and it recogni,es 
tbat tbe provisions of tbe Policy can be implemented only 
with the total iDvolvement aDd commitillent of tbe teachen. 
The National Policy .. visages bilbor Itatu'to teachen aad. 
freedom to tbemto iDDovate, it ala.onvill,es improvement· 
in pay and service conditions of teachers tl'l be commen,urato 
witb tbeir social and profes,ional re8ponlibilitiel, It poslulates 
impNved facHitiea to teachers to 10 alooa with accountabihl1. 
at alt stagel and in thi, tbe iDvolvement of teacher" a5aocl&-
don is contemplated: The policy has propoaed a strengthened 
and improved prolramme of teacher education to uPlrade 
tht'ir compelulcy, 

To Improve the competencies of the teachers, to mike 
them fully aware of the thrusts of tbe National Policy and to 
increase their motivation the Government bas atarted a pro-
gramme for mass orlentatioD of 5,00,000 Ichool teacbers every 
year.tacc 19!!6, Tbts programme Is implemeDted through 
th. NCBRT with the assistance of State Governmeotl. 

(b) Accord., ·to tho ulOi ,overDia, the GOmpo,itioD of the 
NC£RT aDd the UOC,' lour t.&Cbera .e aembors of tb, 
NCBllT Oouacil aDd IimY.rly four oaiverlity &eache" are 
member •• ftbe UOC. 

(~ The WorkiDl Qomai&lee et ahe NaUoaaJ Poaauillion of Tea-
che,. Weltaroiil ev., Stitt inckldes till. perIOD' to be nomi· 
aattd." tbeBtIC.8dIJ.tlOD MiDi"." atlcll& '''0 of whom 
.......... • dooaliaDi ... 



(d) The National Council or Teacher Educatloft bas 42 membora 
out of which 12 experts in the field ef pre-school. scbool and 
vocational education are nominated by tho President of tbe 
Council. 

<e> Tbe National Policy envisages tbat the National Council or 
Teacber Education wUl be provided necessary resources and 
capability to accredit institutions of teacber education and 
provide auidance regarding curricula and metbods. Tbe 
programme of Action whicb bas worked out specific stratoBies 
to implement tho provtsions of the Policy. onvi .. ,el tllat 
National Council of Teacher Education will be given aulOoG-
u.ous aod statutory stalus. Th~se provisions of tbe policY 
and tbe Programme of Action will be taken up for implemeo-
tation over a period of time." 

96. Tbe above reply to tbe question was treated as an assuranco by 
tbe Lok Sabba Secretariat and lbe Ministry of Parliamentary Affaire. Th, 
UluraDce was required to be implemeDted by tbe MiBistry of Human 
a.louree Developmelllt by 25 February, 1988. 

97. Tbe Ministry or Parliamentary Affairs vide tbeir U.O· Note No. 
IX/BRD (10) USQ. 2920-LS/t!7 dated 11 May. 1988 forwarded request of 
tbe Miniltry of Human Resource Development for tbe droppioa of the 
.. suraDee 00 tbe following arounds :-

"It is clear from tbe wording of tbe above sentence that it is not 
possiblo to lay dOWD any specific time frame for conferral of 
statutory statuI of the National Council of Teacher Education 
(NeTE), but that this caD be taken up for implemeotation 
only over a period of time. It is implicit in tbe above word-
ina tbat tbis action i8 likely to take a considerable len.tb of 
time. 

A National COllncil of Teacber Education, coostituted by 
a ResohltioD of this Mioiltry, il already in eaiateoce since 
1973. However, conferral of statutory statuI on it would 
require prior CODllultation with all States got merely because 
Bdueatioo is in tbe CODcurrent List of the Constitution but 
also because certaia fanctioD' eavil8.ed for the NCTE ma,. 
impiqe on tbe jurisdiction of the uolversltie. a. it stands 
toda)' under tbo various State Uaivenitie. Acts. Such a 
proccss would Daturally tab .. 10111 time to oomplete. 
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in tbe lIabt of above, it would be difficult to .et down any 
deadline or time-limit by wbicb the task of confernn, .tatu-
tory status on the NCTE would be completed. All sucb, it 
would Dol serve much purpose to keep the matter aliv. a. a 
Pllrliamentary Allurance. 

Conferral of Itatutory status OD the NCTS bal alr.ady 
found mention in the National Policy on EdUOltion adopted 
by Parliament and in the Programme of Action· H.nco tb. 
CeDtral Government already staad committed to it and evea 
witbout treatina tbe above reply al an alsurance, Parliament 
would always be kept informed of progrlls in tbe matter 
while submitting periodic Implementation Reports on the 
National Policy on Education." 

98. The Committee considered the requelt of tb. Miniltry of Human 
Resource Development for tL e dropping of the aSlurance at tb.lr .ittinl 
beld on 20 September, 1988 and decided not to acc:ede to tbe requolt of tbe 
Ministry for dropping of the assurance. Tbe decision of the Committo. 
wal accordin,ly conveyed to the Miniltry. 

99. Tbe Ministry bave requested for el.tonlion of lime upto 11 
December, 1989 to implement tbe aS5urance and the allurance is yet to be 
fulfilled. 

100. Tb. Co •• itte •• re not lacUaed to a,r .. wltb tbe r .. I.. .., ... ct. " til. MIDIItr)' of H ....... lODre. OeYelo' .... t for tbe tro,,1q 01 tile 
.. uaace, e.,.dall), wbea tbe Go,.rameat .re coascloD. of tb. I.port ... 
• 1 die matter .ad b.Ye ... erted tbelr commltmeat to lbe coaler .. at 01 tile 
.tabltol')' ltat .. OD tbe N.tIoaal C01lllC11 of Teaeb." E4acatiOD. TIl. eo.· 
mlttee dulr. tut tb. GoYerameat llioaid take e.rl1 It.,. for ~ n .... tl .. _,I •• eat.doD of tb ..... raace not I.ter tll.a tbe u,lr), of the aut _1011 
of Let Sabll •. 

(slii) 
Jf.eoptning of Indian Consulate in Lhasa 

101. On 11 November, 1987. Sbrl S. J.ipal Reddy, M.P. addrOliod 
tb. followiDI Uast.rred Queltlon No 699 to the Miniltet of HalerU) 
Malrl. 

"(.> whether Government b.ve received .DY req .... from ChiD' 
to reopen Indian Coalu1atc in Lbalaj and 



(b) wbetber GovernmeDt have coDlidered tbe propelal and if sd, 
tbe decision thereon ," 

101, In reply to tbe above queation, the Minister of State in dlci 
MinistrY of External AffairalSbri K. Nlilwar Sin.b) ata&cd as followl : 

"(a' Tbe Cbinese Goyernment have proposed the re-establisbment 
of Consulates General by India and China in each otber's 
countries. 

(b) The proposal is under the consideration of 00gernment." 

103. The above reply to part (b) of the question was treated as an 
allurance by tbe Lok Sabha Secretariat and the Ministry of Parliamentary 
Affairs. The assurance was required to be implemented by the Ministry 
of Blterna! AfI'aira by 10 February, 1988. 

104. The Ministry of Parliamentary Affairs vide their U.O. Note No .. 
IX/EA (3) USQ. 699·LS/87 dated 14 January. 1988 forwarded request of 
the Minister of State in tbe Ministry of External Affairs for the dropping 
of tbe assurance on tbe followinJ arounds :. 

"This sbould not be relarded as an assurance, for the prima,ry 
reason tbat it would not be fealible to specify a time·nmit 
within whicb India and China wilJre-open Consulatea in each 
other's .:ountry. The matter is under discu.sion witb ~~e 

Chinese Government and a final decision will emeric Q~ly I" when tbeac d,isculSions have been satisfactorily and Woro~~· 
ly cowpleted. It wouldlberefore not be llP~b.le . lor , 
Government to take tbe position tbal the CODJul.tcl will be 
reopened within a specified time limil. " , 

The entire subject of India·China relations is extremely 
sonaitive and every aspect, i. beina handled with tbe utmost 
care anll discre.tion by Government. We are trying to sort 
o"t the variGui issues iaVQivcdip a positivo manllQl' IIIld in 
t .. ill, with our national interest. Thoprocos.wW tab 
time. It is in tbi' context that we request that tbe reply to' 

U •• red QllestioD. No. 699 .houJd 1101 be treated al an 
Assuraace but 0lIl)' .... indication of 1he aiDcclity with 
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which we are examiolD, .. rio •• propo.ls for tbe improve-
ment of relations with China .. 

lOS. lbe Ccnnmittee coasidercd tbe req ... t of the Mi.-ilk, of 
External Affairs for the dropping of the assurance at their aittio, held on 
20 September. 1988 and decided not to accede to tbe requed of the 
Ministry for droppjDI the assu.rance. The decision of tbe Committee wal 
aceordingly conveyed to the MiDistry. 

106. The Minislry requested for extension of time only upto 11 
November. 1988 to implement the assurance but the auurance is yet to be 
fulfilled. 

107. Tbe Committee .re aoaWe t. aarae witb the reuoDlq 0( Qae 
Mioistry of External Affalrl tbat tbe reply sbould oot be regarded al an 
_aruee. 10 t .... reprd, tile C08IDllt&ee ...... like to ,_lot out tlla' It 
II f ... tbeC-..IUee a •• Dot at .n fer t.e MiaJltl'J to decide "betb. lI .. t 
• p .. tiewlar reply of tbe MlDlster II to be treated u aa UI.IOCl. Ia the 
Inltant case, tbe reply to the qaeltlon clearly conltttut. aa auuraaee ... 
tb. Committee desire tbat It sbould be implemeated at tbe earlielt as til • 
. Go,.,... •• ba" already i.dic •• ,ut tbey .re examialq ,arloal propo-
.. Ia for tb. impro,.a.t of r,latM .. wUb Cbina. 

118. Tbe Co.at« ........... "y to 8011 that ..... ft ... bearlna aboat 
tMIr detille. oot to inp tile ....... DPl till. Mlalatry ... aot report III 
•• pl ..... tatlO8 DOr I.bmittell a reqaeat fer est.n.... of t.e beyond 11 
No ..... r. 1-' Thh ... ar.ta.te ud tbe MI .... tr1 .... t Dote Dot to 
..... it ill fat.,e. 

(xiv) 

Schem~ 10 SlOp water./ogging from Bihar 

199. On I I November, 1987, Dr. a·s. Rajbaas. M.P. addreSltd tbe 
follQwirJl Uns&arred Queation No. 776 to the Miaiater or Water Retour-
co.: ' 

"(a) whether tbe Government or Bihar recently forwardod to tbe 
Union Government a Icheme to stop water lOUin, (or 
clearance; 

(b) ir .e. wbon tbe acheme w •• receI.ed by GOftnment; ••• 



(e) .teps taken by Government on tbe proposed .cheme 1" 

110. In reply to tbe above question, tbe Minister of State for Textiles 
lad Water Resources (Sbri Ram Niwas Mirdba) stated as follows : 

"(a) to (c) Yes, Sir. The Project Report on draiaap ia the 
irrllation commands of Gandak and Kosi Projects In North 
Bihar bas beeD received in July. 1987 only. It is curreatly 
under appraisal'" 

111. The above reply to tbe above question wal treated a. an 
a.uranee by the Lok Sabba Secretariat and the Ministry of Parliamentary 
Affairs. Tbe assurance was required to be implemented by t be Ministry 
of Water Resources by 10 February, 1988. 

112. The Ministry of Parliamentary Affairs vide their u.a. Note No. 
IX/WR (2) USQ·776·LS/87 dated I S February, 1988 forwarded requelt of 
the Ministry of Water Resources for the dropping of the assurance on tbe 
folloWinl grounds: 

f'In the reply furnished to the Parliament Question tbe word. 'II 
is currently under appraisal' are not used in the senle of 
intimatinl at a later date, tbe likely date by wbich tbe 
appriasal is going to be completed but only to indicate tbe 
present position. The appraisal ota Project has to be doae 
by the various Central appraising agencies, and later it hu 
to be cleared by tbe Advisory Commitlee of the MiDistry of 
Water Resources. Tben. ultimately PlaDning CommiliioD 
bas to approve tbe scheme. The time ta1cen for clearance of 
a Project depends upon the initiative of tbe concerned Slate 
Government furnishing replies to the observations are made 
from time to time. It 

113. The Committee considered the roque.t of the Miniltry of Water 
Resource. for the droppiag of the lBsurallce at their sitting held OD 20 
September, 1988 and decided not to accede to tbe request of the Ministry 
for dropping tbe aSlurance. Tbe decillion of the Committee was accordiag-
ly conveyed to tbe Mini.try. 

114. The Ministry have requested for extension of time upto 11 May, 
1989 tn implemeDt the assurance lind tbe assurallce Is yet to be fulfilled. 
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115. ne Committee are uuble to appreciate tbe Itand takeD by tbe 
MIDI.try 01 Water Resoareel tbat tbey uled tbe wordl 'it 'I carreDtly aader 
a"ral .... Dot ID tbe leDle of latlm.Ual .t. I.t,r d.te .1 to wII. t .. , 
apprals.I.IIOluR to bf eompleted. Tbe Commtttee obl,"e tll.t tbe reply 
of tile MIDlstry constltat ... cle.r cut a .. ar.Dce .ad I. reqalred to be 
imple .. eated .t the e.rliest. The Committee do DOt feel b.ppy ID r,mludla. 
tile Mlalitry .bout tbe establl.hed P.rll ...... tary practlc. that nee tile 
reply of tile Miallt,r I. treated .. aD assuraace. tile MIDlstry Iboald .... 1.-
_nt It Iud aot try to sit I. jlld .... eDt o,er tb, dedslo. of tbe Co ..... ttee. 
Thll oDly delaYI tbe matter. The Committee do bope tbat th, GoY.I-
meDt woald report tbe Impt,meDtatloD of tbe IlSaraDce by 1I May. 1987 tbe 
date apto wblcb ellteDllou bas beeD 1081bt. 

Stt/ing up of Thermal Plant ntar Suratgarh 

116. On 17 November. 1987. Shri Maophool Sio,b Choudhary, M.P . 
• ddr .... d the following Unltarred Question No. 1494 to tbe Minister of 
Energy: 

"(a) wbetber a scbeme haa beeD formulated to set up a tborJD811 
plant of 410 megawatt on Indira Gandhi Canal near Sunt-
garb; 

(b) the pro,rels in rc,ard to the implementation of this Icheme; 

(c) the total expenditure likely to be incurred tbereon; and 

(0) tbe time by which tbi. plant will be completed 7" 

117. In reply to the above qUefltion. the Minister of State in the 
Department of Power (Shrimati Su.hiJa Rohatgi) stated al foUows : 

"(a) to td) : A (ea~lbility reporf in respect of installalion of a 
Tbermal Power Plant (2 x 210MW) at an estimated co~t of 
Rs. 483·16 crore,. near tbe Indira Oa ndhi Canal, wa. received 
in the Central Electricity Authority (CEA) in May. 1984 
from Ihe Rajasthan State Electricify BORrd (RSEB). The 
aebeme could be coD.idered for tecbno-economic clearance 
after the Itatatory requiremeah, uDder Sectton 29 (2) of Che 
Electricity (Supply) Act. 1948. bave bun complied witb by 
tbe RSBS aDd nece!8ary input •• inclurtlnl coal linta,., bave 
beea tied up." 
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.. .1 ~8.. l:;b.c Ibo¥c reply to \be question W.I treated aa ~a usurap,o. "y 
"" ~ SabblL Secrdariat &lid the Mioisll'Y of Parliamentarl( Affail'l. The 
".lJl'~e was ECQ.ultcd to. be implemented by tbe Ministry of BnerD by 16 
Febru.". ),9&8. 

149. Tlle Miirlstry of·PftflaDieutary AifaTB y;detbe+r U.O· Nb. (XI 
'!lI!rgy (f5) USQ.t494-LS/81' dated 16 ~l"IIftorJ, J!988 forwardtit 'feiq'ltU 
'or 't1u~ ''Minfstryof !ntfelY' for tbe- dre,I'iD ~ of fbc "_~. 'of ·· .. e 
'ol1<oW\Qlro'Urids : 

"The project authorities have to cODlply with the statutory 
requirements-under Section 29 (2) of the Electricity (Supply) 
Act, 1948 regardinl publication Of the scheme in the Official 
GueUc/locaJ lIewtpllp.els fer tile prescribed period and 
examination of the representatienl/objections, if any, received 
thereon; tm' this is complete-d, tbe propoeali. IIGt cea.idered 
f() Mve 'been .u~Mitted. to die CI!A for formal ollaf-.ce. 
Before according formal clearance, various aspects-Iille 
anilability of water, adequacy of land for asb disposal system, 
coalftnkage and suit lbility of tbe site for a power plant, 
including its approach from tht! point of view of means of 
transportation, including railways Deed robe satisfactorily 
tied uP: Tb~ scbeme baa alao to be examined with reference 
to the available transmission systems for evacuation of power, 
itsiapact QD ~.cnviroDmcGt of tM surrounding areas and 
clearance of the Department of Civil Aviation for buildiog 
bF!tll ItmctUf't!.. CompHaDCc of aJl those stept ea'I1 be. long-
drawn process and the tying up of inputs and various 
clea[a~ces iavolves active cooperation of the Stllte authorities. 
Quite often. techno-economic appraisal of schemes is held up 
for want of c::larificationllclear8llccB from the project 
au.tboritles 01. V&riGUS aspc~lB; scbemes can be accorded 
techno-economic cJCILJ'aace only 'after aU tbeiJIputs have been 
tied v.p and aec.uary cJearantoi have been obtained." 

120. 'Fhe Com mitt .. conaidered tile re~uelt or tit. Miaistry of Energy 
, for tbo dropping of tbe .. IUf8DCe attbeir...a.s beW on 20 September, 

1988 anddociclcd Dot to accodcto the rcqa •• oftba Miaisty for droppiog 
the al8UraDce. The dtciaionof the Committee wlta _ccndinlly conveyed 
to the Ministry. 



121. Tbe Minist,y requested for extension of time only up to 30 
A prill , 1'989 to i'I!b,ICIDC'Ilt tbe UlUJ'aBCe· "",ver, tbe .Iurance il yet to 
be fUlfillec!J. 

12l. Tbe Co .... lttee Dote tbat eveD after tbe la ... or _ ,.ar aDd a 
balf. tbe MIDIItry of EDel'lY bu DOt beeD able to Im,le .. eat tbe auara.ce 
.... after repeated ed.lloal. The Ceat..ettee reeo ...... tbat tbe MIDII' 
try ....... expedite t.e 1 .. 1l_loa of the ... ~ a" III'..... the 
n.lmee. 

Cktlro"ce 1(1 JlijayllW-Oda TherlllOl Ptlwer Plant Sl~ III 

123. On 10 Noyember, 1987, Sbri V. Sobhanadrecswara Rao. M.P. 
addressed the follow ina Starred Question No. 43 to the Minister of 
Ene!'1Y : 

'.(4) whoth, lbe cltt8ra.aCll to Vijaya_'" Thermal Power Plant 
Stale-lU. propoMd to bo 101 up in Anelar. Pr.adcsb, bas been 
further doia)'C4; 

{b) if so, tM r.1OB1 fbr lIe .. y; and 

(e) the likely tilDe by whicb tho abo"e plant 'It'll! oe cleared 1" 

124. 10 reply to tbe alton QQ~t~on, the then Minister of State in the 
Department of Power (Shrimati SusJUla Robatan laid tbefollowing stato' 
meat on the Table of the House : 

(a) No, Sir. 

··(b). (0): A fouibilitr report fa regard 10 Sta&e-W (15 xOO M W 
of the Vijayawa411 Tbel:lQlll ~ow.r Station was recoiyed in 
the Con, ... l BlllcuiQiy Authority (CEA) {ram the Andhra 
Pradeah State BJeckicity Board (I\PSBB) in September, 1986. 
Howeyer, IOvcraJ aspecta i.a.c:ludio. clo~nce of the State 
pollution Control Board. Ayailability of land for a.b dilpolal 
and confirmation of ayailability of water, bad not been tied 
up. Tbe APSEL have beea requested for DecoBlI" clarific-
ations, 4~tai11 of tranlmislion system aad tor 'lIrormatioD 
relaHol to COlt of implemcntation of tbc CDTironmOD tal 
.feauardl, which are awaIted. 



The proposed scheme could be consid~red for tecbno-
economic approval only after the requilite input. and clear-
ances huve been obtained by APSEB, as indkluted to them by 
the CEA, 

125. Tbe above reply to parts (b) & (c) of,the queltion WBI treated u 
au assuraDce by tbe Lok Sabha Secretariat and 'the Ministry of Parliamen-
tary Affairs. The assurance was required to be implemented by tbe 
Ministry of Energy by 9 February, 1988. 

126. The Ministry of Parliamentary Affairs vide their U.O. Note 
No. IX/Engy (I) SQ. 43-LS/87 d'lted 15 March, 1988 forwarded request of 
tbe Ministry of Energy for the dropping of the assurance on the foHowlnS 
aroands: 

"rhe project feasibility report in respect 01 tbe proposed Vijaya-
wada Thermal Power Station Stage-III (1 x 500 MW) was 
received in the Central Electricity Authority in September, 
1986 from the Andhra Pradesh State Electricity Board 
(APSEB' and is under examination In cODsultation witll tbe 
various appraising agencies. Before formal clearance could 
be accorded to the proposed scheme, various a.pects such u 
availability of land for ash disposal, coallinkases and details 
of trao.missioo system for evacuation of power need to be 
salil'actorily tied up. (n addition, details of the cost for 
implementation of the environmental safeguards have yet to 
be received from the APSEB· 

It may be mentioned that tying up of inputs and obtain-
iog tbe requisite clearances calls for active cooperation of the 
State authorities· Sometimes. the techno-ecoDomic appraipl 
of schemes is held up for want or clarlfication/clearanCls 
from the project autborities on varioul aspec18, In replylDI 
to the aforesaid Lok Sabha Question it was not the inteadon 
to exteDd an Assurance in the matter." 

127. The Committee considered the request of the MiDistry of EnerlY 
for the droJ)pinl of the aSlurance at their sittiDg held on 20 September. 
1988 aDd decided not to accede to tbe request of the Ministry for droppinl 
the assuranCe, Tbe decision of tbe Committee wa, accerdinlly cODveyed 
to tbe Ministry, 



Tbe Ministry requested for extension of time upto 9 March, 1989 to 
implement tbe assurance· However, tbe asaurance is yet to he fulfilled. 

128. The Committee .re deeply concerned to note tb.t DO deelaloD .... 
... take. 10 far on tile feulltllltJ re,...t recelYed 10 September, 1986. De 
C .. Mltt.e recomm.ad tbat tbe matt.r sbould be taken up "Itb tbe State 
aMen.e.t of ADdbra Pr.de'" at tbe bilbelt level .ad report to tbe Hoa .. 
t" Im,lemeot.tloo of tbe .aaaraoce at tbe earliest. 

129. AI .... beeo oblerve. by tbe Committee e.rller 10 otber c .... , the 
MI .... trJ of Eoergy O8lbt not to bave lodulred io tbe frlvoloua e.ercl .. of 
........ tbat It " •• DOt tbe iuteolioo to extend an .... rance. Tbe Committee 
weald like ODce •• alo to Impr ... ,,00 tbe MiDi.try tb.t It II tbe exclusive 
preroptive of tbe Committee to decide "betber or Dot • re,ly coo.tltated u 
... ranee .. d i. oot for tbe MIDiatry to queatloa the decl.loo of th. 
Co •• ltt .. · 

(:nIl) 

(I) Power projects proposed/or ,rivate sector 

130 On 17 November, 1987, Shri Mullappally Ramachandran, M.P. 
addreued the followiol Un8larrcd Queilion No. 166S to tbe Mini .. ry of 
EnerlY: 

"Ca) whethor any power projects bave been propoled for tbe 
private sector esclusively; and 

(b) tbe main recommendations of tbe five member Committee OD 
tbe settina up of sucb power projects ?" 

131. In reply to tbe above question, tbe Minister of State in tbe 
Department of Power (Shrimati Susbila Robatat) stated al follows: 

"(a) No, Sir. 

(b) Specific proposals received from tbe private liector are exami-
ned 00 merits. The Report of tbe Workin, Groop let up to 
study the modalities of private sector partIcipation in electric 
power lenoration is receiYin. consideration of GoverDJDenL" 

132. Th. above reply to part (b) of the question wal treated u an 
InUraDce by the Lok Sabha Secretariat and tbe MiniltrY of Parliamentary 
Affairs. The aasurancc w .. requirod lo be implemenled by the Minillry 
of EDery by 16 February. 1988. 
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Ill. The MWatty of Patlia.maQtary Al'a~1'I vide their U.O. Noto No. 
IX/ED&Y (38) USQ. 1 66S-LS/87 dated 6 April. 15188 have forwarded request 
or the Mini,try of EnerlY for the droppin, of tb. assurance gn tb. 
fal,hnaiQI pUQda : 

"in t~is reward, it me, De stated .nt tbe fOflDUlatie.n of tile ~r0a4 
priDciples ttt be followed m respect of swell private MC!&Or 
pamcipatio8 koopina in ... , ilUer-a&, tho ~CUIUMade

tions of the W4I'>kini Group, has Nea under cOD&i4ftl4ioa; 
being a matter of policy, various relevant aspecta have to be 
examined in requisite dl:tail wbrcb is Htefy to take lOme time. 
After a deeiliolt is reached, it would be nceeBsery to COIIIUIt 
tbe State ElectTicity Board,/State OoYemmeots/'COIloertlld 
Ministries/DepattmeDtl in the "eDt tut amendl8entt to the 
EllC1dcity (Suppty) A<Ct, )948 aad tbe lDdian a_rica, Ad. .. 
1910 are to be 'C~C'ted· As sucb, impletlleatciOll of ..... 
pending assurance in respect of this matter, in a defi.tee ~ 
frame, would not appear to be feasible." 

134. lhe Ministry of EnerlY requelted for exteosion of time for 
fulfilling tbe assurance till a decilion was taken on tbeir request for drop-
piaa it by the Committee. 

135' The Committee cODsidered the request of tbe Minisu1 
of EoerlY for the dropping of the assuraoce at their sitting 
held 00 11 October, 1988 and decided Dot to accede to tbe request or the 
~Itr' for dtoppiq the aS6uraace. The Committee irantcd eltcDsioD 
of time upto 31 December. 1988 to the Min'''ry to implement the aSluranee 
while takin, exception to the manner in which the Ministry had couched 
tMir .NQueIt lor utODlioa of time for fuUillina the alswapce. T~ decision 
or the Committee wal aecordiDgly cenve)'Cd to tbe Mi.oiltry. 

136. The MiDiltr~ did Dot request for extenaion of time eVen afl.er 31 
December. 1988 to hnplcment the al.urance and the aSIDrapce i. yet to be 
fulfilled. 

(2) Working group on private sector participation in power generation 

lJ:7. OA 28 Ju.ly, 1987, SJariD;lati BalaVarAjeswari, Sa"asbri Bhadresh-
• .., "-ti, M" .... bbai PateL P. Ko1andaivelu, (Dr.) V. Venkat06h, S.M. 
0urMIIi ud H·N. NaDj, Gowda, W.!>s addreqed ~e folJowiJIg Unltarred 
Queltion No. 349 to the Minister of EnerlY. 

"(a) whether the workiDI ,roup constituted to study vatiOUI 
aspects and issues relatina to private sector participation in· 
power generationl hal lubmilted ill reporti . . . 
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(b) ifeo. tbe findiD,s thereof; and 

(c) tfle attioD ta1cm by GO'Vemmem in tfre matter r' 
131. h ,.,., ,to tbe abern quMtioa. tibe Mia.r ef late '- the 

Department of Power (Sbrimali Susbila ao .... p) s~d .. foIlowt : 

"(a) Yes, Sir. 

(b) & (c). Tbe Working Group was aet up to atuay the modiHdee 
of private sector participation in electric power .eneratlon. 
The roport of the Workin, GroQP is prcaent!, beln, 
•• mtnccl." 

139. Tbe above reply to parts (b) a (c) of the queltion Wilt trelted' as 
, 'a,n .. sunnce by tbe Lok Sabba Secretariat and the Ministry of 'PattfWmen-

&MY Aftairs. Tbe assurance was 'required to be im~.emodted'6y'tbe 
MlDlatry of En.eI&Y by 27 O¢tober, 1987. 

140. The Minifltry of Parliamentary 'Affairs vide fbeir U.'O. NottNo. 
VIn-21 Engy (3) USQ-349-LS/87 aated 23 March, 19118 baw 'fMW1rtcJed 
request of the Miniatry of Energy for the dropphrg ortb'e a'SlUfance'OD1be 
foIlolV ina. &rounds : 

"The formulation of tb. broscl,,;notples toh ~tb "',.ct 
of luch private sector ~rtjcipation teepin, in view, inter.alla 
tbe recommendations of the Workin, Group, hal been under 
conaideration; being a matter of policy. uri au. relevant 
aspects bave to be examined in requisite detail whicb i. likely 
&0 take some time. After a decision is reached. it would be 
necessary to consult the State Electricity Boatds/States 
Oovts./concerned Ministriea/DepartmentlfD the event tl.t 
amendments to the Electricity (Supply) Act, 194'8lndrbe 
Indian Electricity Act, 1910 arc to be effected. As such, 
implementation or tile pendinl Assurances in tespect of tbe 
matter, in a definite time-frame, woutd Dot appear to be 
feasible." 

141. The Ministry requested for eltenslon of time opto tfre date the 
decision of Committee regarding droppinl is C()Dveyed to them. 

1042. The Committee considered tbe request of tb. Ministry of EnerlY 
iortn,drepJ)Ha, of tbe assoraDce at their sittma held OD 11 October, 1988 
aM chc~ Mt .~. actede to the reqUIA of lbe Mt.mstrll for droppio. tho 
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allurance· Tbe Committee aranted elten~ion of time upto 31 December. 
1988 to tbe Ministry to implement tbe alsUr8oce, wbile taking exceptioo to 
tbe phraseology used in their request for seeking extension of time for 
implementinl the assurance. Tbe decision of the Cemmittee wa. accor-
diagly coaveyed to the Mioistry. 

143- The Ministr), did not request for exteolion of time after 31 
December. 1988 to implement the alsurance and tbe alsurance i, yet to be 
fulfilled. 

144. Botb the afore.ald auurlnee. are on 1llIed matter. aad ,ertala to 
tbe Mlnlltry of EnerlY. Taklal a lerlous ylew of tbe faet that tbe Mlalltry 
of HDerlY baYe not approaebed for any furtber exteDlloD of time aft.r 31 
December, 1988 In relpeet of botb tbe allUrlnC" delplte apedftc oblenatl_ 
of tbe Committee connyed to tbem, tbe Committee deplore tb. conduct of 
the Mlnlltry. Tbe Committee would like to oble"e tbat tbe worklnl of tb. 
Ministry In deallnl wltb tbe aliluraDces liven by tbe MlDlat.r must reeel". 
tile atteDtioD of the Minister hlmlelf 10 that tbe 1!lIUrane .. are implemated 
without delay IDd If It is not possible owiOI to certalD rellonl, the Committee 
are approached In an appropriate manDer. 

145. Tbe Committee d"lre thlt the MIDIItry lhould expedite a decision 
.. the matter aDd falfll tbe allurance. 

Exploitation _I copper in Bihar 

146. On 19 November, 1987. Dr. GS. Rajhans and Shrl Lalitesbwar 
Prasad Shahi, M.Ps. addressed tbe following Unstarred Question No. 1902 
to tbe Minister of Steel and Mines: 

"(a) whether Government bave signed a cootract with a firm of 
Australia for taking up a feasible study to exploit the 
immense potential of the copper belt in Bihar State; 

(b) if so, whetber the feasible Itudy in this regard ba. SiDet be.D 
conductod; and 

(c) if 10, the details thereof 1" 

147. In reply to the above question, tbe Minister ofStato iD the 
Department of Mines (Shrimati Ram Dulari SiDha) Ilated as follo.1 :-
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"(a) to (c) A cODtract bal been lianed by HindultaD Copper 
Limited (HeL), a Public Sector Undertaking under tbe Deptt. 
of Mines, with MIs. Robertson Researcb Ltd., Au.tralia to 
undertake a study for the integrated development of the 
Singbbbum Copper belt in Bihar. Tbe study is aimod at 
obtaining detailed project reports on deposits already explored 
in the area and to formulate a long term strategy for ezploi-
tation of tbe potential of the belt. The study, which is under 
progress, is cXpl:cted to be completed in two yean." 

148. The above reply to the question wa. trealed as an alluranco by 
the Lok Sabha Secretariat 8nd the MiniHry of Parliameatary Affairs. Tbe 
alsurance was required to be implemented by the Ministry of Steel and 
Minel by 18 February, 1988. 

]49. The Ministry of Parliamentary AWairl .,iri. their U.O. Note No. 
IX/8M{ ]3) USQ· J 902· LS/87 datt'd 24 June, 1988. bave forwarded request 
of tbe Ministry of Steel and Mines for the droppinl of the allurance on 
the follOWIng grounds: 

"a part of tbe reply to tbe above mentioned USQ viz. "the Itudy 
is aimed at obtainin. detailed project reporta on d,polits 
already - explored in the area and to formulate a Joa, term 
strateIY for exploitation of tbe potontia] of tho belt. Tbe 
study, wbich is under progress. is expected to be completed 
in two years" bas been treated as an assuraacc at the instance 
of the Lok 8abha Secretariat. 

In tbis connection, it may be metJ lioned that the reply 
given by this Deptt. is a factual one. The feasibility study 
has commenced on 1.987 and is to be completed by AGlust, 
1989 as per the contract entered into with MIs. RobertsoD 
Research Ltd., Australia by HindulltliD Copper Ltd. Henco, 
it would not be possible to fulfil tbe As'uranee before the 
completion of the f~asibjlity study and receipt of feasibility 
study from Mis. Robertson Researcb Australia· Besides this, 
tbe Question itself asb wbetber the feaBibility stu,y ha. been 
condueted. the reply given by thiB Deptt. is a complete ODe 
and does not call for aoy additional information at this 
juncture. " 

ISO. The Committee considered tbe request of the Ministry of Steel 
aDd MjDel for tbo 4roppiD. of tbe .. sur,DCO at their litliD, beld OD 11 



Oc.ob~, 1988 aod decided not to accede to tbe reqtJe8t ohbe ~Di~try for 
drop~. tbe. af sur.8Dce· The decisioD of rbe Committee was accordiogly 
cOD~etod to tbe Mloistry 

}s.l. TAJ.e ,,-isJ,r;y bave ICq/oitstcci. (ot clttC)lsiQO of time upto 31 
March, 19i9. 'Q, ilP~ment the. u.a.QrAAe~· However, thA auurance is yet 
to-,M Wfilled. 

152. 'Jbe (;OQUQI,tt.ee arl " .. ltdw:4 t.o Dote tbat It I. oaly after .e"eD 
mouths from the date the a •• anace wa. chea the M lolltry of Steel aad 
MJ,AeIL .,,.. cJJosea to take the ,leII tbllt tbel,r r4l,1, IDdlcated uly the factual 
P ..... o ucl· .. t.adI. tbe,a .. qrallCe be 4rop..,d. Tbe Committee note dlat, 
t .... "''''3\ b." ....... e uy . .,ec:l.l dMt. tow.r4. the fulOlmeot of tbe 
a.saraace .Dd taltead soucht itl dropplDC oa mm1t arouada. Tbe Committee 
dealre that the Mlalstry of Steel aad MIDel Ibould now m.te IlDeere effbrte 
to- ImphtueDt ... ae ....... u'lcP ..... 

Fresh initial ive to solve Punjab problem 

Ul. O ... lt,At.aua"'198!7~ShritDati N·Pdbaui Laksbmi, Dr. (Mrs.) 
T. ".I .. aa ~ _ Sbri Balr"",· Siql1 ~.wJ"Y.. M ~s addremd tho 
fOUowi .... bh,,"rflCd Q,"*io., No. 539. .. \Q 0., MioLstcr Qf HQAle Affairs. 

"(a) .. hether Oo¥ernmeat h.-: .... proiQI4U w take a fresb 
ioitiative to solve tho Pua;.", IIrobl~II;,aSlCl 

(b) tho. the,~. tobereof 1" 

154. 1. r~p')I tl) t~e IlbovQ qucaai~", tbe MiDilltor of state in the 
M4Dis'rr"f Home Aff~ira (Shd P. ChidAmbrlUQ) .tated as follows: 

"(a) and (b) The Government haa made sincere efforts to imple-
ment the Punjab Accord and fUltber efforts in this direction 
are continuing." 

155. The above reply to tho quesboa, wal trea.ted a5 an assurance by 
the Lok Sabba Secretariat and the Mioistry of Parha.."otary Affairs. The 
assurance was required to be implemented b)* the Mioistry of Home 
Affairs by 27 November, 1987. 

156. The Ministry of Parliamentary Affairs ,lilt tbefr U.O. Note No. 
V1I1-2/HA (40) USQ·S391·LS-(3)", dated 2'4 1aao, I'", bave forwarded 
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rcque~t of the Ministry of Home Affairs for tbe droppiol of tbe ISsurance 
ootbe ronow~Dg grounds: 

"the answer to the above mentioned question was not intended 
to be an Auurance to be fulfilled at a late'r date. "rhe reply 
wa~ only 8 factual one and it will be observtd 'tbatit t9td not 
constitute Bny IIsurlnce as no time limit/period can be fiud. 
for obvious reasons, for solving the Punjab problem." 

157. The CotnmMw ~n.tfeYed tbe fe_uelt ef the Ministry of Home 
Affairs for the dropping of tbe alsurance at their litting beld on 11 
Oct«>bet, 1()88 '&\'Id dedcle'd 1]ot te ,~to ,!Ie rtqucM of tb., Ministry for 
dropping the assurance. the Mc1~or tbe Committee wu accordiDlly 
ton'ftye~ to the Ministry. 

1 ~8· The MftliMry lM"e reIIU1II'o' lOr e~tt: .. i" of time UplO 28 
March, 1989 to implement the assurance· However, the assurance is yet 
be fulfifltd. 

l!l9. The Committee tie IIOt a"..eela .. tM .... t .... ~ tile MlDI.t..,. 
of lIome Alrain for \tae cIr .. "hI. ot the .-nate OD tbe ...... tMI tbey 
'aastate. 10 the reply m.1~ tllie fIIt._ pOIItt.n. TM c...IH .. woald 
like tbe Mlaistry to make elrortt te ......... t die ....... a' dre ... Ue.' 
10 .Iew of tbe a'aeaey aDd tlae g,ulty of tbe .abJect .. atter 01 tbe a ...... a· 
bce. 

(ss) 

G"", IlwUlobie at Call1very Balln/tlr power generation by Tamilnadu 
ElectrlcllY 80ar d 

IfiO. On 11 Novemb~. 1987, ~ P. KGtandai .... u, M.P. addrelaed 
the tollowin. Slarred QtleMioft H&. I 6 t'G lbe Minister of EDer,y : 

,"(a) wbether ,as i. UIId (or power aooeration by the Sa,lo 
EI~ctricity Boatd.; 

(b)th. extent of power procluced by various State Electricity 
Boar. with ,8'; 

(c) whether there is any propolal (rom tbe Tamil Nadu Electri. 
city Board to use tbe ,as available at Cauvery B,.io for 
power aeneration; and 
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Cd) if so. how much power is expected to be generated with the 
use of gas ?" 

161. In reply to the above question, the Minister of State in ,he 
Department of Power (Shrimati Sushila Rohatgi) stated as follow. : 

"(a) Yes. Sir 

(b) From ~as·based powel plants 2464 million units were genera-
ted durin!! the period April October. 1987. 

(c) and (d). A proposal to import a gas turbine unit of S MW 
capacity. based on gal supply from the Cauvery Basin. wa. 
received in July. 1987 from the Tamil Nadu Electricity Board 
(TNEB). The TNEB were advised in September, 1987. to 
contact MIs BHEL for their requirements." 

] 62- During the course of supplementaries on tbe question. Shri P. 
Kolandaivelu pleading that the Tamil Nadu was baving the largest number 
or pump sets in the country and the largelt conlumer of power lupply 
wat the farmer. wanted to know whether tbe Government of India would 
come forward to help Tamil Nadu to extract more powr:r supply by meanl 
of Gas, atomic: energy or tbermal power. 

163. In reply to the supplementary, the Minilter of State in tbe 
Department of Power (Sbrimati SUlhila Robatgi), inter·alia Itated 81 
follow I : 

lOA project report relating to 3 x 210 MW capacity thermal ltation 
at Cudallore at an estimated cost of Rs. 759.22 crores wal 
received in the CEA in March. 1987. The scheme is UDder 
examination and coal availability as allO environmental 
clearance remains to be tied up. We ourselves are very 
cager and wtll try to help the TaDriI Nadu people to the 
maximum extent posaible." 

164. The above reply to the supplementary' que'llon wal treated as 
au assurance by the Lok Sabba Secretariat and tile Minister of i»arJiamen-
tary Affairs. The assurance was required to be implemented by the 
MiDistr), of Enersy by 16 February. 198B. 

16v.. The Ministry of Parliamentary Atrain vide their U.O. Note No. 
IX/BDBY' (10) SQ146·LS/87 dated 21 March. 1988 forward the request of 
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&he Ministry of Bnergy for tbe dropping of the aS5urance on tbe foJlowinl 
grounds: 

"A project report relating to 3 x211) MW capacity thermal .tation 
at Cuddalore at an estimated cost of Rs. ~ 59 22 crores was 
received in the CEA in March, 1987, The .cheme i. under 
eumination and coal availability as albO environmental 
clearance remains to be tied up· We ourselves 8re very eager 
and will try to help the Tamil Nadu people to tbe maximum 
extent possible. The propolal in respect of installation of a 
thermal power station (3 x 210 MW) at Cuddalore in South 
Arcot district is under elamination in the CBA in conlulta-
tion with the various appraising agencies, including the 
State authorities. Before formal clearance could be accorded 
to the proposed scheme, various upect. such ab coal Iinka,e, 
availability of water and clearance from environmental anale 
and of tbe State Pollution Control Board, need to be sati'fae-
torily tied up. The tying up of inputs and obtaioin. of 
requisite clearance involvcs both the Central and the Statc 
authorities. On occasion. tecbno-cconomic apprailal of a 
scheme can be beld up for want of clarifications/clearances 
from tbe project Buthoriries in reSBrd to various aspects. Jo 
making tbe above statement, in reply to Sbri P. Kolandaivelu, 
MP, it was not the intention to extend an usurance in the 
matter." 

166. The Committee considered tbe request of tbe Ministry o( Bnergy 
for tbe dropping of tbe assurance at their sitting held on 11 OctOber, 1988 
and decided not to accede to tbe request of the Ministry for droppinl the 
Bisurance and sranted extcDsioD of time apto 31 January, 1989 to imple-
ment thc auuraDCC· The decision of tbe CommiUee was accordin.ly 
conveyed to tbe Ministry. 

167. The Ministry did not reque.t for extcnsion of time after 31 
lanuary, 1989 to implement thc allurance and the alsurance is yet to be 
fulfiJIcd. 

168. Tbe ComlDlttee are aoha",. to Dote tbe plea of tile MfaJltrJ of 
EDeral tllat tbelr repl, W.I not intnded to estend .DY .... nKe ID til. 
_tter. Tbe COIDDllttee wltII to poIDt oat tnt thill. fn cODtradlctlon wlab 
tbe poUtlOD taken by tbe Mlallter oa tbe Boor of Ho .. e wheD .1Ie .tat .. 
tllat tile GonrnlDeDt tbeataehe. "ere ,ery ealer to lief, tbe TaaflDHa 
,..,Ie to tbe maslmam estella poulble. TIle COlDlllttee feel tllet tile 



46 

lWalltry Hould not try to vlc.le oat of tbe ••• ar.nce by leeking it, 
dropping etpeel.lly • fter tbe MIDi,ter baa espretnl hr ....... In 
espedltiDI tbe m.tter 

169. T .... Committee would like to elDph ..... tile faet 1",t .D a .. araDce 
II. solema eommLt.ent OD tbe floor of House IDCl ts Ht. connoieDt ,loy 
to 'It'rl"1e out .r aD IDcODt'enlent ,ltaatioD. The CeBltldltee arce apon tbe 
MIDi.try of Enltr&), to implement tbe ... unnee without furtber lou of 
tim. 
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REQUESTS FOR DROPPJNG OF ASSURANCES-NOT ACCEPUO 
AND SUBSEQUENTLY IMPLEMENTED 

(4) 

00 21A AprIl, 1986, Shrj T. Basbeer. M,P., addressed the foHowla, 
Ub!Jtarred QumiOD No, 7\502 to th' lrtiailtartof HulDla:AOIOWtct'Develop-
meat: 

"(a) Wlbetllcr "',.... GoVaHUDCllt _ay~ re.cwOlt4lCi Uoion Govero-
.... to ' proYidc luaoJal ' u$ia-.occ fOI s-.rliQi. '0 institute 
rM' tlfaiaiDa-"f. t'eaGbi •• Itaff of e.QlioeOliaa c:olle,el aDd 
ttabmcai-scllClO)& durAaa tbc,Scveatb flan; aud 

(b) if 10, tbe reac:tioD, tlLcrCOQ 7" 

2. In. reply to tbe above questioD, the Minister of State in tbe 
~Dlent.of EdllcatiQ.Q aoA. Culture (Shrimati Susbita Rohatgi) stated as 
fQlJows.:-

"(a)4 (b) A prep(Wl1 for "artinl. an, Institute to traiD teacbers 
for. Entin.er.in, wUqes. tedlaiciaos, craftsmen aod admioi.-
tftltora. wu made by &he Director of Teohnical Education, 
Ketala alo08with many ather gropo,all concerDio, tbe 
Soveolh, R,,,CI Year Ph'D for T.echDJcaJ Edw:atioa in the Kerale 
State. Tbe Soutbera iloaiooalCommittce of the All Iodia 
(;olMKil for Technical Education. Inter alia cODsid~red all 
tbu.- proposals at its mCttiQ8!beld OD tba 4tb Juouary, 1984 
lIIId,retlolved:tbat II l.diwbln.detaiJod,project report aivio. 
jueti6catioo/need for the prop~.al, and other relevant 
informatioa alonawitb couGrmation,about the. &\lailabiJity of 
Decessary fioancial provilion/und« the St.te P1&o is received 
from the State Government, the matter may be procelsed by 
it· fit pursuance of tbClC recommelldatfOBs, the Southern 
Re.ional Officer of tbe Ministry lias requesrN tbe Director 
ofTe('bDical'Edncation, lCenla ia Marcb, 1984·to furnilb th~ 
desired fD1brmatlcnt; wtrIcIi'jl nei ... " 
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3. The reply to the above question was treated al an alluraDce by 
tbe Lok Sabba Secretariat and the Ministry of Parliamentary Affairs. Tbe 
allurance wal required to implemented by the MinistlY of Human 
Resource Development (Department of Education and Culture) by 23 
July. 1986. 

4. The Ministry of Parliamentary Affairs vide their U.O. Note No· 
V/HRD (35) USQ.7602.LS/86. dated 30 January, 1987, forwarded the 
request of the Ministry of Hum ID Resource Development (Department of 
Education and Culture) for the dropping of tbe assurance on tbe follOwiog 
grounds :-

"In thIs connection it may be mentioned that Ministry of Human 
Resource Development is concerned witb development and 
npansion of Technical Education in re.~ct of Diploma 
level. Engineering Education ond above. So rar as expao" 
sion of Technical Education facilities is concerned, it may be 
stated that All India Council for Technical Bducation and tbi. 
Mini&try gives its technical approval to such of the propoaall 
which are submitted by the State Governments after makin, 
necessary provision in their plans. 

In accordance with tbe procedure laid down in this 
bebalf. the project proposals fulfilling the nectsury require-
ments are in the first in.tance forwarded by the respective 
State Government to tbe concerned Regional Offices of tbis 
Ministry. The Regional Offices get tile propolals examined 
by Expert Visiting Committees of the Regional Committee •. 
The Visiting Committees make an on-tbo-spot study of the 
faci1i!ie~/infr8atruclure aheady available. requirement of 
of manpower etc. to examine the justification or otherwiac of 
the propo~als. The reports of these Expert Committee. are 
considered by tbe concerned Regional Commi-
tteel of All India Council for Technical Education. 
The recommendations of tbe Regional Committees are then 
forwarded to the Ministry alongwith the reporU of tbe 
Expert Visiting Comonittees for consideration by tbe All 
India Council for Technical Education. 

It would be oblened from above tbat proccal can start 
only if tbe State Government is keen about the proposal. The 
relponlibility for furnilhing tbe de.ired iDformation r.SI 
With tbe cop~rDed Sta&c OOVUDlQeDI. Villeis the Stato 
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Go.ernment take initiative who arc primarily concerned with 
the various developmentpropolals, the Central Government 
cannot proceed with tt.e question of tbeir technical approval. 
In the present calC, it may be leen tbat the State Government 
of Kerala are not interested to pursue the proposal." 

S. At tbeir sitting held on 24 June. 1987, the Committee considered 
tbe above requelt of tbe Ministry of Human Resource Development aDd 
took tbe following decision :. 

"Tbe Committee desired tbat tbe Ministry of Human Resource 
Development be asked to indicate tbe latest pOlition in the 
matter. Since tbe assurance was required to be implemented 
before July, 1986, the Committee furtber directed tbat tbe 
Ministry should immediately submit a request for extension of 
time as may be necessary for implementation of the allura. 
nce." 

6. Tbe Ministry of Parliamentary Affairl vide tbeir U.O. Note No. 
V/HRD (3S)/USQ. 7602·LS/86 dated 11 laRualY, 1988, ther"aftor forwar-
ded anotber request of the Ministry for the droppinl of tbe assurance on 
the followinglroundl :. 

"Tbis Ministry has not received so far any proposal from the 
Government of Kerala to start an Institute for Traininl of 
Teacbing Staff of Engineering Colleges in Kerala. Tbe 
Question of any action on tbe part of the All India Council fot 
Tecbnical Education and tbc Ministry arllOs only wben tbe 
detailed project for the proposal is submittod by tho St.te 
Governmcnt for consideration." 

7. The Committee considered tbe request of the Ministry of Human 
ltelource Development for tbe droppinl of tbe al.urance at tbeir siuin, 
held OD 29 August. 1988 and decided not to accede to the request of tbe 
Minittry for dropping tbe assurance. The decision of tbe Committee wa. 
accordinlly conveyed to tbe Ministry. 

8. The Ministry of Human Resource Development. however. imple. 
mented the assurance by laying tbe following stetement in Lolc Sabb 

f . a on 16 December, 1988, a ter leelun, repeated cxtenlfon. : 
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"1'itt 6oYt!rnment of'lCtt'ata ~. 80W sljt.tttlld .. pt.8pOllal for the 
establishment of In Institute fot Tr.lnkJ., in Technical 
education in Kerala lUI a CentnllSeetor Scbeae to be fully 
f'\l bded by the Central OoY.rDtBtnt. 1lbcr" ill no Central 
Scheme ro set up such Intt'tllti0b8s.,.reteI, ~n, 'Various States. 
Ti)e Cen.t.ral Gov.er~meDt h,s already let up 4 Technical 
feaAbers' TrailJjng Institutes (1"t'th) OIle in taft ngioD 
(Cbandigarb, Madras, SbJpat and talcut .. ). Tltt 'FAI . at 
Madras is looking after the techDlcirl teacher tta4tilh& req_i ... 
ments of the States in tbe Southern Region including Kerala. 
the State Oovernmeftt bls beH itlA>rllHdTlUlcotcMlly. 

1Mmlll#IO cr{Jpl dill! I(JNal/J.rp/.Calamities 

9. On 9 November. 1987, Dr. A.K. Patel, M·P. addresMd the follow-
ins Starred Question No· 35 to tbe MiDister of Agriculture: 

.. ~*~ .. timated dMll." flo fWm.,re,dao .&;p" tloQCI .... dtoij~t ,a~ 
otlaet DaUlr" cUlI.ides. d vii.... ~filb. SW..b ap<i in tb.e 
Seventh Five Year Plan period so far; 

(b) tbe names of Statts where sucb damages were recently 
covered b) Crop lnlurance Scbemes alld out· of tbe overall 
damages bow much baS been paid'to lbe 'farmel'S UDder tbese 
schemes, state-wise. dURng tile past ·tbke 1OIM5 for which 
figures .are available 1" 

)0. In reply to tbe above questJoll, tbe Mtnister of Slate in the 
M ioi5try of Agriculture . Shri Yogendra MakwaDa) h~id a statement on tbe 
Table of the Sabba whicb stated ali follow. : 

•. ,,) JIbe • .umatedcroPPH arM d .... g. d_ ~flooA., drouaJat 
and otber natural c~amitlts dUrfDt tbt Sixt" u4 me So~ 
Five Y&ar Plaa perto4s were 24 .. 3.6 aad 1623.8Jakb he~ 
respectively. Informati()o in resl'ect orPiftllP4ve YOM' Plu 
period is not readily available. 

(b) A StatelDeAt showiD@ ttle IIMIomnit1 daiml paHl .. I. tIY 
Crop IQiU ... oce Scb,na." ~_ Stili" _urine tile put 
tbree years i. at Annexure I. II 
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J I. The above reply to part (a) of the question wal treated as all 

as.uraDce by '(he Lo1c'Sa"ba St'ertfattat altd ttle Mhtittfy 0' ftrliGbeotary 
Aff'ai'I'II. the a8sutailCe w'a tetl~ltef1e1te tmptellt6bted lfy 1ft\; 'MrAMttry 
of Agriculture by 8 1I~r,rtM·y. lfltf. 

12. 'the Ministry of 'PaHi'Bltletrtity A~ft • .,ilk fIl'ek U.G. Note No. 
de/Agn (4) SQ.1S.LS/fl dated 2~ "t1Sr'D'at~. 198~ forwatdeij the request of 
tJl6M'il"i~t'I'y df A81'iccthlWe for the ~Ol'P'iDg ()f the "aurance on the 
foJT6Mni arouods : 

"In part ·a'Oftlbt'~_~ioo.d above, information was 
sought about the details of tbe esllmated damaici to farmen 
d\lt; to ft~s. dioulM aD. other aiuRliI calaa)ltios durin, 
"I, •• aaa VR FAye Year (llaa perre4.. tefol'llMioa In 

respect of dameges due to drought prior to the yo. lM-81 
is not available in this Department. Tbe repons 01 tbe: 
vadous Finanet' tdUlM\s'Slonil bave also bt\:A &<Me lbroulh to 
obtain this information· As Sll'Cb repl, to t!tl~ part of' tbe 
Qu.estion was confined to tbe 6tb and 7tb Five Year Plln. 
,lOd it was blentioned (hilt iuformatioD Ita re\lpect of lb, 5tb 
Fiye Y,ar Pilln poliod is not readily available. Ministry of 
P."eatarr MIiW''',lle&teo IbK PArt at tbe leply al an 
assurance. 1t is mentioned bere tblit IOformliuon rchlting to 
the 5tb Five 'Yht Pla'D till d'1hmI~S dlS't to'dr,*", ii neitber 
Uailable tn tb'ef1e~d1'ettt of Agrid'~ ..... ~raLtion 
nor in other concerned Departments and .uch tbo Stille 
UoverfltDentl nave bel! II requelte'd to (urnlth" slme. 

tA fbis IttJlllloutt .. , it i. me:nlieMa ,.It lbe Itali.lici 
rehHhig .. 5',. ... ~ 'Yoar PNiiJ 00 dem..... puc: to droulht 
may not be readdy"."'" to tbo S,ate HMdqullrterl. Tnoy 
in turn will bave to collect tbe lame from tbeir DAvisioaal1 
~i"rl'C~ltlhJt fen" *011 a •• ucb. this proce. 'lnay. tako • 
very Itjill'~~ fo; t«ti ... - complete IOtOrlJa.,.. fwrr,ber 
.. bArilMii' .... "nt "-aidat aad cnor. is 'A"cMVod la "",ct-
in, this bistorical dare *bidttef"Us to aItofR· J,Q.13 ,,cars 
back. It is fcare:d tbat eVeln afler spenuin,lo much of timo 
and Labour, tJ1e n~r resnll may Dot matcn witb ~_left'or". 0' 

13. 1he CommitUe co'nsidered tbe tequelt of the Ministry otlllfttul-
ture for dropping of the assurancc at tbeir litling held on 29 _.... 1988 
aDd decided DOl to accede to it. The decision of tbe Committee was 
.actor4i.r ceDVeyed Co tile MiailCry. 



14. After seeking repeated eXlen;,ions uf tin.e, the Ministry 0; 
Aariculture later implemenled the assurance by laying the following scate-
ment on the Table of the House on 7 December, 1988; 

"The estimated dama.e to cropped area by aatural calamities 
other than drouaht durin. tbe Fifth Five Year Plan period Is 
300·2 lakh ha. The information in respect of damage due to 
drouabt duriog tbe Fifth Five Year Plan is Dot available." 

Enquiry Into Meerut Riots 

IS. On 11 November, 1987. Sbri G.M. Banatwalla, M.P. addressed 
the following Vnstarred Question No. 791 to tbe Minister of Home 
Affairs: 

"(a) whether Government have received tbe report of enquiry into 
riots at Meerut; 

(b) if so, main findings of tbe enquiry and recommendations; 
aDd 

(c) tbe Union Government's reaction tbereon 7" 

10 reply to the above question. the Minister of State in tbe Ministry 
of Home Affairs (Sbri P. Cbidambalam) stated as follows: 

·'(a). (b) &: (c) Since the Committee was appointed by the Govern' 
ment of Uttar Pradesh, it bas submitted its teport to tbat 
Government. The repOrt is under consideration of the State 
Government. The Government of Uttar Pradesh have to 
take a view on the Report." 

16. Tbe above reply to the above question was treated as an assu-
rance by the Lok Sabha Secretariat and tbe Ministry of Parliamentary 
Aft'airs.Tbe assurance was required to be implemented by tbe Ministry 
of Homo Affairs by \0 February, 1988. 

Tbe Ministry of Parliamental y Affairs vide their U.O Note No. IXI 
HA (14) USQ 791-LS/87, dated 12 February, 1988 forwarded request of tbe 
Ministry of Home Affair. for the droppi~B of ~be assurance on tbe 
follo.iD' grouods : 

"The Committee in question WI6 appointed by the Government 
of Uttar Pradesh vide tbeir O.M. No. 3480 PI V 111-3-87 dated 
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the 2nd June, 1987 and further action. if any, 00 the report 
of tbe Committee is .190 to be taken by tbat Government. A. 
such no action is pendinl on the part of the Central Govero-
ment." 

17. The Committee considered tbe request of tbe Ministry of Home 
Affairs for tbe dropping of the a6SuranCe at their sitting beld on 20 Septem-
ber, 1988 and decided not to accede to the request of tbe MiDistry for 
droppinl tbe aSlurance. The decision of tbe Committee was accordingly 
conveyed to the Ministry. 

18. The Ministry of Home Affairs, however, implemented tbe assu-
rance by layin8 the followiog statement in Lok Sabba on 7 December, 
1988, after seeking repeated extensions: 

"The Government of Uttar Prade~h have now informed tbat 
appropriate action bas been takeD by tbe State Government 
on tbe various recommendations contained in the Report of 
Gyan Prakasb Committee. However tbe report of tbe Com-
mittee bas been treated as a 'claslitied' document by the State 
Government and has not been laid before the State Leaisla-
ture." 

(Iv) 

US Aid/or Drought 

19. On 25 November. 1981. Sbri Swami Prasad Sinlh, M.P. addressed 
the followin, Uostarred Question No. 2891 to tbe Minilter of External 
AWairs : 

"(a) Whether during recent vilit of Primo Minister to U.S.A., 
India bas been aSlured of subltantial lum as Irant/aid to ft,bt 
tbe drou,bt; and 

(b) if so, the detaill of sucb aid and areas wbere this aid is to be 
utilised 1" 

20. In reply to tbe above question, tbe Minister of State in tbe 
Ministry of External Affair. (Sbri K. Natwar Singb) atated as follow 1 : 

"(a) the US Government offered a packale of .ssistancc for 
drought relief. 

(b) the details of tbe offer are bein, discussed between the two 
Goyernmeatl and may include advance drawal of committed 
funds. Inppliea under tbeir Export Enbancement Proarammo 
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am Branb; ,.de! ,the us AariculLUr.ai A4jUS~D1ent Act. Tbe 
'&tM tit.ire'dre' _. to be .. wliead. wacu aclllally availed of, 
is: ~ 'ttl '~fin.lise"." 

2t. The ahove reply to part (b) of the question was troated as an 
tmrall'Ce ·b'yfbe \.~~ba.c:retU.t'" .. he MNMikyer Perliaaentary 
I\fFatre. the I5's ..... noe 'wu "-oqWed flO be _,lemoated ~ 'be Nt""ry 
6t!!xtmaf Aifairs by 24 FebtGlR'y. 1.88. 

22· The Ministry of Parliamentary Affairs wJ,." U.O. Note No. 
lX/EA(8) USQ· 280t-LS/87 dated 16 February, 1988 forwarded the request 
Gt the MIDistry of Exteroal Affaits far the droplfin. o1tht a .. "hoe on the 
roTto"ioa grounds: 

"It is felt that the answer given to this Unstarred Question did 
Ii'dt colSs'titute fttj lssUMun:e. There ".8a otkt from USA 
to he!p miti'8lt. tlre eon'BCqueille'ts fif tb~ dfG1lght. The details 
which are being wothe! out be'tlWCen tbe'Mvo countries arc 
pwtt of a eorit1Ol1Ous 'Protess ia fb:e $'Vt'tattl.M1telt of Indo- US 
tt!Jatlons.· • 

23. The Committee considered tbe request of tbe Mtnistry of Exter-
nal Affairs for dropping of the assurance at their silting held on 20 
September. 1988 and decided Dot to accede to It. Tbe decisioD of the 
Committee was accordingly conveyec! to the Ministry. 

24. After lCekinJ rtpeated extensions of time, tbe Ministry of Exter-
Dal Affairs later implemented tbe assurance by laying the r6110Win~ state-
ment OD the Table of tho Houso on 7 December, 1988 : 

'·U.S· Oo"~rnlDoot .ltu.e offered assistance towards drouabt relief. 
The present position in ... ard .to Jbe offers is indicated 
below. 

(1) 5200 MT of butter oil to Indian Dair, Ctitp.ration al Irant 
( ... .eemCDt has been lianed on 299.1987). 

(2) 5 lakh ton Des of edible Oils under tbe Export EDhaDcement 
lIir~fI&I8»e. S.T~C. h. * em, lioalAce ,c •• 'racts for tbo 
import of I lakh MT wortb US ..s.6t .aUiIaII. 

{3) 4 IakbtOliDes of Cora £ex inaport byNAFEL Ind NODB 
UDd.o.r Sldioo 4.1.6 of .tbe lJS A",iGulLural ,MjustmeDtAc .. ' 
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grlftt. The entire quantity Is now to be'haudied ~ NAP!!). 
Against this, agreements for J ralch ronnes each ."e1'O sfptect 
,on, 10.~88 and 6.5,,88 respectively. 

~.,. ThcU.S'. be", alsG .. nettoaedS Stl DlUrlicn'by WItY 0\ afvuoe 
fot tbe- ~r~e~ be4o, ftandtd Dnd« the- US. aid Ill....., 
assistance programme." 

(,l 
.outstallding, I.c ... T.- A,QUfSt Film. SIaN 

25. On 20 November, 1987, S:Uj !C.al.i PrJS~ P~¥. ¥,,P .• ddreued 
the following Starred QUestion No. 220 to tbe Minister of Finance: 

",,->.~ QI~S of·~ ~-.cilile .Ws wb9 h,a.~. paid JIl9r~ ,!wi 
OA, ).~ r"pec.s8s,jD~U.U Cpr !be y-.ra .9.8.6·&7 and lil,-
8..& _ ~ 8a~.s af j,m. ~~s, lW~st wJlom t.bit ar:o.o .. nt or 
above is still outstanding; 

(b) tho adSon, 'l.un fortH reccw."l',. iao.ome· IU UQID till film 
_"' •• r, .... ia V.i. B~, MMrlil.IWJ4., • .,.. PII'''' 
of tbe country; and 

(c) tbe amount of income tax collected during 1985, 1986 and 
IN7ifrom t"~' a(."..,.1" 

2.. In Niply. te· the IIbove question, tf14 ""Iter of State In tbe 
Ministry ofl'f.DMIOC ~8hti N. Oadh\li)st8kd .. foJIo,.. : 

"(a) tbe names of the fitm Itars who have paid more than a Jaltb 
of rupees as income-tAx duriog 1986·87 and 1987-88 are slveD 
in Sil, te,a)ent· A. The aames of film .t .... ia whose case. 
income-tax arrears of over Rs. / Jakh are outstandiDl, are 
liY~1l j» StaUJD~Dt-B. (Aaneu,ro JJ of tb.e ae,o,l), 

(b) All posaible actions, both le,al and adminiltralive, a,e beiDI 
takeD to r~IiIO~. tbe ,arle~ •. 

(ct Ta ia(oll1c·tal colte~4,from tM,.ve ~wtory .f aue'lee. 
dCJrinaI98S·8.6, 1986-&7 a_ 1-9.&7·81 (pltr, of lAo )'-flU) .e RI. 
156.83 laical, RI. 295.90 lakhs ud R •. 179.56 .akb ..... .,.... 
vely." 

'),7. Tbe ;above ,rcp,Jy to part (b) of the qJ,lestio~. tV.i treated as aD 
assll rance by tbe Lolt Sabba Secretarll& and tbe Miniltry or Parliamentary 
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Affairs. The asaurance was required to be Implemented by tbe MiDistry 
of Finance by ]9 February, 1988. 

28· The Ministry of Parliamentary Affairs vide tbeir U.O. Note No. 
IX/F in (36) SQ-220-LS/87 dated S February 1988 forwarded requeat of the 
Ministry of Finance for tbe dropping of tbe assurance on tbe followln. 
arounds: 

"Tbe answer given by tbis Ministry on tbe above Lok Sabba 
Question on 20.11.1987 is the final reply on all the partl of 
the Question. Tbill Ministry has notbing to add furtber to the 
answer liven by it on 20.11.]987." 

29· The Committee considered tbe request of the Miniater of Finance 
for the dropping of assurance at the sitting held on 20 September. 1988 
and decided not to accede to the request of the Mlni.try for dropping the 
assuruce, The decision of the Committee was accordingly conveyed to 
tbe Ministry. 

30. Tbe Ministry of Finance, however, implemented the assurance 
by laying the required information in Lok Sabba on 28 February, 1989. 
after seeking repeated extensions. 

(\'Ii) 

Import of pressuriud watu reactors from Sovltt Union 

31. On 11 November. 1987. Sbri C. Janga Reddy, M.P. addressed 
the following Unatlrred Que.tion No. 675 to the Prime Minister :-

"(a) wbether Government propose to imporl from 
Union Presliurised Water Reactors of 440 MW; 

(b) if so, tbe main features of the proposal; 

Soviet 

(c) whether this import will be detrimental to India's plana 
indigeaisation and self-sufficiency; and 

(d) Government', reaction in the matter 1" 

32. In reply to the abovr question, tbe Minister of State for Science 
and TechnololY. Atomi:: Energy, Space, ElectroDiCi and Oecan Develop-
ment (Sbri K.R. Narayana) stated as follows: 

"(a) & (b) Discussions are cootinuins on tbe techoical. economic 
and other aspects of the Soviet offer to BSlist in the sellin. 
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up Qf prc~8urbc:4 light water rellctor.· G(lvenu~cnt have 
taken no deci.ion in the matter. 

(c) a~d (cO Do not arise." 

33. The above reply to parts (il) ~ (b) ~f the ql,lC.tiOD was tr~.to4 4t1 
an anurance by tbe Lok Sabba Secretariat and the Ministry of ParUameD" 
tary Aft'''r •. Tbe aS8Ura"ct1 WIlS reql,lir~d to b~ ImpJeme.-tcd by tbe 
Department of AtoJJ1ic ~ner,y by 1,0 Fe/)ruary 1988. 

34. The Ministry of Parliamentary Affairs vide their v.a. Note 
No. IXIAE (2) USQ. 675·LS/87 dated 27 April. 1988 forwarded request of 
the Department of Atomic S.ora, fOil tho droppill8 of the assurance OD the 
following grounds: 

"AI regard. Lok Sabba USQ. No. 675 on Sa-tiot ~cr of AeOlDic 
Power Reactors, various aspects of the oO'er received from 
USSR viZ. technical, economhnaf'luards etc. are .till under 
consideration of tbe GoverollleDt. Tile' question specUlcally 
asked whether GOyt. pr(lpos~s to import reactors from USSR 
apd m-.in features of the proposal.' In answer it wal Itated 
that dilcussions were continuing aDdGoverD~eDt hne taken 
no dcciaion in t)le:mauer. The maUer if still uDd,er conside-
ration of the Government and no tinal decision has yet been 
blken on the. subjc:ct. ~D8wer,iv~n 1,0 tbe questJC?D OD the 
floor of the House cou.tain$J\dequate ipfOfJll'!'ion !9'. J~e 
query raised. The phrase used in the reply viz 00 decision 
in the mattor hI hoeD taken may ~ot ~,-considered as aD 
a,r,sural,lce. 

It would, therefore ~ difficult to liquidate the assurance 
within the stipulated period of time. Since the Committee 
on Govt. Assurance. hav~ always l>een relpoosive to tile 
difficil)tie8 of tbe Govt. and have been giviDg due relief in 
terms of the inherent power to dispensc. with tbe fulfilment 
of I.lli:h 8Jsurapc.e., it i$ requelt.ed that the matter may kindly 
be placed before the Committee on Govl. Allurance for 
their consideration to delete tbe 'Assurance' referred to 
above." 

35. The Committee con.idtrcd the reqUe~t of the Department of 
Atomic Energy for tbe dropping of the as!lurance Rt their sittina held OD 20 
September. 1988 and d.cided Dot to accede to the request of tbo MiDistry 
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for dropping the alsurance. The decision of the Committee was accordin-
a1y conveyed to the Ministry. 

36. The Department of Atomic Energy, however, Implemented the 
a.luraDce by layln8 tbe followiDJ statement in Lok Sabha on 7 D~ember, 
1988, after seeking repeated exteDsions : 

"Government pro pOles to let up 2 VVER Reactors of 1000 MW 
eacb witb the aasitanee of Soviet Union at Kudankulam 
distt., Tamilnadu." 

(.11) 
Scheme for Exservlcemen in Karnataka 

37. On 13 November, 1987 Shrimati Basavarajeswari, M.P. addressed 
tb. following Un starred Question No. 1140 to the Minister of Defence: 

'(a> Whether a acb.me for eX·lervlcemen was launched in Karoa· 
taka State on 1 September, 1987; 

(b) if 10. bow many eX-lervicemen bave been provided self· 
employment in Karnataka daring 1987-88; and 

(c:) the main schemes that will be implemented in 1987·g8'?" 

38. In reply to the above question. tbe Minister of state in tbe 
Mlnlltry of Defence (Shrt Shivraj V. Patil) stated as follows' 

U(a) SEMFEX Scbeme (Self. Employment for Bx-servicemen) 
formulated by tbe Centre witb tbe as~iltance of industrial 
Development Bank of India (lOBI) was launched in Karna. 
taka State on 1 September, 1987. 

(b) The position regardinl number of eX-lervicemen wbo bave 
been provided self· employment in Karnataka State during 
1987·88 il nohvailable. However, two persons bave been 
sanctioned loanl under tbe SBMFEX Scheme and 38 appli-
catioDs are beiog procesled. 

(c) Besides the SEMFEX Icbeme lauoched in 1987.88. serveral 
on-goiol scbemes for rehabilitation and welfare of ex-
servic.men are beiol implemeoted in Karnalaka Some of 
the maip on'Boipllch~mea lire: 
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tj) 10% reservation for employment in GovCfnment 

(ji) 10% reservation in industrial sbeds, permitl shop' and 
IhoppiDIJ complexel buile io Ban,alore by local bodi ... 

(iii) Jai Jawan stalls for disabled u-servicem~n. 

(Iv) Preferential allotment of milt bootbs, fair price IboPi. 
Kiosks, tranlport permits for autoriksbawl, taxis etc. 

(v) Promotion of Imall scale venture. like transportation, 
macbine tools, electronic fabricatioD, ,arment exportt 
etc. throulh aSlJistaace from State Financial Corporation 
and Nationalised Banka. 

(vi) Vocational Training and 'raining in iDdusUlal TrainiD, 
Institutes. 

(vii) Interell subsidy on loans for Imall scale 'eDture •. 

(viii) 9% relervalion of houte Iit.1 by Ban,.lore Development 
Authority and 9% of ready built bouses by the Karnata-
ka Housing Board. Free housel for families of war 
casualties. 

(ix) ReservatioD of teats iD professional colle,n. polytecb-
nict etc for cbildren of eX-lervicemen and Icbolaa.blpl. 

(x) Free medical treatmeDt ia Government HOlpltals for el-
lervicemen and abeir dependents. 

39. Tbe above reply '0 part (b) of tbe question wat treated .. aa 
assurance by tbe Lot Sabba Secretariat and the Ministry of ParUameatary 
Affairs. Tbe assurance wat required to be implemented by tbe Ministry 
of Defence by 12 February, 1988. 

40. Tbe Ministry of Parliamentary Affairs vide tbeir U.O. Note 
No. lX/D (2) USQ. 1I40-LS/87 dated 22 April, 1988 forwarded the requelt 
of the Miniatry of Defence for tbe dropping of tbe anurance on tbe (ollow· 
ing grounds : 

"The observatlons/informatioo given by the Hoo'ble MiDilter In 
reply to Part (b) of the subject/question bave been eumlaed 
and it h felt tbat tbe lamo do Dot appeal' to coastitat. aD 
Assur.oce. TborelD DO lucb promise w .. mad. by tile 



Mtnilter to fUrnish any informetfon in fatore to the Hous~ 
for the reason that it is Dot feasible to collect this information 
a. ex"l~inca in the subsequent su~paras. 

0) There arc a number of self-employment ventures like aUot-
ment of industriul plots/sheds. &hops/Jai Jawan stalls, fair 
price ~ps. route permits, traDliportatlon small scale indust-
ries, ·etc. which are implemented by different 8~encies. For 
many of these ventures. the ex-Servicemen may 6cek financial 
assiltance from different sources like banks. State FlDancial 
Corpol!ltions. elc· In view of tbis, tbe relevant data is neither 
available at anysinlle point with the concerned State 
Government nor caD it be collected by the Centre. 

on A numbeTof Ell-Servicemen take to self employment on their 
own. Some of them may seck loan" otbers may Dot do 80. 

The Ziia/Rajya Sainlk Boards recommend or reject the cases 
for grant of louns, to the financial agencies. Many ex· 
servicemen may pot follow this channel and approach tbe 
iIIaAleial institutions direct. In view of the multiplicity of 
iastitutioos involved, the information caonot be collected. 

Further, it may be mentioned that as tbe intention of tbe Hon'ble MP 
flU to elicit.ioformatio,lil as tobow many ex-servicemen have been provi-
ded .. &f-eqwloyment in Karnataka durin, 1987-88 througb the SEMFEX 
Scheme wbich appears to be the case from the wording of tbis part of the 
~e!lti.D fol\o.,.,n part{a) Qf the .,~jec' Que~tioD which refers to 
SEMFEX Scheme which bas beeD I~D'h~d in -l(ufnataka on 1.9.1987, 
keeping this in view. information available relating to thi. aspect had 
idready Met. foni1slred iii M ieP'ly as follows: 

"Howtve'l'; two pet!t<nli have 'biem sancliolld I08D8 UDder llac 
SEMFEX Scheme and 38 applications are being processed." 

Si:Jce SEMFEXScheme is controlled at one point it was possible to 
obtain datilftnrormll-t;on relatin, 'to this aspecl anc! furnish tbe same. Data 
resardina n'umber of exOservicei'ne"o who bad been provided self- employ-
meDt or wLo bad secured self-employment throuab tbe on-going schemes 
(olhllr tluta the SE,MFEX Scheme) in lCarDataka is oeither collected by 
~ CeDtre nOl hy any Sta.te Oovoromeat DOl it is fca.ible to collect the 
..... e .. tbe grounds lllentiDaed in 8ubi)araabove. It was, therefore. 
~ntion"" in tberepb that this informadoe is Dot nailable. The inten-
tion of the Minister while replying 8S sucb was not tbat such informatioD 
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would be collected and furnisbed later on. InforDhltion whicb could b~ 
collected relating to this aspect of the question bad been furnished. 

41. The Oommitlee considered tbe reque&t of the Ministry of Defence 
for tbe dropping of tbe assurance at tbelr sittin. bold Oil 11 October, 1988 
and decided not to accede to the request of the Ministry for dropping tbe 
UlUr.oce. The decilioll of tbe Committee was ICXlOrdiolly conveyed to 
tbe Ministry. 

42. Tbe MiniurJ' of Defence, howe'Yet, hnplCJiMalted tbe a~surance 
by layilll tbe rollowing Itatement in Lot Sabba on 16 December, 1988 
afier seeking repeated Cltenlions : 

Number of ex"servicemen wbo have been provided aSlistance 
for relf-employmcnt under SEMFEX·I Scheme 1D Karnataka 
State duriag 1987-88. 

Since tbc introduction of SAMFBX.t Scheme in Karoataka State on 
lat September, 1987. a total number of :.:44 applications bad been received 
in tbe Rajya Sainik Board as on 30th June 1988. 

Out of tbele, 46 applications bad been approved for sanction of loana 
under tbe scheme on tbat 4ate. The IlmOlYlt sanctioned Bnd disbursed on 
30tb June. 1988 is as under ;-

(R •. in lakbs) 
--_._----_._-------_ .. - _._._- .-. ---._ .. _---

Term loan Seed Capital Total 

(i) Amount sanctioned 92.79 18.65 lJ.44 

(ij) Amount dllbulace! 5.23 34.74 

(fill) 

Trunk telephone se,~ic.1 III Aruia1Mn IJIU/ Nicobar Is/ands 

43. 00 17 November, 1987, ~ri MlillOra'Dj8n Bbakta, M.P. addrel.ed 
the followinl Unstaned Qnetioa No. 1611 '0 abe Minilter of Communi-
cation. : 

"(a) wbether Oeon.-..t PI'OPOM to CODncct 21 lIland. with 
Port Blair, tbe capital orAndam .. and Nicobar Island. and 
main Iud by introducing Trunk telepbone ServiCC1l; 



(b) if 10, the detaill thereof; Ind 

(c) if not, the alternative telecommunication prolTamme contem-
plated by Government for tbe Union 'lerritory of Andaman 
aDd Nlcoblr Islands 1" 

44. In reply to the above question, the Minister of State (Communi-
cation.) (Sbri Santosb Moban Dev) .tated as follows: 

"(a) Yes Sir. Tbe Government is baving plans to connect 21 
locations in 17 islands in tbe Andaman & Nicobar Group of 
Island.. In addition 10 LOPTs (Long Distance Public 
TelepboBe.) are also proposed to be plOvided. 

(b) Tbere are already 2 earth stations at Port Blair and Car 
Nicobar providing trunk facilit;es to tbe main land and bet-
ween themselves. Be.ides this, 3 earth stations at Maya-
bunder, Diglipore and CampbelJbay for providing reliable 
trunk eommunication facilities are under instaJlation and are 
ellpected to be completed by March. 1981. 

The fdlowing schemes are also sanctioned and are 
UDder elecution by December 1988 :-

(I) Installation of Satellite Earth Stations at Ranaat, 
Hutbay, Kamorta and Katchal. 

(Ii) Installation of small capacity UHF/VHF Systems 
betweon: 

-Port Blair-WimbcrlYlaoj 

- WimberlYBanj-Ferraraganj 

-Port Blair-Neil Island 

-Port Blair- Bathuba.ti 

- Kamorta -- Champai 

-Port Blair- Havelock 

-Port Blair-Baratang 

- Barataog-Kad.mtala 

-Jilaosat--Kalamtaia 



(iii) ID.tallation of NAllR Systom CODDectiD, 10 LDPT. 
to the base ltation at Port Blair. 

The schemes at (i) &: (ii) above will provide truuk 
telephone facilities to the followinllocatioDI: 

1. Port Blair (Municipal Board) 

2. Port Blair (Tehlil) 

3. Havelock Island 

4. FerrarlaDj 

S. South ADdaman 

6. Wimberlyganj 

7. Middle Andaman (Part) 

8. Middle AndamaD (Part) 

9. RaDsat 

10. Baratan. Islands 

11. Maya Bunder 

12· North Andaman (TehsiJ) 

13· Diglipore 

14. Car Nicobar (Tebsm 

15. Car Nicobar Ueland) 

16. Nieobar (District) 

17. Nan Cowry (TebsiJ) 

18. Kamorta 

19. Katchal 

20. Campbell Bay 

21. Hut Bay 

(c) Other island commuDities will also be eOD.iderd for provision 
of trunk telephone facilities proareasively." 

45. The above reply to part (e) of tbe que.tion wa, treated al aD 
aSlurance by the Lok Sabha Secretariat aDd the Mlniatry of P"If.meutary 
Affair.. The a .. urance was required to be implemented by tbe Ministry 
of CommunicatioDs by 16 February. 1988. 
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4fi Tbe Mtniltry of PerUallienta,y AWa;,. 'Vld~ thtk U.O. Note No. 
IX/C (46) USQ. 1621·LS/87 datrd 7 July, 1988 have forwarded the request 
of the Ministry of Con munications for the dropping of the assurance on 
the followins grounds: 

"In this connection, it is .t.ted tbat development of telecommuni-
cation facilities in the country of which extension of trunk 
telephone facilities is • pert, is a continuous process. The 
Development Pla.,1 Ire formulNed and executed by the 
department progressively laking into consideration VRTious 
faclors like demand, tecll1,tcal 10lu1'onl, economic viability, 
social/slrategic nuda aad re,ource. available to meet the 
broad objectives laid down for the various Fi, e Year Plans. 
Tbe general statement, 'Other island communities will also be 
considered for provision of trunk telephone facilities 
paogressively' cannot, tberefore, be construed as an aSlura' 
nce especially when DO time limit can be given for its 
fulfilment ... 

47. The Committee cODsidered the request of the Ministry of 
Communications for the droppin& gf the assurance at tbeir litting held on 
11 October, ] 98 8 and decided not to accede to the request of the Ministry 
for dropping the allurance· Tbe decision of the Committee wal accordin-
gly conveyed to the Ministry. 

48. The Micistry of Communications, bowever, implemented the 
assurance by 1ayinl tbe followi.a, statement in Lok Sabha on 7 December, 
1988. after seeking repeated extensions: 

The process of identifyin. additioaal island communities havlnR some 
potential of I he requirement of telecommuDicatioo fL~i1ities hal been lone 
through. These locations are: 

1. Kakan8 

2. Little Nicobar 

3. Subhasgram (Diglipur) 

4. Ramkrishnagram (Dlgllpur) 

S. Sw&rajgram (Diglipur) 

6· Adal B:ty Madhup\lr (Di,Uaur) 

7. Paransbal8 (Ranlat) 



8 ... K~~'~~IY~~~!:~}~~nr'~ 
9. Pan.hanti (RIDIII) 

10. Sabari (RaDllt) 

11. Slards (Raola&) 

IA. ~lIjQW i~~k~'" 

13 •. ~1P~ •. (~~~!lP~~>' 

14. Ramoalar (Mayabuodar) 

IS. Navalram (Mayabundar) 
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16. KlsboriDalar (Muyabuodlr) 

17. Kalishat (Mayabundar) 

\; , " '), 

Before initiatinl aoy action on the preparation of con~rele proposal., 
tbe technical requirements of map enlineerinl. map .urvey, detailed alte 
.urvey and detailed eDlioeeriol .. ased on the topolraphy and tbe terralo 
arl required to be done. The data made IVaUaHe from the detailed 
.Iudiel mentioned above makes it pGIsible to prepare concrete propo.al. 
and OIUmlAte tbe equipment and otber requirements. The initial worts u 
mlntioned above have been initiated for tbe above 10catioDI and tbe 
fu,ibility studies are under way. After tbe details are available CODcrete 
proposals will be made for the implementation. The period of implemeo-
taeloo may edend upto tbe end of 8th Five Year Plan becaup of the 
remoteness of 10 cation, and lack of otber infra structural facilities. 

The Committee note that In mOlt or tbe rore,olill iDstaneel, where t. 
Committee were approacbed ror tbe dropplnl or tbe allarancCl, It took more 
tllan two yean to Implemoat tbe allaraDce.. ID 1801t of tbe case., It I. oDly 
wbeD tbe Committee did aot agree to tbe requelt for the dro,,11II or the 
a.laraDce, the GOYerameot Ialtlated tbe proc,,1 or Im,lemeDtID, tile 
a.larancel. wbich Is a lad cOlDmentary OD tbe letbarlic manner la wblcb tile 
MlDI.trlel are 'ancdoalal' Tbe Committee reeommead that a metllocloioJ1 
litoaid be e,olved la order to cOlDmeace tbe proceu or haplemeatta, tIN 
allaraace rllbt from the d.y tbe reply proJOlIDI the ... aragce I. coDc:eIYeci 
ID the MIDlllry. The Committee recommead tbat eacb MIDI.try .1t0000d 
re.lew tbe proceu of lm,leDleatatloa or an tbe .. auraaces oace la "trY 
three Dlootb, at tbe blahe.t lenlln order to DliDimi.e tbe delay ID "'pleDleD· 
tlD8 the .g'lIr~neet. The Co:nralttee do bop. tll.t aU tbe MI •• trle. wGald 
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bereaft.r •• dealoDf to ba.I .... t •• rlo .. I, til ....... ee. t.kl.. o.b tb. 
mlDimalB tI •• r ... ln' f.r tb ••• r,... 

NEW DELHI; 
9 Mal,1989 

19 Yaisakha, 1911 (Saka) 

PROF. NARAIN CHAND PARASHAR. 
Chairman, 

Committe, on Goyernmen, A.Jlura"~es 



(Vide Para ]0 of tbe Report) 

Stattme"t .tho win, ,h, Statewut Details 0/ Indemnity Claims paid und" 
Comprdenslvt Drop Insuranct Scheme IInet khari/ 1985 StalOn 

(Amt. in lathe) 

81. State/V.T. Kbarif Rabi Kbaril 
No. 1985 1985·86 1986 

1 2 3 4 5 

1. Andbra Pradelb 385.4' 68.67 1125.18 

1. ASlam Note implement~d Data not received 

3. Bibar 1.23 0.59 No claim 

4. Oujarat 5571.25 26.4& 1147.44 

5. J &; K -Not implemented tb, ICbem,-

6. Himachal Pradelb - Not impl.m.oled- 5.0. 

7. Karoataka 303.'8 2St7' 212.91 

8. Kerala 37.95 1.24 113.42 

9. Madbya Pradesb 21.59 14.27 

10. Mabaraabtra 197'.'5 8Il.~ 3,,7.72 

11. Manlpur -No .. implemeoMd-

12. Mepalay. -l'IIot fmplemeoted-

13. Oril .. '.05 4.14 1.79 

14. Raja.thaD Not ImplelDtDted 13.15 

U. Tri,ura -do. 3." 8.28 

" 
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1 2 3 4 S 

16. Uttar Pradcsh ' ' 9.96· . 7.48 63.05 

17. rami! Nadu 56.40 . /24.62'· 
I,. .:.,'\ 

18, . West BCD gal 21.31 1304 196.38 
• I,." 

··19. . 006· Not implemented No Claim 2.80 

20. AclN :No claim i'Jot jmplemeDt~d NOc1laim 

21. Delhi Not implemeatcd No claim N.elaim 

22. PODdicherry 2.94 No claim 0.69 
---- :---- ----" 

I •• ~OTAL 8300 50 
. f 

295.99 6764.74 



ANNIXURB-It 

(Vide Para 26 of tbe Report) 

STATEMENT-A 
Statemenl Re/erJed t(J in reply to part (a) of the Lok Sobha Slurred 

Question No. 120 for 20.11.1987 

SI. No. Namesof' fihD ..... Who 
bave paid,.or ..... a lakb 
of r~ .1 income tax 
dUrfD~; 19,~~81 .a.d 1?87. 
88 

2 

I. AmitabhBachchan 
2. OharmeDdra Deol 
3. Hema·Malini 
4. Ajay Siogh Oeol 

S. Shammi K.apoor 
6. Riabi K.apoor 
7. RaDbir RIij Kapoor 
8. AnaDtDag 
9. Mebmood Ali Mumt81 Ali 

10. N. Balakri8bDan 
11. M.R. Radbika 
12. Bbanu Priya 
13. u. Kriabnam Raju 
14. G.S.R. KriabDamurtbi 

15. C. SubuiDi Balan 
16. K. Bba.yaraj 
17- Kamal Hasan 
18, llajnitantb 
19. A. Sride'i 
20. Ja,aprada 
21. SarIta 
22. S. Ambtb 

SI· No. Nam. of ,Dim IUn wbo 
JII~¥e paid mere tbl. a 
lakb of rupeea u iDcome. 
tax durio, 1986·81 and 
1987·88 

2 

23· MitbulICbaJm,arty 
24. Amareah Purl 
25. PadminilColbpuri 
26. Sadhana Nayar 

27. Dada Koodka 
28. Oara Singh 
29. Raj Kumar Pandlt 
30. ABbot Kumar Gao8uJi 
3], Dilip KUmar 
32. Sanjay Dutt 
33. LiDa Chanclrlvarbr 
34. Rlnjita Kaur 
35. Maudakini 
36. Menaxi Seshadri 
37. Jackie Shroff 
38. Plntaj Plrubar 
39. Dr. Sriram Lap 
40. Poonam Dillon 
41. Danny DenlZOn8pA 
42. TiDa MUDim 
43. Ralebec Guizar 
«. D1pti Naval 
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45. Nirupa Roy 

4'. Sat yen Kappoo 
47. Smita Pati! 

48. Sbatru.hao Sioba 

49. SaDjay alias Abbas Khan 
SO. Susbma Sbiromaoi 

51. Sbabana Azmi 

52. Sharmila Tagore 

53. Sunil Dutt 

54. Waheeda Rahman 
55. Prem Chopra 
56. Vidhya Sinha 

1 2 

57. VIDOd Khanna 

58. Ratbi Alnibotrl 
59. Feroz Khan 

60. Shatti Kapoor 

61. Parveen Babi 
62. Reltha Oanesan 

63. Kilbore Kumar 
64. ]itendra Kapoor 
65. Amjad Khan 

66. Rajosh Khanna 
67. Kadar Khan 

68. Anil Kapoor 



ST .tfTEMENT-8 

Statement referred to In reply to part (a) of the lAk Sabha Starretl 
Question No. 220 for 20.11.1987. 

Sl No. Names of film stars io 
wbose cases income-tax 
arr.ars over Rs· I lakh are 
outaraoding 

t. Ranjita Kaur 
2. Sriram Lagoo 
3. Tina Munim 
4. Dipti Naval 
S. Sat yeo Kapoo 

6. Sanjay alias Abhas Khan 
7. Sushma Sbiromani 
8. Shabana Azmi 
9. Vidya Sinha 

10. Viood KhaDna 
11. Rati Agnihotri 
1~. Feroz Khan 
13. Sbakti Kapoor 

14. Rekha Ganesban 
15. Kisbore Kumar 
16. Jitendra Kapoor 
17. Amjad Kban 
18. Rajesb Khanna 

19. Kader Khao 
20. 8arika Thakor 
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81. No. Names of film .tan In 
whoso ca... lncome-taa 
asrears oYer Rs. 1 lath aro 
outltanding. 

21. Prema Narayan 

22. Padmlni rcapila 
23. Helan Richardson 
24. Reeoa Ro)' 
25. 8ujft Kumar 

26. Dimple Xapadla 
27. Mu.bml Chatterjee 
28. Mehmood Ali Mumtaz Ali 
29. Anaotnag 
30. M.R. Radhika 
31. U. Kri.bnam Raju 
32. G.S.R. Krisbnamurtbi 
33. K. Bbas,araj 
34. C. Subasjoj Hasan 
35. Kamal Halaa 
36. Rajnikant 
37. A. Sridevi 
38. Jayaprada 
39. Vinod Mobra 
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Minutes of the first 8'111,.. ~f.the CD/IHItittle anGI:I.NRnm.nt AlluranC'1 h,ld 
~n. 18 July 1988 at 11.30 hours In' Room 'D', Parllam,nt Hou" 

An"e~ N.w}JtlhJ 

'tbe.Committee m.t on MODday, 18 Iuly. 19U from H.30 bour. 
to 12-40 bouri. 

PRESENT 
.' 

Prof. J:iM.t,il ,Cbud,Paruhar ... Chalrman 

MEMBERS 

2. Shri L ........ 1Dl.D' 

3· Sbrl "1Mlt.l •• I"'i~a 

4. Shri Murlidhar Mane 

S. Dr. A.K. Patel 

6· Shri BtIoIaJllaut 

,. Sbri Maoik Reddy 

8. Shrimlti Sbaati, D.vi - , 

9. Sbri '.c..nlla;;Prasld Siaah 

10. Sbri Ramashr., Prasad Si08h 

11. Shri Mabahil Prasad Yadav 

SECRI!TARIAT 

1. Sbri C.K. Jain-Joint Sur,tary 

2. Sbri SC, Gupta-D,puty S,crttary (Q> 

3, Shri Ra!hbir Sioah-Undtr Stcr,tary 
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2. At tbe outset. tbe Cbalrman welcomed tbe Memben. esptcial1y t~ 
wbo bad been noariDated to tbe Committee for tbe first time. Tbereafter ... 
,ave a brief' ICOOUlt 0( tbe workia. of the Committee aad tbe work done by 
the Committee ia tbe lut year. Qne of tbe Memben of tbe Committee. 
Sbri Mahabir Pr ... d Yadav. lpeakiD, on bebalf of tbe memben of tbe 

Colllm,iUee.coDA~t.ecl aDd Cbairman OD bis re-election aod assured bim 

of full cooperation Qf.tbe Membcn of tbe workins of tbe Committee. 

3. The Committee tboa toot up (or consideration tbe followin. 

Nemorada Noa., ,124. 132. 133. 134. 135, 136 and 137. 

M,morandum No. 124 :' Requ'l' for dropping of alluranc, gill!!n on 2j Au,.." 
. t 

198'1. itrreply to Starred Quelt/on No. 420 rlgard/nf 
, ; 

tkmtIIUI of comm,rcla/,ehlc/". 

4. Tbe'CbDHftittee eoulldered the request of tbe Mfnistry of (ndultry 
reoetved tbroup tbe Ministry or Parliamentary Aft'aiu vld, tbeir U.O. No. 
VIlI.2/1ft'd. (2'3) SQ~420.LSf\l7 dated t 7 January. 1988. for tbe dropping of 

tile allUrlDce OG the (ollowi.,. ,roncls : 

" , 

"In tbis context. it is stated tbat the answer "we have not received 
any complaint" i. specific. Similarly. tbe otber part of tbe an •• or 
il lubjective in tbe sense tbat if lucb complaint is brought to tbe 

'''' ~ 

notice of tbe Govecament that will be looked into. It i. tbUi felt .' . ;' , . , . 
tbat thia aa.wer may not be considered al an assurance. Further, 

no sucb complaint ha. been received in this Ministry till date." 

4'.' 'In tift or' the position explatned by Shri Namgyal in bis office 
U. 0; Note No. 67fDM/SPT/18 dated 29 JUDe, 1988, the Committee deciclod 

tllat the auaraDOe be dropped. 

Memorandum No. H2. hquut lor dropping of aJlurance x1vet• on 20 AIIIUI. 

1911. Ii reply '0 UlI4ttzrr. Qldltbt No. J96J ,elar" 

propoItJl for tMldIIIMtillHrth til Para41p pon 

5. The CommIttee colYldered tbe requClt of tbe Mini'tryof Surface 

Trulport icceivOcS 'darolllb ,be M .... "')' of Parliamentary Main .Ifk their 
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U O. No. VIII-2/ST(6) USQ. 3963-LS/87 datcd 14 April. 1988 for tbe droppio, 
of tbe alluraace 00 tbe followioS gfouods :-

"Sovonth Five Year PlaD does D.t proYide for tbe cooltractioa of lucb 
an additiooal berth at Paradip. Howover. proposals to tbi! effect 
bave bocn made but it may Dot be poealble to tab adcciaion 00 it in 

the immediate future. Tbe re8SODl for tbe ... are aiVeD belo1v :-

\ 
.~ 

Based on tbe stady mado by tbe RITES. it wu 'found tbat 
rail· cum-sea mode il tbe mOlt ecoaomical mode fot tranlport of 

coal from Telcbar mlDea (Ori ... , to Bodon.where a DeW Thermal 
Power Statloo II proposed to be put ap by Tamil Na~· ~tricity 
Board. This coal traasport~tioo betweeo Telcbar miool and tbe 
Thermal Station would be dODe first by raiJ to tbe loadin. port of 
Paradip and tbereafter by coastal Ibippin, to a D.W Statelllte Port 
at Eooore wbich hu beeo propoled to tho North of tbo ailting 
Madral Port. It has becD decided to eotrult the preparation of 
tbe Detailed Project Report to the Dutcb under the Dutch :focbnical 

Alliltance Programme. The ter.. of reforeoce for dais Detailed 
Feuibility Report bal also been finaUsed and forwarded to them 
in tbe montb of November. 1987 for tbeir scrutioy and for initiatio, 
prelimioary Iteps. Tbis Miniltry hal already approacbed the Commi-
ttee of tho Public Inveltment Board aeokin, first'lta8O clearance for 
formally commil.ioninl tbe DPR. Tbe Inveltment decision on tbe 
project will be takea only after tbe feuibUity report bad boon received 

and considered by tbo Government. There i. DO provi.ioD in Vlltb J 

Five Y car Plan for thil acbeme at pr_t. It i ..... tiei.,. tbat tbe 
project will be ripe for aD iD~tlDCnt ~OD oQl)' bJ. abo... June, 
1989 preauming tbat the Project i, iaoludcd in the s.veatb Pia. by tbe 
PlaDDiDg Commi .. ioD." 

5.1 Tbe Committee did not .pee to tho requcst of tbe Miniltry for 

dropping of the a .. urance. Thoy agreed to .... Dt exlenlion of time for fulfillio. 
of the auurance apto 31 December. 1988. The Coaualtteo also deltrod tbat tbe 

Mi~iatry bo .. ked to f~Di.b a D~te ~O.iD' the pro,fcu QJ,d~ upto ~a~ ip 
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regard ,to" the proposal for IOttiq up tbe mochaalsed coal baadliq facility It 
Paradip Port... 

MemorandlJm No. lJ3: ~q,"11 for dropplllg 0/ IUlUranc. glull on 9 DectmIHr, 
19b1. In r.pl, to Unnarred Qlleltloll No. 4877 regardlllg 
appnwa/ for IMdIuItI tmd "'4/0, irrigation projtct, III 
0,11111. 

6. Tbe Committee considered tbe requcst of tbe Ministry of Water 
Resources received tbrou,ab tbo Ministry of Parliamentary Aft'airs ,'de tbeir 
U.O. No. lXIWR(7) USQ.4877-LS/87. dated IS Marcb. 1988 for tbe droppin, 
of tbe assuranoc on the followina ,rounds: 

"Tbe State. are required to prepare project reports in accordauc:e 
witb the pideHnea issued for thia purpose and tbe project reporta are 
sent to CeDtral Water Commillion for scrutiny from tecbno.cconomle· I 

angle. It is observed tbat project reports submitted by tbe State 
Governments are not rbrmulated fully according to tbe guidelines, 
resu1tfDg In protracted correspondence and diacuuionl to obtain 
clarifications. Settlement of observations made by Centre is dependent 
upon tbe priority aSBi,ned by tbe State Government to tbis work. 
Projects are also required to be cleared at tbe Cenlre by otber 
Ministries, like Environment and Forests, A,riculture, etc. and date 
deficiency impedes this prOCCIS. Wbile efforts are bein, made to 
minimise the time taken in clearancc of tbese projects, it is Dot 
practicable 10 enlure ClcaJiUloe within I pro-determined timo-frame in 
view of tbo poIition upqitled above. It iI. thorofore, requested tbat 
reply ,iven to part. (e) ,aad (d) of the lbove mentioned qucation 
whicb merely prCHatl the factuII position may nol be treated as aD 
.slural1Otl , •• d be deloled. fro. tho Ii" of uSW'ances. It 

6.1 The Committee did Dot .Iree to tbe roque,t of tbe Ministry for 
dreppiD, of Ibe aasurancc. Thoy obBo"ed tblt before considerinl tbe requelt 
of tbe Ministry for exteDsion of time for f.llilli., tbe assurance, the Miniatry 
Ihould ,ubmit a note for tbe consideration of tbe Committee by 31 August, 1988 
aivin, in detail the pro,ress made in regard to approval of tbe projects received 
from tbo Government of Orilla incllldinl the date when eacb project was 
reCeived from tho Stat. Government and actiOD taken by the varioUi GovCfn-
ment lJODciea thercoD. 
Memorandum No. 134 : lUI/WIt for dropping 0/ tulUfallce glrnl 011 26 

No,emeber, 1987, In rtpl, to UIIIla".d Qwnloll ND. 
3806 regardIng national programme for drug ,.,tlng. 

7. The Committee considered tbe request of tbe Miniltry of Hel'ltb and 
Family Wolfare received tbrouah the Miniltry of Parliamentary Affairs vld, tbelr 



76 
U.O. NG.IX/HFW(6) USQ. 3106 LS/87, dated 13 May, 1988 for the droppilla 
of the a .. urance on the foUowiDI arounds : 

"Since the term of the Seventh Five Year Plan will expire in March. 
1990 and proposall for Eiahth,F'ive Year PlaJ1 (1990-95) will be drawn 
up lome time in the nelt year, it i. not polliblo 'at tbis Itaao to fulfil 
tbe assurancc." 

7.1 The Committee did not aarce to tht request of the Ministry for drop-
pin, of the aSlurance but agreed to ,rant exteDsion ottime fodb16tUn, tho 
assurance upto 30 September, 1988. Tbe Committee 'a190 decided tbat tbe 
Ministry be asked to furDish a note Ibowing the It ope taken by tbem to draw up 
tbe propolall in rogard to drug control mealures for inclusion in tbe Eighth Five 
Year Plan. 

Mrmorandum No. 1.5 : Rfq~$t for dropping of fUsurance given on 9 December, 

1987 in repl)' to Un,tarrtd QUtlllOn No. 4901 re~ard",g 

HIgh Court bench at Hublt. 

8. The Committee considered the request of the MiDistry of Law and 
Justice received through tbo MiDiltry of Parliamentary Affairs vide tboir 
U.O, No. lX/U (10) USQ. 4904-LS/87 dated 11 May. 1988 for the dropping of 
tho assurance on the following grounds: 

"Tbo Cbief Minllter of Kamataka bad Hot a proposal in AUlult. 1981 
for cstablisbmont of a Bench of tho Kamataka Higb Court .. t Hubli-
Dbar.ar. Tbe State Governmeot were requested in September, 1981 
for somo balic informotioa for furtber conlideration oftbo Propolal. 
Partial information wal received in September 1983 but full requisite 
ioformation was awaited from tho State Governmeat.' The proposal 
was included io tbe enlara" terml of reference of tbe Jaltwlt Siqb 
Commislion in De<:embcr, 19&3. 

Tbe Jaswant Singh Commission Iubmitted its Report o~: 304.85. 
While the Commie.ioll examined aod reported 00 the propolals for 
estllulisbment of Benches of Allahabad, Madhya Pradesh and Madras 
High Courts, aod alia on tbe lenoral qUCltion of haviD. Benches of 
High Courtl away from their principal 10114, it could Dot cumiDe 
and report on the specific proposal of tbe Government of Kamataka 
for establishment of a Bencb of the Karnataka Hiah Court at Hubli-
Dharwar. 

The recommendations of tbe Jal.ant Slo.b ComllliuioD OD 
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tho ._11 queMioll : til J,aviDt BtrMIh .. :.oCHI!P Colilt. '.'Y 
from tbfir prW:iMl.-aa were r~er(ed &0 eb. Go_oment of 
Kl1'JIIlaJtain.()Qtaber.I~'" for QODIidciq ..... *. of ntabliab •. 
mept; 9f ... ~~ .~ Hu~~Q"~w.z; i,,~ •. Ii.bt 9f"boH fCC9DUDOn-
dations in conlultatioD with tbe Kamataka .~iaJa C9Wt. ~ply 
of the State Govemmont ,ivin. tbeir vio., bu It ill not' boon 
;reQOi~e~. No,;a~Q,Dl.can.be 1~CDby tbOi"QOrt~ ... t of ,,~~ . 
io. tlJia ropr4-. uniON ,a\.pccifiF and .QOm.PI,to propolal il received 
from tbe GOY~'i'~~t .• f Kar~taka. , 

'. As D:leotioned above, tbe Goverpment of Karo'taka bave Dot 
.~Dt 'th~il! vi~wI and cJmiD~Dtl 00 'the ~ecommeodationl of the 
Jaswa~t Sinlb CODaQ1luion cdn .fter about .. ycar and ab,tfi 

. '. ' I 
- I" (. j 1"_ 

"Therc is no action ~ndinl 00 the ~art ofthc Ce~tral Government. 
Tbe rcply given to tbe Lolc Sabha UMtarred Question No. 5904 on 
9.12.87 wal allo Dot 'inteaded to conltitute an a.lur.nco." 

8.1 Tbe Committee did Dot a,reO' to tbe request of tbe Mini.try for 
dropping of tbe usurancc but a.ree, to ,rant cltcnlion of time upto 9 
September, 1988 for (ultillin, tbc ulurance.; Tbe'Committee allo delired tba' 
tbe Ministry .boold follow tip the matter with the State Government to 
ucortain tbeir final view. in relard to establishment of a Bencb of tbe Hjab 
Court at Hubli. ' , . 

Memorandum No. 136 : &qrull. for dropp'''' of aRflran" ,llIen on J /)ec,mbtr. 
1987 In reply to Slarred a.lllol1 No. 40J ,e,lUd".. IN.., 
level frolllng t4111u. 

9, Tbe Committee con.ideredthe reqaelt of tbe Minlltry of Railway. 
received tbrougtl the Minl.th· of Par'iamentary Affaln 'lId, tbelr U.O. No.' 
IX/Rly (8) SQ. 403 LS/87 dated 18 February. 1988 for tbe droppin. of tho 
allurance on Ule folJQwiq aroup4e : 

"Tbe reply Jiven to parta(c) and (d) of queltion doe. not conlti· 
tute or intended to be an &IIaranco. The' new .yt.em i •• till under 
trial and tbere are a lot of teetbio8 problems wbicb are to be attended 
to and rC/lQCdial meuure. to ~ dcv~,d. In view of tbi.. a ,,,"wc 
scheduled canDot be kept for ilJlrod'uction of t~. Iy.tem. AI already 
indicated in' tbe reply to tbe queltlon tbe iotroduction of tbe IYltem 
OD permanent baaia can only bo ~ •• dered after elll reaule. of tbo 
trial are evaluated and fouod to bo &jXIOptabIo." 



9.1 Tbe eo .... ttee did DOt .JRI toltM ...... , of the Miniltry for 
droppiol of 'tile llIUraace bat qreed to .... t uteDlion of time apto 3 
September. 1988 for faI&Uhla u.e iII1ftace. Tbe Committee 1110 decided tbat 
tbe Mlnlltry be IlikecSto ruraitll I DOte had_till. the rauk of &eld trial of tbe 
oewl.* crOlliD. dOYlce.' 

, i 

Mnnortmd"". No. 111: ltMJw" /0' tltopplng 0/ tUlllrtlllCe gIven on 18 dUgu8I. 
1981 lit ,.ply 10 Uutar,ed Que,'lon No. jjJO "gardlng 
tour/lm d ... l0"".", 0/ GolcontlG "".,. 

1 O. Tbe Committee conllderod tb. reqllllt of tbe Mlniltry of Parlia-
mentary A~ifl. Tbe ularanco wu required to be implemented by tbe 
Ministry of Tourilm by 21 November. 1987. Tbe Miniltry of Parliamentary 
Affairs vide tbeir U.O. Note No. VUI·2/Toar (3) USQ 5330·1.8/87 dated 18 
FebruaryJ 1988 bave for.arded rtqUOlt of tbe Ministry of Tourism for tbe 
~roppinl of tbe a.surancc on tbe followin, ,rounda :-

"It il felt tbat tbe Alluranco cited pertaininl to tbe anlwer to tbe 
Parliament Qllestion doel not conltitute an allurance linCl tbe 
Trourism Minilter bal ltated tbat furtber action for providing 
Trouriam infrutructure will be taken accordiDI to the recommenda-
tions of the Muter Plan, It .al allO Itated that tbe preparation 
of Muter Plan ba. bOCn _pod to tbe Town and Country Planning 
Organilation and tbe report il It ill awaited." 

10.1 The Committee did oOt alroe to tbe roque.t of the Ministry for 
:iroppiDl of tbe assura.tcc. However. tbe), aarecd to the extension of time 
Ilpto 31 August, 1988 for fullillinl tbe aauranco. Tho Committee dcaired tbat 
tbe Ministry should submit a noto indicatilw tbe proll'Cll made up to-date in 
relard to preparation of tbe malterplall by tbe Town aDd Country Planning 
Oraanieation. 

11. Tbe Cbairman allo informed tbe Committee tbat tbe requClta or the 
following Ministriel for cltealion of time to implement tbeir respective 
assuranccs in respect of wbicb the previoul Committee bad takco evideocc, bave 
been aarced to : 

(1) As_anCf rive,. on j Det:lIfI"". 198' In repl, 10 Un8tar,ed QlUltlon 
No. 2632 r"ardtng report 0/ NGtlotttJl ColftlrllulOfl Oil TeGc""8. 

12. Tho Miniltry of HUIDID ROIOIU'Ce Development bad requested for 
grant of eltenlion of time upto 30 September, 1988 for layina tbo actloo takco 



" 
statemeDt OD tbe Reportl of tbe NatioDal CommillloD OD Teacben iD Imp Ie 
meDtation of tbeir earlier auurancc. However. elten.ion of time upto 1:' 
AUlUst. 1988 only bad been apII4 so. 

(2) A'lII,tllftf gINn tow 16 AlrIl. 19&6 III '." 19 U"''''l:d,QueJ,lo" 
No. 6827 ",ard"" "',a"" of pld ",. POI'IJIfIIUI Go.",,,.,,,. 

13. The Miniltry of External Al'aln,bad lOu,bt elten.ion of time upte 
IS February. 1989 for ilDplementiD, tbe UauraDCe. Howeyer, exteDsioD opt( 
IS Noyember. 1988 only bad beeD a,reed to. 

14. ne Commit ..... adjoanId. 
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O~;,"', Ob,.,vIIII"", Mad. by Prof Na,aln C/rand Pa,08ho,, 
Chalf",,,,,.Conutali'e,' 1m Go.""",., A.IUi'tUlCtl, Eighth Lok 

Sobha (lY88.89) al,he nfl' Slrtu., of the Commillte 
on 1II0"'y 18 J"ly. 1988. 

Esteemed Friendl, 

IJ I .m ,reatly delighted to well:o.. ,tM1 aU tothia firlt litting of the 
l\ Committee on Government Ailurancol of Lot Sabha appointed by the Honour-
~ able Spoaker for 1988·89. My lpecial greetinSI and welcome arc to thole 
F Hon'ble Membera who have boon nominated to this Committee for the firlt 
~ time. 

:il 
III 
tb 
re 
o 

fo 
as 
be 

2. Before we take up the bUlinell on the A,enda, I consider It my duty 
to lay rew words about tbe workiDI of this Committee, which may be of 
lpeeial interelt to thOle friends who have joined UI this year. 

3. The Committee came into being for the firlt time in 1953 with the 
object of keepin, a track on the implementation of alluranCOl given by 
Minilters from time to time in the HOU80. The Committee is required to examine 
and roport to the House on tbe extent of implementation of aSlurances and 
a110 enlure their timely implementation. The Committee have laid down that an 
•• Iuranco Ibould normally be implemented within a period of three months 
from the date on wbich such alsuranco walgiven in tbe HoulO. ObViously, this 
period il an outer limit and Government Ibould try to implement the alluranco 
.1 quickly al poslible .fter thelO are liven, not necell&rily awaiting the expiry 
of three monthl' time. Wbere Government find it difficult to adhere to the 
Itipulated period of three monthl, it iI open to them to lubmit to the Committee 
a roqucat for ell tension of time and the Committee Is to give its earnest con-
sideration to lucb a request. You would be called upon to cODlider such 
reqUOItI quito often. 

4. Another kind of cuea which you would be called upon to consider in 
the Committee are wbere Government come forward witb a request for drop-
pin, of tbe alluranco. Such roquCltI have to receive your greater attention and 
consideration u accodinl to lucb roqueatl meanl tbe reveraal of tbe decision of 
tbe Committee In trutinl • ltatement of a Minilter as an alluranco. TakiD, 
the ellporienco u a luide, I mUlt caution you tbat Ministries more often than 
Qot ... to nqllOllt (or 'be cSroppin, of tbe "'QCaQ~ OQ not too acriOQl 
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around., if not totally frivolou.. Witbout que.tioning tbe intention of the 
Government, in lucb cales, the Committee is requirt'd to apply it. mind otljec-
tively to see tbat tbe solemn comlDitm.otlllJade by tbe Minister. to the Houle 
are not lightly brusbed alide because of sbeer bureaucratic inaptitude, canou .. 
nel. and inlenlitivity to Parliam~tary priyjfete~. Wbile tbe rigbt of a Miniltry 
or Department to elprcss ~beir difficulties and problems in implementin, an 
alluranee cannot be denied, the Committee bal allo to be constantly conscioul 
of its role as a watcb-dog in discharging its legitimate functions. 

S. Friends, may I remind you of an established Parliamentary conventioo 
about wbich I am sure all of you being experienced parliamentarillnl are well 
aware. This Committee like otber ParJiamentary Committees functions on 
non·party lines in its examination even though we may belong to difFerent 
parties. I do not tbink tbere ba. been any oeenion' in· tbe p .. t tfnce ilM:eption 
of tbe Committee when any decision ill this Committee was not unanimous. I 
need not over-emphasize that unanimity in tbe Committee's deliberations lendl 
,reat strength to the Committee and allo adds to its presti,e. I bave no doubt 
that you will alwaYI be mindful of this convention and tbe Committee Ihall 
maintain tbe tradition. 

6. I would also like to inform you brie8y aho8& tho "ric 'on. by tbe 
Committee in the last year. During tbe present Lot Sabha upto the Jalt 
lOIIion, 6,105 allurances were called out and out of them 4,011" have already 
been implemented. 10 alluranocs pertaining to tbe previous Lot Sabba are aJIO 
bein, punned by the Committee. During tbe previous year, tbe Committee 
held 14 sittings and presented to tbe HOUle 4 Report&. We allol,bad tbe 
occuion to bold the 3rd General Conference of Cbairmen, CommitteCi on 
Government Auorances of Lot Sabba, Rajyll Stbba and Stlte A ... mbliel in 
AUJUIt. 1987. 

7. lteek your coDitructive cooperation aDd 1 .. lure you of my own. I 
bope you will tate a very active and keen interelt in tbe workin, of the 
Committee dOlpitc your busy IObMIIJe beaaIIIe· tbat alone would yield fruitrul 
l'CtIulu in tbe Cemmittee. 

TbaDt you, 

We ma1 DOW take up the Apnda. 
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MINUTES 

Secoad Sltt", 

Minute, of the Committee on Government A'JUrQrlu, held on 29 August, 
1988 In Commlltee Room NIJ. 61, Parliament House, Jti.w Delhi 

. Thc Committee met on Monday, 2~ August, 1988, from 15.30 hra. 
to' 16.45 hra. 

, ,I 

PRBtENT 

Prof. Nuain Chand Parashar-Chalrman 

2. Shri Bapulal Malviya 

3. Shri Murlidhar Manc 

4. Dr. A.K. Patel 

S. Sbri Bbola Raut 

6. Shri Prabhu Lal Rawat 

:? Shri Manit Reddy 

MEMBERS 

I. Shri Kamla Pralad Singh 

9. Shrimati Uaha Thakkar 

I 'j,' 10. Sbri Mahablr Pralad Yadav 

SECRET ARIAT 

1. Shri C.K. Jain-Dlrector-In-rharge 

2. Sbri S.C. Gupta-Deputy S.cretary 

3. Shri Raahbir Singb-Senlor ExamlMr of Qumlon.r 

'.d 

)' , .,,) 

2. The Committee considered tbe draft Thirteentb Report aDd adopted 
tbe same. The Committee authorised tbe ChairmaD to present tbe report to 
1.0k ~"bh Qn 31 Au,ust, 1986. 
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3. tbe Committee 11beo took up the followill Memorlod. for 
coOlider.tion :-

c. . ; 

MemorQlfdwn No. U8. JUql4lt for droppIng of asJUI'QIIft ,I,en on JJ March, 
1987, repl, to Uuta,,,d Queltlon No. 1834 regardl", 
fakepasJPort racketl. 

4. Tbe Committee coalidered the requOIt of the Ministry of Home 
Affairs received through tbe Ministry of Parliamentary Affair. ,Ide tbeir U O. 
Nolo .No, VIU/H.A(28) USQ.2834-LS/87 dated IS February, 1988, for droppin, 
. .r the AIIurlnee on tbe followin, arounds :- ' 

"The case is under investl,ation. Tbil wal a factual ltatement ,ivon 
for information of tbeHon'ble Member. Tbe IOYeltl,atfonl referred 
to above are field investigations by tbe CDI and are in tbe nat ure 
of police investigations. The CDI will subruit cbarp Ibeets or final 
roperu in tho courts after tbe inveltiaations are over and tbe Jaw 
will take ill coune. Tbe courts will finally decide tbe cases. In viFw 
of tbe aforcsaidfacts wbere tbis Ministry bas hardly any role to pl~y, 
pondiog investigations may not kindly be coo,trued as a rarllamentary 
Auuranoe." 

4;1 Tbe Committee did not a,ree to tbo requelt of tbe Ministry of Home 
AfFair. for tbe dropping of tbe assurance. They desired that tbe Ministry 

. Ib~uld.~un\le the matter witb the CDI to expedite inveltiption aDd iliDa of 
the char,OIbeets.· ~I 

In the courtl. Tbe Committee did not appreciate tbo plea taken bY,tbe 
Miniltry lbat "pendina inveatigations may not be construed asa ParliameDlary 
.... ranoo .. as it wal for the Committee to decide al to whethei'or not thia 
... aa .... ur.noc. Tbo Committee aareed to tbe request of ,he Mini.try for 
ilIA' of uten~o, of time upto 12 Juno, 1988. They allO decided tbat tbe 
Minlttry ~uld furnisb • note sbowing porgres8 made upCo·datc in the 

l..uer. 
-:M'fllDtIIIUI~m No. 139. JaqueJt for dropping of aJlUrance ,I,en 0" J D.ctmlwr, 
.,. 1981, In ,.ply to USQ NiJ. 3129 regardl"g 1.lJmologlcal 

ItUdlel of Narmoda Sagar Proj,ct. 

5. The Committee conlidercd tbe request of the Ministry of Energy 
rocci¥ed througb tile Ministry of Parliamelltary Affairs vide their U.O. Noto 
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.~. tDC/~OV(33)USQ. 3.729.1.S,'8:7 dated 4 IApliI, 1"8. lor tbo dropping ot 
tbe allurance on the following ,Jounds : 

"The Narmada Sagar Project i •• till in tb,e pipeline ror World Bank 
assistance for which the Bank miNiOil visited the Project during 
January 1988 to prepare it for possible reappraisal In March/April, 
1988. This would Ito followed by a number of discussions to sort 
out various issues involved in it. Further. the details about tbe aid 
would alllQ be knownon!y after the conclusion of negotiationl witb 
the Bank, approval by the Board of Directors of the Bank, signing 
of the Agreement and the loan bas been declared to be eft'ectiYe, in 
view of this it is not possible to fulfil tbe aSlurance within tho 
prescribed limit of tbree months. Moreover, tbe various actions 
culminating in tbe implementation of tbe Assurance arc beyond tbe 
control of Ibis Department and are dependent upon she World Bank 
taking a view in tbe matter." 

5.1 Tbe Committee did not agree to tbe reqUetlt of tbe Ministry for 
dropping of the assurance but agroed to grant eltensi~1I of time upto 
I September, 1988, ror implementation of tbe assurance. 

Memorandl.m No. 140. Request for droppl"g of alsurance gipen on. 2 D,cember, 
1987, In reply to USQ. No. 3809 regarding Impleme"ta
"oft of ",,~"IDM by Nrltlolllll CMNPIIUvI ·of W~ter. 

6. Tbe Committee considered tho request of the Ministry of Water 
R.esources received througb the Ministry of Parliamentary Affairs ,Ult tbeir 
U.O. Note No. IX/WR(6) USQ. 3809·LS/87 dated 1.8 March, 1988, for droppin, 
of the alsurance on the followinS groun'l : 

"The convention was a co-operative cfl'ort of Oovcrdlbcnt Depart. 
ments, public lector a,encies, professional institutions and aiioclations 
in concerned disciplincs for exchangc of Ideas on deYClopmcot ftd 
managemcnt of Water Resource. The recommcndation ·made ... Ibe 
Convention can be kcpt in view by Statc OoverDmetttsand eNter 
concerned organisations for takin, sucb action as deemed appNlJlliate 
in the ligbt of ·tbe Natioul Water Polic;y .bidl has .bee~ laid beforo 
tbe Parliament. The recommendations of tbe ConvCftt'ion' "hage 
already been circulated. No furtber actloD by way of implementation 
of assurance is necessary." 

6.1 The Committee did oot agree to drop tbe assurance but &arced to 
sraDt extension of tim'! upto 2 September, 1988, as requested by the MiDIItry 
of Wtiter Resources The Committee desired that tbe Ministry should furnilh 



.. DOte ,ahollfu., \the propll 1118d, I»y yarioua at __ .ia i.mpIelllO ..... die 
recommendationl made at the NatioMl Water ConVllltioD. 

M.~,"lfo. 141. R6q.,t/lJr ~roP1".f IUMINItIe. "'." 01111 D~mNr, 
1987.'" reply to USQ. No. JJ27 r.gM_ Import 0/ 
10M. 

7. Tbo Committee coDlickred tho rt4ueat o( tho Miniltry of Finance 
received throuab tho Ministry of Parliamentary Affairs vide tbeir U.O. Noto 
No. IX/Pin (90)USQ. 5SZ1·LS/87, datect 12 May. 1918, (or droppin. of tbe 
_r.aoc on the foUowiD, aroondl : 

"The queltion, IUUOltiooa , •• ardin.import o( ,old bave betn 
referred to tbe Worlting Group on Gold Policy let up by tbe Govern-
mont. The term o( the Workioa Gro¥p b.1 beeoe:ltended upto 
~ lat .M.y, 1988. ProOClBina and fi~.ti .. tioa of Government's decisionl 
on the recommendation. o( lbe Worltioa Qroup will talte lOme timo 
after the receipt o( the report. 

Tbe reply ilas been treated .. an .... ur.ooe by tbo Lolt Sabba. 
It may be IDCntioned horo that a simitar aaJ .... er. liven on a .imllar 
question on 1.8.86 in Lolt Sabba bad not bc,cntrcaled al an 8IIuraocc 
by tbe Committeo on Government A.surance of Lolt Sabba. 

7.1 Tbo Committee did not .,roc to drop tho aslurance, but agreed to 
.... ant extcnsion o( time upto ,0 October. 198t1 to impjemCInt it. Tbey delired 
lbat the Ministry should furnish a note .ho.iD, tbe proarcss 8lad~ 4n procCilin. 
aod fiualillltioa of Q()VOrD810Dt" deci,ioQ OIl lbe rc:conameDd.tionl of tbe 

. WorklDl Group. 

Memorandum No. 141. Request for dropping olaJlurance glvt" on 14 April, 1986, 
In reply to USQ. No. 760} regardm¥ in~'lIute for tralnhtg 
of letlchJng 810/1 0/ Engifl£ertng collt,tlht,Ktrala. 

8. Tbe Committee recalled that at their .itting beld on 24 JuDe, 1987 
they bad Dot acceptod the pica of tbe Ministry of Human RolOurce Develop-
ment for the dropping of tbe allorance and desired tbat the Milliltry of Human 
1t.eaource DevelopmeDt be asked to indicate tb'e latebt pOSition in tbe mailer. 
Since tbo assuraoce was required to be iDJplemented before 23 July, 1986, tbe 
Committee further directed tbat tbe MiDistry aaould immediately .ubmit a 
request lor exteDsion of time as may be nccc.lIlry for implcmeatation of tbe 
.Slur,nco· Tbe Minisuy of Human Rc:soUlce Development once alain 
r~qucatcd for tbe dr"pping of the asauraocc tbroulb lbe MiDillry of Parlia-



,t; 

lDeDtar1 AB'm, ,,. tboir V.O. Note No. V/HRD(3S)/USQ; 7602-LS/86 dated 
11 Jlnuary, 1988, on .... follo_iol arOUJUk: 

"Tbia MiDiltI'J bu not rooeived 10 far any propolll Ctom the Gown-
ment of Kerlla to Itart In lnatitute for Training of Teacbina Staff of 
Bnaineerinl ColleaCi in Kerala. Tbe queltion of any action on tbe 
part of tbe All India arisel only wben tbe detailed project for tbe 
proposal II lubmitted by tbe State GOYel'Dment (or consideration." 

8.1 Tbc Committee did not accede to tbe request of the MiDiltry for 
droppina of tbe a •• uranco and desired tbat tbe Ministry sbould ascertain from 
tbe State Government wbetbcr tbey were still interested in setting up tbe 
Institute for trainlnl of Tecbnical StlB' o( Bnginccrin, Colleges in tbe State. 

M~morandflm No. /4J. R,q"." lor dropping 0/ aSlllrance given on 9 No,emlHr, 
10;87, ". ,.ply 10 SQ. No. 3.5 regarding damage 10 crops 
_ 10 Plal"ral calamillea. 

9. Tbe Committee considered tbe request of the Ministry of Agriculture 
received tbrougb the Ministry of Parliamentary Alfairs vide tbeir V.O. Note 
No.IX/Alri. (4)/SQ. 3S·LS/87, dated 25 February, 198~, for dropping oftbe 
wurance on tbe (oUowin, ,rounds: 

"In part (a> of tbe Question mentioned above, information wal 
lOu,btabout tbe details of tbe estimated damlge to farmers due to 
floods, drou,bt and otber natural calamities during V, VI and VII 
Five Y car Plan periods. Information in respect of damalel dut to 
droulbt prior to tbe ycar 198()'81 il not available in tbis Departawrit. 
Tbe reports of the various Finance Commissions have also been ,ODe 
tbrougb to obtain tbis lnformalion. As sucb reply to this part of 
the Question was confined to tbe 6tb and 7lh Fiv!! Year Plans aln'd it 
was mentioned that information in respect of the Slh Five Year Plan 
period is not readily available. Ministry of Parliamentary Affairs 
bas treated tbis part of tbe reply as an as~urance. It i. mentioned 
bere tbat information relatinl to the 5tb Five Year Plan on dama,es 
due to droulht i. neitber avaitable in the Department of AaricuJture 
and Cooperation nor in otber concerncd Departments and lucb&be 
State Governmentl have been requested to furnish tbe same. 

In tbis connection, it is mentioned tbat the statistics relating to 
Sth FiYe Year Plan on damales due to drougbt may not be readily 
available in the State Headquarters. They in turn will bave to 
oo1ltct the lime from tbeir DivisioDal/District/Taluk levels and u 
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.. h. this procesa ml, tlke a very I(,D, time for .. ttiD, the complete 
informatioa. Further aubataatial amount of time aDd enerl)' ia 
involYOd in collectia, this historical data wbic:h relatea to about 10-13 
yeara back. It il foared that eYeD after IpcDdial10 mucb of time 
and Labour tbe net relult may not matob with til. 08'ort .... 

9.1 The Committee did not IIfOO to tbe requ.t oftbe Miailtry for 
dmppla, of tbe auurancc and delired tbat the MiDiitry Ibould furnilb 
wbatever information OD the subject WII aVlilabie to them from the States. 

The Committee bowever ,raDted e~ten.ioD of time up-to 8tb May, 1988. 

M,mortmdum No. 144. R,qu~lt lor dropp"" 0/ (J1I1UI'tIII~' ,IN" 011 19 MartI •• 
1986, I" r~pll 10 SQ. No. J48 ,.ftl,tImg '"chuto, 0/ ratl 
Commu,,'ty I" the 11111 0/ Sch«lul.d Cane. 

10. Tbe Committee again con.idered tbe request of tbe Mini.try of 
Welfare received tbrougb tbe Miniatry of Parliamentary Al'aira "tt. tbelr U.O. 
Note No. V/W(19) SQ·348·LS/85 dated 16 December, 1987, for dropplD8 of 
tbe alurance on tbe following around I : 

"The queation of comprebenlive re"ilion of tbe Ii.tl of Scbeduled 
Caltel and Scbeduled Tribes was pllced before tbe Cabinet on tbe 
25 July, 1986. Tbe Cabinet referred it to tbe Group of Ministera 
for detailed examination of varioul propoaall included tberoiD. The 
Group of Ministera bal 10 far beld IOVOIl meetinp and may take • 
few more meetinp for finaliae III the propoaall. At tbil Itl,o It it 
difficult to indicate any time limit by wbicb tbe Group of Minilten 
would be able to finaliae all tbe propoaal.. Af'ter the Group of 
Ministon liven tbeir recommendation I ia relpect of all tbe propoaall 
it will be placed before tbe Cabinet (or a anal decilion. The Mlnlltry 
of Law and Justice will tbon be reqUOltod to prepare Bill .. bicb will 
be introduced in Parliameat. It would, tbDl. be IeOO tbat II in 
difficult to anticipate tbe time limit by wbicb tbe wbole proceu or 
flnalisatioD of an tbe proposal. II to be completed. Evea alter tbe 
Bill is introduced in tbe Parliament, it will be referred to a JoiDt 
Select Committee, a bappened in the put. 

For instance, tbe Scbeduled CatOi aDd Scheduled Trlbel Orden 
(Amendment) Bill, 1967 wa referred to a joiot Select Committee 
wbicb took two yean in .ubmiUlnl tbetr report. Similarly In 1978, 
wbeo tbil Bill wa a,aiD introdllCed io the Lot Sabba, it wa referred 
~o a ~oiQt Sel~ Coauaittoe an4 ~, C9maattt" 90Qld IIOt baIIIo 



• 
Itl reptWt e\'eIt arllr taktttg Oft. yea"''' tflleamt·tbe BItt eventually 
bipted&ft tbe dl"'utioa of the Lok Sabhl· in 1'79. Tbe Pllt 
experience. therefore, shows tbl' it canoot be poaibJe to prcciaely 
flx any' thn. limit wltbtn whicb the whole/matter would be finalilCd 
aod' the Bin' enaeted." 

tool The COM1Dit~e did not agree to tbe requeat of tbe MiDiltry for 
droppin, tbe assurance. They observed tbat tbe GovernmeDt mDab ... 
flceived representations not only from Bibar but f!'Om otber Statel allO r. 
incluaion of some communities in the list of Scheduled Castel and Scheduled 
Tribes. The Ministry should therefore bring forward urgently a comprebeoliv. 
bill for revi,ion of the lis~. Q( Schc.duled Castes and Sc::bc.duled Tribes. the 
COlDmit~. also obIervcd that it was not correct on the part of the Miniltry 
to pre-judge the iBlu,," aod to atat. tnat even after the Ilill is introduced in tbe 
Parliament it would be referred to a Joint Select Committee. 

11. The COtIImittee then adjQurned. 
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2. Tbe Committee took up 
tion :-

tbe foJlowing Memoranda for conlldera. 

Memortlfldum No. US : Requelt for droppl"g of 
Nov,mber, 198'; ,,, reply to 

milUle of furelg" lundl 

alSUra"ce given 011 Z5 
SQ. No. J7Z regardl,., 

3. Tbe Committee considefed' the request of tbe Ministry of Home 
AlI'airs received through tbe Ministry of Parliam;ntary Aft'ain vide their U.O. 
Note No. IX/HA(2S),SQ. 272·LS/87, dated 11 Mar~b. 1988. for the dr~ppin. 
of the assurance on the followin, grounds:-

"Tbe Ministry had, 001)' meantto.indioate tbe intentions, approacb 
and anxiety of the Government to plug certain lacunae in the 
Foreign Contributions (Roguh'tjon~ Act, 1976 by amendin. the lame 
so tbat chances of its misuse are minimised. The Ministry do not 
consider that thiS' '.tatemeot amounts to 'ASIlnailllC'. It would be 
appreciated that as tbe process of bringing about amendment. in luch 
enactments does take time, it is not ponible to fulfil the 'a.larance 
within a particular time frame." 

3.1 Tbe Committee felt unbappy to note that the Ministry had tried 
to sit in judgement on their decision in treating the reply of tbe Mini.ter of 
Home Affairs as an assurance. The Committee desired that·. in view of the 
importance of tbe matter, Government sbould bring forW'ard necellary 
legislation to amend the foreign Contribution (Regulation) Actj 19176 wttbout 
any furtber delay. The request of the Ministry for extension of time for 
tbe implementation of the assurance upto 24 November, "1988 vtai,'~ bowever, 
Ifanted. 

M r:morandum No. 146: RequlSI for droppf1lg 01 alSUra1lce glv." 011 .6 
NO'llembtr, 1987, In reply to UnlltJ""d ~i"'to)i No. 
2920 rtgardlng "ac/ters.paTllc"atlo" .(n ~11OIl.plll1l 
01 New Educatlo" Policy . 

4. The Committee considered tbe'teqaest of' ttie' Mttlt.,:of Hdman 
Rcsource D~vclopment received tbrough tbe Miniltry. of Parl~ment,ry A8'aJn 
VId, tbeir U.O. No. IX/HRD (IO)USQ. 2920-LS/87, dated'n' May, i98B, 
for tbe dropping of tbe assurance OD tbe foIIQMI1, l1'ounda .:--:-

"It is clear from tbe wording of tbe above sentence that it il not 
pouible to lay dowli' any . ~petifitl· time frame for conferral of 
Ita tutory status of tbe National Council of Teacber Education 
(NCTE), but tbat tbis can be tlteullp'for impJeDltlatIlllM odly over 
a period·of ~me. It is i~plicit in tbe above wordin, tbat this actioa 
it Jitel)' to tate. C031iderable len,tb ortlCll~, 



Pi 
A National Copneil of TeapbeJ; Bducatioo, COQltitutcdby,. 

, R~lll'ion o(,hil. Minis.tf)" ia. atccady in existence aince 1973. 
Howover.coofer.ralof I~tutory ~tu80n It would require prior 
conlultation with all Itates not merely because Education is in tbe 
<!oaourroat Litt of·tIle Conltitutioebot alao beaauu oertain (unctioD. 
eIlvilaled (ot \,tbe NCTE may iflltHnp on tho judldictiOD fII the 
univenitiea a. it Itanda today uDder the varioul State UDtveraidel 
Actl. Such a prooeu would naturally take a lon, tiae tocomplo". 

In the iilbt of above, it wollld bo difficult to· let down aoy 
deadline or time-limit by wbicb tbe taR of confirriDl Itatutory 
atatu. on the NC1fE would be completed. AI 1UCb, it would not 
serve much purpoae to keep' ·tbe matter alive aa I Parliameotary 
Alluranee. 

Conferral of atatutory stataa on NCTBhu already found 
mention in the National Policy on Education adopted by Parliament 
and fn the Programme of Action. 'Hence the Cetstral Ocwlft!tlDent 
already stand committed to it and eveo witbout'tteatin, die above 
reply as an allurance, Parliament would always be kept ioformed of 
progress in tbe mattcr while submittln, periodic Implementation 
Reports on the Nation poncy on Bducation." 

4.1 The Committee wore DOt oonvinced witb .tbe ntIlIOGI ... IIi'" the 
Mini.try of Human Resourcc Development (or tbe dropping of the allurance, 
particularly wheD Government wereconlCioua of the importance oftbe malter 
and bad reiterated tbeir commitment to tbe coDt~rment of Itatutory Itatll' 
on tbe National Council of Teacher Education. Tbe Committee deuced 
tbat Oovernment Iih.o~ld take early s!eps for implementation of tbe .. a.lurance 
and in the meantime submit a request of extc;nsion of time as I~quircd 
Plinimum for tbe p~rpose. 

5.1 The Committee did not .,ree with tbe prea ortheMfetttry of 
Home Affairs. In the view of tbe Committee, tbo respon.ibility of Union 
GovernlQent in regard to tbe prote~tion of minorities i. envilaged in the 
Con.ti~ution itKlf. The .Committee desired tbat Oovetnm'!nt of India Ibould 
find .out froQ! tbe Oovernment of Uttar Pridesb tbe actioD takeD by tbem on 
tbe report of the Committee appointed to go into the riotl at Meerut and lay 
the required information on the Table of the House in implementation of tbe 
alsuraoce The Ministry or Home Affairs should make a requcst for 
cltenlioD of time as considered minimum to implement tbe Ulurancc. 



M'moraitJum No. /48 ~ ~tJII'" lor drDppl", 01 1M tlJIU,.allt, ,I"" 0" 2$ 
NO'l,mbtr, 1987, III "ply 10 U",'arr.d Qut,tlo" 
No. 2891 r.,ardlng U.S. aid/or tIroughI 

6. The Committee considered tho req_t of tbo Ministry of Exteroal 
Alain received tbroUlb tbo Ministry of Parliamontary Affairs ,1M tbeir U.O. 
Note No. IX/EA(8) USQ. 2891-LS/87, dated 16 February, 1988, for tbe 
droppio. of tbe assurance 00 tbe followinl 11'0UDda : 

"It is folt that tbe aoswer livon to tbis Unltarrod Queltion did not 
coDltitute an ulurance. Tbere wal an offer from USA to bolp 
mitipte the coDlCqueoCCl of tbe droulht. The detaill which are 
beiDI worked out betwocn tbe two collntriOl are part of a continuolli 
proccsi in the overall context of Indo-US relations." 

6.1 Tho Committee conlidered the plea taken by the Ministry of 
Bxternal AffAirl as inappropriate in Itating that tbe reply liven by the 
Minilter of State for Bltternal Affairs to the Unstarred Question under 
ref.:rcaco did not conltitute an assurance. In the opinion of the Committee, 
it WllI a clear and categorical assuranoc and the Ministry ougbt not to have 
quosdoned the decilion of the Committee. The Committee desired that the 
Ministry of External Affairs should furnisb a note liviDI the latest progre.s 
in the matter and in tbe meantime lubmit a request for extension of time as 
couiclered miDimum CO implement tbe usuranco. 

JI""ortlNlum No. U~: Reqll's, lor dropping 0/ aSllArance "'1'11 0" Jl 
Nllv,mlJlr, 1987, In "ply to UII~Iarr,d Qu,stlOll No. 699 
,.gardlllg rtop."In, o/Ilidian Co",ulat, In Lhasa. 

7. Tbe Committoc conlidered tbe requC8t of the Minister of State in 
tbe Ministry of External Affairs received through the Ministry of Parlia-
mentary Affain vld, their U.O. Note No. IX/EA(3) USQ. 699· LS/87 dated 
14 January, 1988, for the droppinl of the auuranco on the followin, arounda : 

"Tbis Ibould not be relarded as an assurance, for the primary 
rca son tbat it would not be feasible to lpocify a time-limit within 
whicb India and China will rcopen Consulates in each othor'l 
country. The matter i. under discuuion with the Chineae Govern-
mont and a final decision will emerle only wh~n these discussions 
have been satbfo.lctorily and thorougbly completed. It would, 
therefore, not be possible for Government to take the pOlitlon that 
the Consulates will be reopened within a lpecified time-limit_ 



Tbe entire IUbject of IDdIa-Cbina niatioDi ... .-1)' -.aidve 
and every aspect. il beioa "andled with the 1ItmoIt oue ud 
discretion by OovOfnmeut. We' are tryiB.: to .rt 08& tbe ..... 
illuel Involved in a positive maDDer lad'lil t ..... with 0lIl' ..... 1 
interest. Tbe proceu wiU take time. It il Int~il coDtat tbat .. . 
requelt tbat tbe reply to Unstarted Que8Hon~Mo.699 Ib'outit'aijt be 
treated al an Auurance but only as ao indiCAtion of tbe Iincerity 
witb wbicb we are ellminina various propOlall for tbe improvelDlllt 
of relations with Cbina." 

7.1 Tbe Committee did not appreciate tbt! reuonf.,· • .eD by tile 
MiDistry of External Aft'ain for tbe dropping of tbe auoranCil. Wbethw, or 
not a particular reply of tbe Minister wal to be tr.ted as an ........ 01 il for 
tbe Committee to decide and not for. tbe Ministry or Department concerned. 
In tbe inltant case. tbe reply to tbe question ... creart, an_uranco Ind 
tbe Committee delired tbat it sbould be implemented 'early. .rtbe imple-
mentation of tbe a.lIurance required more time, the'Ministty Ibould lubmit 
a request for extension of time of tbe assurance on the fotlowin.itoundl : 

"Tbe project autborities bave to comply witb the statutory require-
ments-under Section 29(2) of tbe Electricity (Supply) Act',t941-
relardln, publication of tbe scbelne hi tbtl O8IoiaJOueuc/ 
local newlpapen for tbe prescribed period lind IIl1biatiba 
of tbe representations/objections. If aOJ. ~ed thereoD : till tid. 
is completed. tbe proposal is oot consider,,' to lrave' beeD lubmitted 
to tbe CEA for (ormal clearance. Before accordi". fbrmal cteeraliCe. 
various aspects-like availability of water, adeq,,~cy of laDd fot asb 
disposal Iystem coal linkage and suitabtrlty of tti~lite1ot.· power 
plant. iDcludinl its approacb from tbe pOint of view of meanl of 
traosportation. including railways need to be satisfactOrily tied up. 
Tbe scbeme bas allO to be exalDioed witb refercnce to the available 
traDsmiuion .ysteml for evacuation or power. it. impk.'l on tbo 
environment of tbe lurrounding areal and clearanco of tbe Depart-
ment of Civil Aviation for buildiol bigb structurCi. Compliance of 
aU tbese Itep. can be a Jon.-drawn procell and tbe typio. up of 
inpuU and varioul tlearances involves aClive cooperation of abe 
State autborities. Quite oflcn, tecbnO-~ooolDic appraisal of ICbe.es 
is beld up (or want of clarificationsiclearancel from tbe pfoJoct 
autboritioa 00 varioul aspects; scbemel caD be accorded techno-
economic clearance only after all tbe iopuu have bcCDlied up and 
nOCCllary clearances bave been obtaiaed." 



'~.l Tile Co ... iuee did DOt acoept tbe plea of ·the MiDiltry of Bner,y 
. for tbe droppiD. ortb. UlQI'llloe. Tbeydeaired that a note about the 
~., .1MCI0 .ptode .. , in rtlar4UO mau.r be furniahed to tb. Committee • 
...... bU .. tb.Mt ....... ' .bould .ubmit a requea' for extelllion of time • 

. 11""qnmdwn No. 1JZ. R~pat for drDpplng of tu8llrtmCe glme Oil 10 
No,.mbfr. 1987. In reply to Starred QWltlOll No. 120 
"gardlng oulltaNllng IncOnN-IaX again." film Itarl. 

10. The Committee considered tbe request of tbe Ministry of Finance 
recot~ed tuo.,b tho Ministry of 'arliamentary Affairs ,Ith tbeir U.O. Note 

. No. lX/Fin (36) SQ:210-LS/87. dated S February. 1988. for tbe droppin. ·of 
tb. aAura-.on tbe follo.in. arounds : 

"lb. ... •• r aivCD by this Ministry on the above Lot Sabha 
Qpestioo on 20.11.1987 II the final reply on all the parta of tbe 
Question. Thia Miniatry h .. nothing to add further to the an.wer 
,liveD by iti)n 2.0.11.1987." 

1.0 1 Tbe Committee reiterated that tbe Ministry of Finance ahould 
illlJ)1cmeot the ,.Iuranee by laying tbe information a8 required in 

, JM(Ub) of Ole anawer to the queltiOD. If tbe Ministry required some more 
li.... iD ord... toimplemont tbe alluraDee. a request to tbat effect should be 
.ubai,a.J to tb' Coaaaaittee. The Committee also deaired tbat tbe Ministry 
of ;Fapaoce abo"ld submit a report giving. Inter-alia, tbe results of the steps 
tatoo by .&bcm for realisation of tbe income tax outstanding against tbe film 

, Itara referred to in tbe question aDd ai'" the precise amount of tax outstand-
iP.llaioll"cb of tbem. 

M_IJI,mllllmn No. 151. Requtst for dropping of aSsura,.ce given on 10 
November. 1987. in "ply to Starred Question No. 4J 
regardmg ckarance ." VijaYwwada Thermal Power Plant 
Slpg~ll1. 

11. The Committee conaidered the requClt of· tbe Ministry of Energy 
re~ived through tbe Ministry of Parliamentary Affairs ,'de their U.O. NOle 
No. IX/EnorIY (I) SQ. 43-LS/87. dated IS March, 1988, for the droppiD, of 
thea .. uraD~ on the rollo.in. arounds : 

""Tb. project feuibility report in reapcct of the propOlCd Vijayawada 
Thermal Power Station Sta.o-III (1 X 500 MW) w .. received in tbe 
Central Electricity Autborityill September. 1986 from tbe Andbra 



Pnd.b State EJectriahy:BoIar. (APSI!I) andta ad.OImlnatloD 
in conlutlallon witb the various apprailiDi a....... BeIare I'ormal 
cleataDOI could be aOllOrded to the,propolld Iab ...... arioaa Upectl 
lucb al availability of land for ub dilpoaal. 0081 ....... and 
detaill of transmis.lon aYltem for evacuatioD of power need to be 
I'tiar,ctorily tied up. In addition, detalll of tbe COlt tor implementa-
tion of the environmental aaf'epardl have yet to· be received from 
the APSER. 

It may be mentioned tbat tryi., ap of inputl and obtainia, tbe 
requisite clearanCCl call. for aatlve coopendoa of. tbe State 
Authorities. SometiRlel, the tdno-ecooomic apprai.11of acbemll 
il beld up for want of clarl8oation/clearanoe rro. ~e project 
authorities on various aspects. la replyln, '0 tbe afo ..... id Lot 
Sabba Question it wa. not tbe Intentioa to extend an AlluranOl in 
the matter." 

11.1. The Committee decided not accept tbe l'etIatlt 01 tile Mtilltf1 of 
Energy for tbe dropping of the assuranco. Tbey desired tbat· a PfOI" 
report uptodate be furnished by the Miniltry for tbeir information. The 
Miniltry .hould submit a request for eXlenslon of lime u required for 
implementation of the aasuranCCl. J' 

M'tfI()rtl1Ulum No. 154. Rtqwll for dropp"" 0/ tlUllrtIIIU """ DfI 11 
IfOVlmb." 1987, III reply to r/Ut"'rld 0",,,/011 
No. 675 ",,,,dlll, Import of P"UUrlHd WIll" rtQCtOrl 

from Sovi6. UIIIDn. 

12. Tbe Committee conlidered tbe requat of the DepartmeDt 01' 
Atomic EoerlY received tbroolb the Mini.try or ParUameatary Aft'ain ,1M 
their U.O. Note No. IX/AE(2)USQ. 67S-LS/87, datoct 27 April, 1988, (or tbe 
droppiol of a .. uranco 00 tbe fol1owiol FOunds : 

"AI fC.ard. Lolc Sabha USQ No. 615 on Soviet offer 01' AtoaUc 
Power Reacton, varioul upectl of tbe oft'er reoefyed from USSR 
viz. tecboical, economic .. feauardl etc. are ltill aader OODlideration 
of tbe Governmeot. Tbe qUlltioa lpeci8caUy ubd wbetller 
Governmeot proposel to import reactor. (rom uSIa and mala 
featurel of tbe propoul. 10 aDlwcr It... atated that d ___ 
were coatiouiol and Governmeot bave takea DO decilioa ID the 
matter. The matter is ltill UDder OOOIJderatioa or tbe Goveruant 
lAd ~o figsl 4ecl*n bu fet ~ to... OIl $be IRIbJecL AN .... 



" 
,"eo to at· .quldioa .a the floor of tb. House coatal .. adequate 
WormatioD ,f. t-, querry railed. The pbrase uled ia tbe reply yjz. 

... _itioa iD the mattor ba. beea taken may DOt be ooaliderod 18 aD 

"'rlllOO. 

It would, therefore, be difficult to liquidate tbe anurance witbla 
tbe .tipulated ~riod of timo. Sinco the Committee on Oovernmont 
A.surancos bave alway. been re.por .ive to tbo difficultie. of tho 
Government and have been giving due relief in terms of tbe iDheraDt 
.,..e, . to cliIpen.. 'withtbe fulfilment of such anuranco, it i. 
reqMlted tbat tbe mattor may kindly be placod beforo the Committee 
onOowr.meat AllUrallCOl for their con.idcration to delete the 
'As.urAIICe· refured to above." 

. 12.1 The Com~ittee did Dot accede to the roquett of tbe Department 
of Atomic EoerlY 'ror the dropping of the auuranco aLd desired tbat tho 
Department Ihould make efforts to implement the assuranco at tbe earlicat. 
Ie ..... _nUo. a retjucst for caton.ioD of time .bould be .ubmitted to the 
c....ietee, 

13: The Committee decided to bold their nelt sittin.1 on 11 aad 12 
OCtober, 1988. 

14. Tbe Committee theD adjourned. 
'l\ "" 
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2. Sbri L. Balaramao 

3. Sbti Bapulal Malviya 

4. Shri Murlidbar Maoe 

5. 'Dr. A.~ Pa .. l' 
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2. Tbe Committee considered tbe draft Fourteentb Report adopted the 
.. me witb tbc following modifications : 

(i) Pasc 4, para 8, Iinc 8 : aftcr tbe word tbe Committce add dcplorc 
tbis attltudc of tbc Ministry 'and' 

(II) Page 20, para 45, line 10: aftcr tbe' word • ... uranee' add ·and 
sbowing scant rcspect to tbc ,ParliamcDt..-y Procedurc. Tbe 
Committee expect tbat Government, irrelpective of tbc Member 
8upplyinl tbe information to tbcm or DOt, would ,promptb' ODd out 
tbc rclcvant information and also cxcrcise necessary cbc~ on 'hc 
entry of foreign airline officials so as to violate tbe sovcrcignty of 
tbe country and report to tbe House about the Itepi taken in tbis 
te,ard.' 

3. Tbe Committee authorised tbe Chairman to prcscnt the report to 
tbe HOUle during ensuing Session of the Lok Sabha. 

4. The Committcc then took up Memoranda NOl. 155-;-161 for 
consideration. 

Memora"dum No. U5. Request for dropping of as&urance glrtn on 
J7 No,ember, 1987 ". rtply '0 :U""arred 
Question No. 1665 regarding power projects 
propoltd for pri,at, Hct"r. 

s. The Committce considered tbe request of tHe Ministry of Energy 
rccelved througb tbc Ministry of Parliamcntar), AflJirs ride their U.O .. Notc 
No. IX/Ener,y. (38) UQS. 166S-LS/87 datcd 6 Ap'ril, 1988 for tbc dr~pping 
of the auuranco on the following ground~ : 

,I • 
"The formulation of the broad prioetptca to be (ollowed tn respect 
of luch private sector partic4~ation keep'i~ i~ view, ,,,,.r-a/Iap tbe 
recommcndations of tbc Workinl Group, bas been under considera-
tion; beiDg a matter of policy, vario .. hi evant .spec:t. bav,:" be 
examined in requisite detail whicb is likely tC!l take IIQme ti-.. ~ftcr 
a decision is reachcd, it would bc necessary to consult the State 
Electricity Boards/State bId.cmtbentt/conccrned Ministries/Depart-
ments in the evcnt tbat 8mCIDd~nts ¥»tho EJcqficity (S....,ly), Act, 
1948 and tbe Indian Electricity Act, 1910 are to be efFected. As 
sucb, implementation 'of tbe'penIGiil* .aaurllnC!e in lfesptct of this 
matter in .. 406Qit~ time f..-. WMlcJ110Uppc~"." flllliblfJl' 



'iI; 

';.1'· The ebd.mittet toundtbe ptea ~akcn by tbe Ministry o( gnersy to 
dt~p tbe assuradce udteaable .. Tbe Comlbittee took exception to tbe manner 
in i'whicb tbe Ministry bad couched their request (or extension of time for 
fulfilling the aSlurance tilt'the decieion was taken on tbeir reque&t" for 
droppiqa of the .. Iurance. by 'be Committee." While makin, request for 
cltenli9n ot time, tbc ComllliU~e fclt, tbe Ministry sbould bave indicated 
a Ipecifh: time by wbich they would be able to fulfil the allurance instead of 
putting it v.,udy wbiob lave an impression of calUaJACQ .and perfunctory 
OlanDer. Tbe Committee desired the Ministry to implement tbe assuranoo 

, .. to 31 December, 1988 aad panted extensioo of timo upto tbat date. 

Memorandum No. 1.56. Reque" lor dropping 0/ assurance ,'..en 011 

13 No,em"'r, 1987, /n reply to UnnllTred 
Question No. 1140 regllTdlng Scheme lor u-
servicemen In Karnataka. 

6. Tbe Committee considered tbe requelt of tbe Ministry of Defenoo 
received tbrougb tbe Ministry of ParHamentary Alairs .,Ide tbeir U.O. Note 
No. IX/D (2) USQ. 1140-LS/87 datod 22 April, 1988 for droppin. of tbe 
allurance on tbe following grounds : 

"The ob80rvationa/ioformalioo aivea by tbe HOD'ble Minister in 
reply to part (b) of the subject, question have been examined and it 
it folt tbat the same do . not appear to constitute an AUUrllnce. 
TJlareio Do·sucb prolbilo ... made by tbe Minister to furnisb any 
ioformationia future to tbe· House for the rouon tbat It il not 
feuif)lo to coUoct thiI Information al explaiaed in tbe lublCquent 
lat.·par ... 

, ~. ,-~ I .t j i 

(I) There ... e a number of .olf-employment veoture. like allotment 
of industrial plots/shedl, Ibops/Jai Jawan stalls, fair price Ibopl, 
routcpermil ••. ~ran'PO(~tioD, smalllCale industries, ctc. whicb 
arc implementodby dilfercnt aaencici. For many of tbeac 
ventures, tbo ex-acrvlCcmen may seck financial assistance from 
differeDt IOurcoa like ba~ks, State Financial Cor~ratioDI, etc. 
In view of tbil. tbe relevant data is neither available at aoy 
aiD,1e point witll tbe co~ned State GovernmeDt nor can it be 
collected by the CcnU'O. 

(ii) ~ number of Ex-Servicemen take to self-employment 00 their 
own. Some of tbem may seck loaDS, other. may not do 10. 

Tbe Zila/Rajya Sainik Boards recommend or reject tbe C8ICI (or 



~aDt of lQan~ to ~~e ~IUJW~: ~Dl' *serv~moD 
m,y no.\ follow tbi.~b_Dllpl ud ~tpac~tbe ~ancial jD~'i. 
tUlion~ direct. In vie1l(. of tbe ~ulli'pI!~it,Y, of i~'~tions 
involvcd, tbe information canno~ .~collected. 

Further it may be mentioned tbat as' the intention of tbe 
Hon'ble MP was to elicit information as to bow many ex-
servicemen bave been provided aelf-employment in Karnataka 
darin, 1987·88 tbroUlb the SBMFEX Scbeme wbicb appears 
to be calc from tbe wording of tbis part of tbe qaOlUon 
following on from part (a) of tbe lUa,ject QUeition ... bicb refers 
to SEMFEX Sc~eme wbicb bas been launched io Karnatata on 
1.9.19.)7, kecpiqg tbis in ~i~w, informatioo available relatio, to 
lbi. a~~ct. b!l~ alrcady ~~ furoisbed io tbe reply a. 
follows: 

"However, tllllP perlo •• bave been laDcUoned )~ans under 
tl\e SEt.1FEX ~11~m. aod 38 appJicatio I arc heiol 
pr.occlsed. to. 

Since SEMFEX Scbeme II cootrolled at ooe point it waa posaible 
to olttain data/iafocmuioa rclatinl to tbia aaped and furnisb 
the aame. Data Nludin. number of ex-acrvi~eo wbo bad 
beeD provided self-employment wbo bad ~ecured self·employ· 
ment tbrouab tb4 OD pilla acbe.a (other tban. tbe SEM PEX 
Scheme) in Kamataka is neither coUectadby .the Cutre nor by 
any State OO¥OrOll108t nor It is feaaitDlo to coMcc& the same 00 

tbe grouods mentioned in sub-para above.. It .aa tbercfore, 
meotioned io tbe reply tbat tbia information is oot available. 
The iotention of tbe Minister wbile replyiog aa sucb waa not 
tbat such information would be collccted/and furnisbed later 00. 

Information which could be canceled relatinl to tbia aspect of 
tbe que.tioo bad been farniabed." 

6. t Tbe Committee were not satiafled witb t~e arsamenta ad.anced by 
tbe Ministry of D~feoce to drop tbe aaurance and deiired tbat tbe apecific 
UluraDOe liven by tbe Minister in respect of applicationa received under tbe 
SEMFEX scbeme sbould be fulfilled expeditiously. The Committee Iranted 
~ e,~nlioQ of time upto 30 November, 198& for ful611iD, tbe l,IIurancc. 
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-¥,,..Q(tIf'dwr!, " •. <~jl .. , ~4~ .f~" ,fit",,,,, ". Q.ra.r~ ,tV," .. 
~hb. ,~9Il. In "pi, tp UnuMr.d (l."IM 
No. 349 n,ardlng working group on prlwJl. 
I«Ior participation In potH, "tteratIOll. 

7 ~ Th9 C~t&fe coDlidc,r~ ~',feqlfl't qC tbe MiDiltry of Ener., 
qqcived tbrou,b tbe ~illiltry of ParUaJQoptafY ~in vide their U.O Note 
No. VIll-2/BplY (l) USQ. ~9.~81 d •• ~ 2,3 ~hrch. ·198.8 for tbe droppiD, 
oftb, ayurance o~ tM foLlowlol ar'WDd~ : 

··The formulation of tbe broad principles to be followed in reepeet 
of such private 1CCt0r participation toepin. In view, '""r·alla. tbe 
recommeodationl of tbe Workinl Oroup, bas been under con.idera-
tion; bcinl a matter of policy. varioul relevaDt .. peet. bave to be 
examined in requisite detail whieb i. libly to take .ome time. After 
~ decision i..reac~ed, it would be D~ •• ary to consult tbe State 
Bl~tri~ity Bo~rd./Statea Oovernmeol • .'concemed Miniatories/Depart-
ments in tl;le event tbat ameodmqnta to tbe Electricity (Supply) Act, 
1948 aDd the Blectricity Act, 1910 arc to be eiTected. A. sucb, 
implementatioD of the ~.ndin& A~surancea in re.pect of tbis ~auer, 
in a definite time-frame, would not appcar to be feaaible." 

7.1 The Committee did not aaree to tbe requelt of the Mini.try for 
eSropping of tbe as.orance. Tbey observed tbat tbe House bavin. been 
informed that the Report of tbe Wortin. Oroup wal preacntly beiD, eumlned 
it was correctly treated as an aaauranee and. instead of makin. requelt for 
dropping of the allurance, tbe Ministry .bould have fulfilled it expeditioUily 
by ioti.llla~iDI the. fl.din,p of. tbe ,or~in.l ,#OIJP fod tbe action taken by 
09v~r~meDt inth~ IDJtter. 

A, FeSarda tbe.'-toraative ~lIClt of the Minilley rot uleDlion of time, 
tbe Committee expr-.cd tMir unbappiDClI oa tbe pbraseololY ueed whicb 
did not sbow due courtClY to tbem Wbile Irantin, tbe exten,ion upto 
31 December, 1988 upto whiob the Miniltry .bould report implement. lion 
of tbe assurance, tbe Committee detired tbat tbe Mlnl.try .hould in fulure 
make lucb requel" in lpeeiSC terml . 

. Mem,warulfml., No~ ~j8. ]fePf" .(or "rofPilll of D,~,an" gl,,", on 
/7 No~.m~r~ /1187, til "pl, 10 Un~IQrr.d 

QW.JtlOtl No. 162 regarding millie Ie/'phon • 
• ,iC., til .4~" anti Nlcobar IsiaNb. 

The ComQlittec considered the r~uelt of tbe Ministry at Communica-
ti0D8 reeei~ Ulrouah the MjniJlr)' of. Parliamentary A6ir. vIM their 



U.O. Note No. IX/C (46)USQ.1621:LS/87 dated 7 luly. 1988 tor the 
droppiog of thc assllrancc on the following arounds : 

............................................ the devclopment of telecommunica-
tion facilitics in thc couotry of whicb cxtcnlion of trunk telepbone 
facilitiel il • part, ia • continuous procell. The Devclopment Plans 
are formulated and executed by tbe department progrelsively takinJ 
into consideratioD vluious facton like demand, technical solutions, 
economic viability, social/strategic needs and resources available to 
meet the broad objectives laid down for thc various Fivc Year Plans. 
The ,cneral statement, "Other island communities will also be 
considered for provision of trunk telopbono facilities progreslively" 
cannot, therefore. be conlU'ued as an allurance elpeeially when no 
time limit can be givon for its fulfilment." 

8.1 The Committee did not agree to the request of the Ministry for 
dropping of the assurance and desired tbat the progress made in providing 
trunk telephone facilities on other IIIlands and Communities and the proposals 
under consideration of Government in this regard should bc intimated to 
tbem. The Committee however granted extcnsion of time up to 30 Noveolber, 
1988 for fulfilling thc aasurancc. 

Memorandum No. 159. Request for. dropping of assurance given on 
1'1 NOllember,1987 In reply 1(1 U"slarred Que,tlt;m 
No.. J902 regarding explolta(lon of Copper in 
Bihar. 

9. Thc Committee considered thc request of the Ministry of Steel and 
Mines received through the Ministry of Parliamcntary Affairs vide their 
0.0. Note No. IX/SM(l3) USQ-1902·LS/87 datcd 24 Junc, 1988 for the 
dropping of the assurance on tbc following ,roundl : 

"A part of tbe reply to the above meationed USQ. viz. ",~ Itudy 
iii aimed at obtainiog detailed project reports on depolits already 
cAplored in the area and to fo ... late a lana term ItrateBY for 
exploitation of the potential of thc. belt. The study. which is under 
progrcss, is expected to be complctcd in two years, haa been treated 
as an aaiurancc at thc instancc of the Lok Sabha Secretariat. 

In this connection, it may be mentioned that the reply given 
by this Departmcnt is a factual One. Thc feasibility study has 
co~mcnccd on 1.9.87 and il to be completed by August, 1989 al 
per the contract entered into with MIs. Robertlon Rcscarch Ltd •• 
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Australia by HiDdustao Copper Lt4. HIIIiICe, At would no' be pouible 
to fulfil the Assurance before 'lao co~plction of the feasibility study 
and receipt of feasibility study from M/s. Robertlon RC8Carch, 
Australia. ~ides thil, the Question itlelf aM. wbtther the 
feasibility Itudy bal been coDducted, tbe reply aiven by tbil Depart-
metlt is a complete one and do.. not call for any additional 
Information It tbil juncture". 

;, 

!I.l. The Committee did Dot aaree to drop the auurance. The)" however 
agreed to grant extension of time UplO 31 Augult, J 989 for fulfilling the 
aHuranco. Tbe Committee delired the Miniltry to fumlsb a Dote iudicatina 
the progress made 10 far in regard to the feallbility study. 

MemorandMm ND. 160. RIp", lor dropping 01 QlsurQllc, given on 
28· A.u6Wl. 1987, In "ply 10 UlI81arr,d Queallon 
No. J391 regarding Ire,h InltlatlH 10 ,o/l'e Punjab 
problem. 

J O. The Committee considered tbe requelt of the Ministry of Home 
Affairs received througb tbe Ministry of Parliamentary Affairs vide their U.O. 
Note No. VIII-2/HA(40)USQ. S391·LS/87 dated 24 June, 1988 for the drop-
ping of tbe assurance on the following arounds: ' 

"Tbe answer to the above mentioned question wal not inte nded to 
be an Assurance to be fulfilled at a later date. TM reply was only 
a factual one and it will be observed that it, did not constitute any 
allurance u no time limit/period can be fixed, for obvious reason., 

. f 

for solvina tbe Punjab problem." 

10 l. Tbe Committee desired tbat the Ministry be a,ked to familb a 
Dote indicating tbe steps taken to da'tt by GO¥Cnlmellt hlcludiaa the recent 
initiative taken by tbe Prime Minister, to 101ft tbe Mjabproblem. The 
Committee would like to consider tbo roquest of the Minktry for tbo droppiaa 
of the assurance 00 tbe receipt of tbe information from them. 

" 

Memorandum No. 161. R6qu~1I lor dropping 01 alsurance given on 
17 November, 1987, in reply to Starred QWI,lon 
No. 146 "garding flU of ga.r available QI 

CQllHr, Balin lor power geMralion by Tamil 
Nadu EI,ctrlclty BoGrd. 

II. Tbe Committee conlldered tbe reqoeat of tbe Miniatry of Eoerl)' 
rpived tbrou,b ~~e Miniltq' of r_rl.alMDtar>' Affair. vUle their U.O. 
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Note No: fX/Enjy/(tG) SQ;II46-Ul87llfec! 21 Metdi. 1.8ti~rM droppinl 
or tbe iuui'ance em tbe ft)llowRtM at'GiliuH' i.... ' 

"A "reject report relatiDl' to 3210 MW ea.,acit, thermal station 
at Cllddaiore at an .,.timated colt of RI. 75922 croret wa. received 
in the CBA. Ib Marob, IN7.' Tbe Sebome il IlOdor examination and 
coal availability as also enviroemeDtal clearance remainl to be tied 
up. We ourselves are very ealer and will try to help tbe Tamil 
Nadu people to t~' maximum esteat p&eilble; 

Tbe pro~al in ",.-ct of inst.Uation of a tbermal power 
ItatioD (3210 MWht Caclttalore ia Soutb Areat diltriet is UDder 
examination in tbe CEA in consultation witb the various appraisiDI 
8gen~e8. Inchidinj tft~\ State 'AutldrtfHe. Before formal clearaDce 
cbdld be aCcotdeCf 'to tlid propoied'scheme, various aspects lucb al 
coal liotta,e. ilvalJa1)iHly of .Atet .udclearance from environmeDtal 
angle and of the State PoJlutHm eolltrol B'lard, need to be satis-
factorily tied up. The tying up of inputs and obtaiDiDI of requisite 
clearance involves both the Central and the State authorities. 00 
occasion techno-economic appraiaal of a seheme can be beld up 
for want of clarifications/clearance from tbe project autborities in 
regard to varioul aspects. In makiol the above itatemeot, io reply 
to Shri p, Kolaniaiveili. MP, it was Dot the inteDtioD to exteDd aD 
AU8ranc.iD tbe matter'" 

11.1 The Committee ob.erved tbat'tbe Statemeot of the Minister iD-
tormlnl the House tbat the proposal 'in rc.pOCt or in.tallatioo of a thermal 
pl)wer atatioo at Cuddalore w .. ullder elallilbatlon wai clearly an auuranco. 
TbeHf'ote, tbeytook. _ioat· view of tlae fdvoloUi plea of the Miniatry 
that it waa Dot t •• iatealion to utend ao a.uraDce in the matter. While 
80t a ... eciol to tbe droppiq of ,the an.ranee, tbe Committee allowed 
ea .... ion of time upto 31 J .... ary. 1989 to implement the alSW'anco. 

12. The Committee tben adjourned to mcei alain on 12 October, 1988. 
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the Ail"utes of the Sliti", of tile CO,"",ittee 0" Go"""",.", blUrtlllCII 
1t.ltI 011 , May. 1989 ,,, Co",,,,'ttee Jf.oOlff JJ, PII""""'" HtnlH, 

New~/hI. 

The Committee m.1 on MOlday. 8 ... ,. 1919 froID 16.00 laoun to 
17.00 hour •. 

PaBSENT 

Pror. Narain ChaDd Parubar - ChIIlr".." 

MEMIERS 
2. Shri L. SalaramaD 

3. Dr· A.X.. Pat.l 
4. Sbri Bbol. Raul 

,. Sbri Mault Reddy 

SECRBTAl.IA.'I 

I. Sui C.JC.. laia-Jol,,' Secr.,.,y 

2. Sbri S.C. Gupta-Depu,y Secre,.r, 

• • • 
2. The Commlltee considered aad aclo,tecI tit, dr." Seve ........ 
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